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LEGISLATIVE ASSEMBLY.

Tuesday, 251h February, 1936,

The Assemblv met in the Assembly Chamber oi the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair. :

QUESTIONS AND ANSWERS.

EMBEZZLEMENT IN THE PuBLIc WORKS DEPARTMENT OFFIOR OF THE
VIOCEREGAL ESTATE.

775. *Mr, Sham Lal: Are Government prepared to place a copy of
the original charges brocught by Mr. Gulzara Singh against the whole
Viceregal BStaff and appoint an impartial enquiry committee to
investigate the whole affair?

The Honourable Sir Frank Noyce: No.
Mr. S8ham Lal: Why not, Sir?

The Honourable 8ir Frank Noyce: One of the reasons, amongst others,
18 that Mr. Gulzara Singh himself asked that the so-called charges should
be kept strictly confidential.

Mr. S. Satyamurti: Have Government considered every charge except
the one mentioned, and have they come to the conclusion that the charges
are so trivial or unsubstantiated by any kind of evidence that it will serve
no public interest to publish them?

The Honourable Sir Frank Noyce: My Honourable friend has stated
the position correctly. I have seen the representation myself, and he
has given a very accurate description of it.

EMBEZZLEMENT IN THE PUBLIC WORKS DEPARTMENT OFFICE OF THE
VICEREGAL ESTATE.

_ 776, *Mr. 8ham Lal: (a) Is it not 4 fact that Mr. Gulzara Singh was
transferred to Bombay Government on & short notice of three days?

(b) Is it not a fact that the head of the department wanted to
dismiss him, as he was considered to be a dangerous man but the Govern-
ment of India did not agree to his dismissal?

. 7he Honourable Sir Frank Noyce: (s) No. Mr. Gulzaza Sihgh was
transferred to the Bombay Central Division which is part of the Central

(1437) A



1438 LEGISLATIVE ASSEMBLY. [25TH FEB. 1936.

Public Works Department. He was given the usual joining time allowed
by the rules.

(b) The reply is in the negative.

EmBEZZLEMENT IN THE PuBLic WORKS DEPARTMENT OFFIOE OF THE
VIOEREGAL ESTATE.

777. *Mr, Sham Lal: (a) Is it not a fact that the material used

in the house of the Private Secretary to His Excellency the Viceroy was
of the third degree?

(b) What are the Chief Engineer’s remarks about the construction?

() Is it not & fact that about Rs. 8,000 were spent over and above
the budget sanctioned by the Standing Finance Committee ?

(d) What is the explanation for this expenditure?

(e) What action have Government taken against the Supervisor for
these over-payments?

(f) Why was not the name of the contractor who constructed the Private
Becretary to His Excellency the Viceroy’s house put in the black list
and why has an appointment letter been conferred upon him?

(g) Are Government prepared to appoint an enquiry committee with
regard to the construction of Private Secretary to His Excellency the
Viceroy's House and submit its report to this House?

(b) Do Government propose to consider the advisability of amalgama-
ting the division with the Central Public Works Department and set up
an enquiry committee to punish the guilty persons?

The Honourable 8ir Frank Noyce: (a) and (b). No. The Chief Engi-
neer, during inspection, pointed out some defective work which the con-
tractor was ordered to make good.

(¢) and (d). There is an excess which may amount to about Rs. 8,000
over the estimate given to the Standing Finance Committee. I cannot
state the exact amount as the accounts are not yet closed. The excess
is due to alterations in the design of the house.

(e) and (f). Do not arise.

(g) No.

(h) The question of amalgamating the works staff employed in the
Viceregal Estates with the Central Public Works Department is already
being considered on administrative grounds. Government do not propose
to appoint an enquiry committee.

EMBEZZLEMENT IN THE PUBLIC WORKS DEPARTMENT OFFICE OF THE
VioEREGAL ESTATE.

. i i

' * gqng. ¢Mr, Sham Lal: (a) Is it not a fact that the work done in the
construction of the new Private Secretary’s bungalow is of the third
degree?
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32 What are the remarks of the Chief Engineer and the Superin-
tending Engineer about the construction?

(c) Who is responsible for all this loss to Government, and hsave Gov-
ernment taken any action against the guilty officers?

The Honourable 8ir Frank Noyce: The attention of the Honourable
Member is invited to the reply just given to his question No, 777.

CHARGES FOR MONTHLY TIOKETS ON THE BOMBAY, BARODA AND CENTRAL
INDIA RATLWAY.

779. *Mr. S8ham Lal: (a) Is it a fact that the Bombay, Buroda and
Central India Railway (metre gauge) charges 14 days’ fare for the
monthly season ticket while other Railways, like the North Western Rail-
way, East Indian Railway, charge 12 days’ fare only?

(b) Is it & fact that the Bombay, Baroda and Central India Railway

chargss only seven days’ fare for the monthly tickets in Bombay Presi-
dency, and if so, why does it not do so in the Delhi Province and else-

where ?

The Honourable Sir Muhammad Zatrullah #han: (s) On the Bombay,
Baroda and Central India Railway, the charge for monthly season
tickets, outside the Bombay local suburban section, is 28 single journey
fares; on the North Western Railway, the charge is 24 single journey
fares and on the East Indian Railway there is a telescopic scale which
varies from 15 to 28 single journey fures according to distances.

(b) Except on the Bombay local suburban section where the charges
for season tickets are calculated at a special telescopic scale which varies
from 12 to 28 single journey fares according to distances, there is no
difference in the charges throughout the entire Bombay, Baroda and
Central India Railway system.

| i

CONSTRUCTION PROJEOTS CARRIED OUT BY THE CONSTRUOTION CIRCLE,
CENTRAL PUBLI0c WORKS DEPARTMENT.

780. *Mr, Sham Lal: (a) Will Government please state the total
value of consiruction projects carried out by the Construction Circle, Cen-
tral Public Works Department, New Delhi, from the time of i{s coming
intc existence in 1933 up to date?
(b) Are tenders invited for all works?
(¢) Are contractors classified by the Central Public Works Depart-
ment into first., second and third class? If so, what is the basir of this
classificktion?

(4) Are contractors, holding nationalistic views, directly or indirectly
discouraged or are overlooked even when they tender lowest?

The Honourable Sir Frank Noyce: (a) Rs. 1,17,14,899.
(b) Yes. .
A
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(¢) Yes. In classifying contractors their experience, financial stand- '
ing, and ability to carry out work rapidly and efficiently are considered.
(d) No.

CoRTRACOTS FOR THE CONSTRUOTION OF IRwIN HospiTaL, NEw DrrmIl.

781. *Mr Sham Lal: Will Government please state:

(a) the lowest amount tendered for the construction of lrwin
Hospital, New Delhi;

(b) the amount tendered and the name of the contractor who
carried out the work;

(c) the names and class of contractors (if any) whose quotations
for the same work were between the amounts referred to in
parte (a) and (b) above;

(d) .the lowest amount tendered for the construction of the Pusa
Agricultural Research Institute (non-residential section);

(6) the amount tendered and the name of the contractor who is
carrying out the work;

(f) the nemes andgeclass of contractors whose quotations for the
same work were between the amounts referred ‘o in parts
(d) and (e) above, if any;

(g) the lowest amount tendered for the construction of ‘D’ type
clerks’ quarters built in the City Extension ares during 1635-

(h) the amount tendered and the name of the contractor who carried
out the work;

(i) the names and class of contractors whose quotations for the
same work were between the amounts referred to in part
{g) and (h) above, if any? ‘

(j) whether the attention of the Auditor General or the Accountant
General, Central Revenues, has been drawn to these matters;

(k) whether sometimes, contrary to regulations published, tenders
are not opened in the presence of the tendering contractors,
but are sent to the house of the Buperintending Fngineer,
Construction Circle, and opened there; if so, whether they are
aware that this affords an opportunity for figures being ultered,
and

(1) whether they will place all the tenders referred to above, .
in original, before the Auditor General or the Accountant
General, Central Revenues, for scrutiny and place the
latter’s report thereon before this House?

The Honourable Sir Frank Noyce: (a) to (i). A statement giving the
information asked for is laid on the table. ]

(j) No. Tenders and the orders passed upon them are open to in-
spection by Audit, and are frequently inspected.

(k) No. The second part of the question does not arise.

() It is not proposed to take the action suggested by the Honourable
Member.
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Mr. 8. Satyamurii: Was the lowest tender accepted in this case?

The Honourable Sir Frank Noyce: My Honourable friend will find it
stated in the statement I am laying on the table.

Mr. 8. Satyamurti: May I know the reasons why the lowest tender
was not-accepted ?

The Honourable Sir Frank Noyce: The reasons were, I understand,
that the lowest tenders were made by contractors whom the Chief Engi-
neer, for good and sufficient reasons, did not think capable of carrying
out a large work of this kind.

Mr. 8. Satyamurti: What was the difference in value between the
lowest tender, and the tender which was actually accepted?

The Honourable Sir Frank Noyce: That my Honourable friend will
find in the statement I am laying on the table, The lowest amount
tendered was Rs. 8,68,501, and the amount of the tender accepted was
Rs. 9,65,261.

Seth Govind Das: Is the tender which was accepted of any European
firm ? :

The Honourable 8ir Frank Noyce: No, there were, I understand, two
tenders by European firms. The tender next above the accepted one
was by a European firm. The accepted tender, as my Honourable friend
will see from the statement I am laying on the table, was from Sardar
S8ahib Ranjit Singh.

Mr. 8. Satyamurti: Have Government considered, or will they consi-
der, whether in this case the authority accepting the tender was justified
in saddling the tax-payer with an extra amount, I believe of a lakh of
rupees ?

The Honourable Sir Frank Noyce: Yes, I have considered that very
earefully. I consider that the reasons given by the Chief Engineer for
not accepting the lowest tender were justified.

Mr, M. Asaf Alit Is it not a fact that the contractor who offered the
lowest tender in this particular case was given another contract of an
equally big magnitude by the Government?

The Honourable 8ir Frank Noyce: I should require notice of that
question. I should think it extremely doubtful.

Mr. M. Asat Ali: Is it not a fact that the contractor whose tender for
the Irwin Hospital was rejected was given the contract for the construc-
tion of the Pusa Institute?

The Honourable 8ir Frank Noyce: I shall require notice of that ques-
tion.
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. Mr M. Asat Ali: Ig 1t not a fact, 8ir, that certain fraudulent deal-
ings have been discovered in connection with the bills for payment which
were sent up by the contractor to the Irwin Hospital? Has any en-
quiry been made into these fraudulent dealings ?

The Honounblg Bir Frank Noyce: It is & fact that the Auditor Gene-
ral brought to notice certain irregularities in regard to this contract and
that an enquiry has been held into the matter.

Sir Muhammad Yakub: Is it not a fact that the contractor for the

Irwin Hospital is a Sikh, who h
in New o, who has the monoply of almost all contracts

The Honourable Sir Frank Noyce: It is a fact that he is & Sikh. As
regards his monopoly, I doubt if my Honourable friend’s statement is
correct.

8ir Muhammad Yakub: Will the Honourable Member meke an en-
quiry into the matter and find out if the Sikh contractors have not a
monopoly of almost all the contracting business in New Delhi?

Mr, Sham Lal: Is it not a fact that, out of 28 tenders, only 11 were
considered and 12 were dropped ? '

The Honourable Sir Frank Noyce: Yes, Sir, 11 tenders were evalu-
ated.

Mr. Sham Lal: Why were 12 tenders not considered ?

The Homourable Sir Frank Noyce: For various reasons: some because
the rates were too high, some because the contractors were not suffi-
ciently experienced, and some because the contractors had neither suffi-
cient experience nor financial standing to carry out a work of this kind.

Mr. Sham Lal: Is it not a fact thut these twelve tenders were
tendecred by first class contractors ?

The Honourable Sir Frank Noyce: I should require notice of that
question. A man may be a first class contractor and such work as he
is able to do may be excellent, but at the same time he may not be
able to carry out big works.

Mr. Mohan Lal Saksena: What is the definition of a first class con-
tractor ?

Mr, President (The Honourable Sir Abdur Rahim): Mr, Sham Lal,
next question.

SUPERSESSION OF A SENIOR INDIAN ExEOUTIVE ENGINEER BY A EUROPEAN
ExpcuTivE ENGINEER.

782, *Mr. Sham Lal: (a) Is it a fact that European officers are given
undue preference over Indians in the matter of promotion to higher posts
in the Central Public Works Department?
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. _(b) Has a Furopean Executive Engineer been retently made to super-
‘sede & much senior Indian Executive Engineer?

The Honourable 8ir Frank Noyce: (a) No.

(b) In a recent disciplinary case, an Executive Engineer, who hap-
pened to be an Indian, was reverted from the charge of a Circle. As a
consequence, an officer, junior to him, who happens to be a European,
is now officiating in charge of a Circle,

Mr. Lalchand Navalrai: Why was he superseded ?

The Honourable Sir Frank Noyce: I said that in a recent disciplinary
‘case the Executive Engineer who happened tc be an Indian was reverted
from the charge of a Circle.

Mr Lalchand Navalrai: Was any inquiry .made or was it only, on an
‘allegation that it was done?

The Honourable Sir Frank Noyce: Of course an inquiry was made:
.and if it is of any interest to the Honourable Member, I may say that
the officer in question has applied to the Government of India for re-
consideration and that I have referred his case to the Public Service
Commission for their advice.

PENSION or GrATUITY APPLICABLE T0 “‘C” CLA8S WORKERS OF THE
MATHEMATICAL. 1NSTRUMENTS OFFICE.

783. *Mr, D. K. Lahiri Chaudhury: (a) Will Government be pleased
to state whether any pension or gratuity is applicable to ““C"’ class workers
‘of the Mathematical Instrument Office?

(b) If the answer to part (a) be in the negative, will Government be
‘pleased to state under what rule this exception is made?

(¢) Are Government prepared to consider the cases of ‘‘C’’ class perma-
nent workers and grant them the benefit of gratuity and pension? If not,
-why not?

Sir Girja Shankar Bajpai: (a) No.
(b) Under the conditions of their service.

(¢) Government is not prepared to grant pension or gratuity to Class
““C” men save in exceptional circumstances. The conditions of service
in the Mathematical Instrument Office are suited to its specml require-
ments und have worked satisfuctorily in the past.

Mr. D. K. Lahiri Chaudbury: May I ask why this differential treat-

ment has been made in ‘the cuse of class **C’" workers ?

Sir Girja Shankar Bl.]ptl. We do not admit that it is differential
treatment. Whatever is done is done in the interests of economy.
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DIFFERENTIAL TREATMENT OF THE DIFFERENT CLASSES OF THE MATHEMATICAL
INSTRUMENT OFFICE.

784. *Mr, D. K. Lahiri Ohaudhury: (a) Will Government be pleased
to state the reasons as to the different treatment between ‘A’ and "B’
classes and foreman classes of the Mathematical Instrument Office? Is it
a fact that ‘A"’ and ““B’’ class men dc the same kind of work as the fore-
men?

(b) Will Government be pleased to state the reasons why “E’" class
workers are not made permanent after putting in service. for 20.or 25
years?

(¢) Will Government be pleased to state whether there are any definite
rules of qualifications by which ““C’" class workers are promoted to “‘B”
class? If not, why not?

Sir Girja Shankar Bajpai: (a) The work of ‘“A’’ and ‘B’ class men
ie less responsible than that of Foremen.

(b) ““E’’ class men are recruited on & purely temporary basis. They

are, however, eljgible for promotion to grades that are permanent by
sclection.
- (c) The only definite rule regarding promotions of . ‘‘C'’ class men to
‘B’ class is that a man must be under 80 years of age. Promotions
depend on qualifications and health; quick and good work as well as
general conduct and regular attendance are taken into consideration be-
fore a man is promoted.

TENDERS IN THE CALcUTTA PorRT TRUST.

785. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government bo-
pleased to lay on the table a statement showing, since Mr. Elderton
became the Chairman of the Calcutta Port Trust:

(i) the total number of contracts, the cost of each one of which
exceeded two thousand rupees, the Port Trust authorities have
entered into for execution;

(ii) the number of such contracts that has gone to Indians;

(iii) the number that has gone to non-Indians; and

(iv) the sum total of the money that has been paid to the Indians
and non-Indians, respectively, for the contracts?

(b) Do the Port Trust authorities, as a rule, always invite tenders by
notification for the information of the interested public in the columns of
the Indian Trade Journal, the Amrita Bazar Patrika, the Advance, the
Forward and the Statecsman?

The Honourable Sir Muhammad Zafrullah Khan: (a) The information
1 not readily available and cannot be obtained without an expenditure
of time and labour which would be entirely incommensurate with the value
of the results likely to be achieved.

(b) Tenders are invited by advertisement in the Indian Trade Journal,
the Statesman and the Exchange (fazette for annual ‘supplies of stores
including coal. When materials are required from time to time, by the
‘Engineering Department for works, invitations to tender are issued direct
.to all contractors on the Commissioners’ list and the requirements are
also advertiged in the Indian Trade Journai.
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Pandit Lakshmi Kanta Maitra: Is tho Honourable Membor not in s

position to tell us the contracts that have been given to Indian and non- ’
Indian compamnies ?

The Honourable Sir Muhammad Zafrullah Khan: I could not under-
take to do so; but if the Honourable Member will put down a question
and it is possible to obtain the information without an undue expenditure
of time and labour, I shall try to collect it.

. Mr. T, 8. Avin!lhill.ng&m Ohettiar: In view of the suggestion made
in this question, will Government advise the Port Trust to give more
contracts in future to Indian contractors?

The Honourable Sir Muhammad Zafrullah Khan: [ do not know on
what that suggestion is based, because I have not got any information
here and I cannot say whether the Port Trust are not already doing it.

) Mr. T. 8, _Avlnuhmngam Chettiar: Will the Honourable Member go
into the question ?

The Honourable Sir Muhammad Zafrullah Khan: I will go into the
question if a question is put down, and I can get the information and see
that nothing unfair is being done.

Pandit Lakshmi Kanta Maitra: With regard to part (b), does the
Honourable Member know that it is the vernacular papers which have
the widest circulation in this country and that advertisements should
have been passed on to them for circulation?

The Honourable Sir Muhammad Zatrullah Khan: I cannot pronounce
an opinion on that

Pandit Lakshmi Kanta Maitra: Does not the Honourable Member know
that in Bengal there are papers lke the Amrita Bazar Patrika, the
Advance and the Ananda Bazar Patrila, which have the widest ecircu-
lation in the country, and that, if all these advertisements are given
there, it would attract a larger number of people than if given only in
these Indian Trade Journal and other papers?

The Honourable Sir Muhammad Zafrullah Khan: I did not say with
regard to the first part of the question that there were no such papers.
I have no reason to think that advertisements which are put into the
journals that are mentioned and which are communicated to the con-
tractors do not get to the class of persons who are likely to tender for
these contracts.

Pandit Lakshmi Kanta Maltra: Is it not the policy of the Govern-
ment to see that the widest publicity is given to these notices?

The Honourable Bir Muhammad Zafrullah Khan: Publicity in the
wense that it reaches the class of persons for whom these advertisements
are intended.
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WOBK EXROUTED AND MATERIALS SUPPLIED TO THE CALOUTTA PORT TRUST
BY MEssSES. BIRD AND CoMPANY.

786. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
pleased to state the amount of money that has been paid to Messrs. Bird
& Co., during the last fifteen years in consideration of the work executed
and the materials supplied to the Port Trust ?

(b) Is it a fact that at their 2115th meeting of the Commission
the Port of Calcutta, a resolution on the basis gof a ‘‘Note’ sutl;)srlx?it::& ft?;
Mr. Elderton approving the continuance of Messrs. Bird & Company as
labour contractors was carried, with Mr, G. L. Mehta (Indian Chamber of
Comiuerce), Mr. A. V. Venables (Agent, East Indian Railway), and Mr.
B. R. Singh (Agent, Fastern Bengal Railway) dissenting?

(c) Is it a fact that Mr. Elderton in his ‘“Note’’ had to admit that if
tenders were invited, there would be parties quoting cheaper rates than
Messrs. Bird & Company ?

(d) Is it & fact that Mr. Elderton, while recommending the case of
Messrs. Bird & Company, made out that other contractors:

(i) will not be able to execute the work efficiently, requiring the
employment of additional staff by the Commissioners for the
supervision of the work; and

(ii) will not be able to keep a permanent and contented labour force ?

(e) Will Government be pleased to lay on the table copies of Mr.
Elderton’s ‘‘Note’’ and the contract with Messrs. Bird & Company for
the supply of labour?

(f) Are Government aware that the labour employed by the stevedores
at the Port of Calcutta is as efficient and skilful, if not more so, in handling
cargo of all varieties at the Port as Messrs. Bird & Co.’s labourers are?

g) Are Government aware of the fact that at times the discontented
ond oppressed iabourers fight for and exert their right?

(h) Are Government prepared to bring home to the Calcutta Port
Trust authorities the lesson of the recent strike of the stevedores’ labourers
at the Port of Calcutta ?

(i) Ts it o fact that the Accountant General, Bengal, urged the Port
Trust authorities, from the audit stand-point to invite tenders for the labour
contracts ?

(j) If the answer to part (i) be in the affirmative, why did not the
authorities accept the principle laid down by the Accountant General,
Bengal? Can an audit objection raised by the Accountant General,
Bengal, be set at néught by the Port Trust authorities ?

(k) Are Government prepared to consider the necessity of directing the
Calcutte Port Trust authorities to cancel their contract with Messrs. Bird
& Co. for the supply of labour and to invite tenders for the same? Lf
not, why not?

The Honourable Sir Muhammad Zatrullah Khan: The information
asked for is being obtained and will be laid on the table when rgcelved.

Seth Govind Das: Is it a fact that Messrs. Bird and Co. are pat-
ronised by the Port Trust?
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The Honourable Sir Muhammad Zafrullah Khan: I am not so aware.

- Pandit Lakshmi Kanta Maitra: Is the Honourable Member in & posi-
tion to say whether it is not a fact that Messrs Bird and Co. enjoy prac-
tically a monopoly of all contracts in the Port Trust of Calcutta?

The Honourable Sir Muhammad Zatrullah Khan: I believe the original
question is designed to elicit information on that point, and I have said
I am collecting information and shall lay the information when received
on the table of the House.

D1SCONTINUANCE OF THE FERRY SERVICE BY THE CALCUTTA PoRT TRUST.

787. Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
pleased to state whether it is a fact that towards the end of the year 1934,

the Commissioners for the Port of Calcutta discontinued their Ferry
Service ?

(b) If the answer to part (a) be in the affirmative, is it a fact that they
have allowed the use of their Ferry Stations by one of the inland steam-

ship companies under non-Indian management and have given them the
power to maintain the Servige?

(¢) Tt the answer to part (b) be in the affirmative, what is the amount
that the Commissioners will receive from the company for the right passed
on to them?

(d) Did the Commissioners invite tenders by notification in the pub’lic
press before passing on the right of using the Ferry Stations and running
the Service? If not, why not, and what made them to think that thers

were no parties who would have quoted terms more attractive for the
Commissioners ?

(e) Is this also a fact that the Commissioners have sold some of their
Ferry Steamers to the India General Navigation & Railway Co. Ltd.,
which too happens to be a non-Indian concern? '

(f) If the answer to part (e) be in the affirmative, what was the original
cost of the steamers, and for what price have they been sold ?

(g) Did the Commissioners before selling the steamers ask, through
notification in the public press, for quotations? If not, why not, and what
made them to think that the sale was effected tu their best advantage?

The Honourable 8ir Muhammad Zafrullah Khan: (a) Yes.

(b) The Calcutta Steam Navigation Company have been allowed to use
the Commissioners’ pontoons since the 5th November, 1934. No right
to maintain a ferry service can be given by the Cominissioners.

(c) The Company pay Rs. 1,200 per mensem to the Commissioners for
the use of their pontoons

(d) No; but cnquiries were made of seven companies who, it was
thought, might be interested and offers for the use of the Comnissioners
pontoons were received from four. The offer received from the Caleutta
Steam Navigation Company was the highest. The Commissioners passed
on no right to run the service.

(e) Yes.
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(f) The original cost of the steamers was Rs. 10,52,217, and they were
sold for a sum of Rs. 1,20,000. Of the five steamers which were sold
three had been in service for nearly 25 years.

(g) No; but it is understood that all parties likely to purchase were
advised and offers were received from seven. The offer received from the
India General Navigation and Railway Company was the highest.

Pandit Lakshmi Kanta Maitra: Did the Honourable Member care to

inquire whether any real or sincere attempt was made by these Port Trust
authorities to sce if this stock could be sold at higher rates?

The Honourable Sir Muhammad Zafrullah Khan: I am satisfied .that

they made cvery possible effort to interest companies and fiims who were
likely to make any offers.

Pandit Lakshmi Kanta Maitra: Does the Honourable Member know
that there are certain Indian Steam Navigation Companies also that
should have been consulted in the matter of the sale of these things?

The Honourable Sir Muhammad Zafrullah Ehan: 1 have said nothing
fromm which the Honourable Member could infer that Indian companies
were not communicated with in this connection.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member in a position
to tell us which are the companies which had been consulted in the matter
of sale? Will the Honourable Member lay a statement on the table?

The Honourable Sir Muhammad Zafrullah Khan: Can 1 read it out?
It is a small statement—seven in each case.  In the tirst Mr. M. D. Ghosh,
Caleutta, Rai Chatrapati Singh Bahudur, Mymensingh, Ghatul Steam Navi-
gation Company, Howrah, Calcutta Steam Navigation Company, Calcutta,
Fustern Flotilla Company, Caleutta, Indo-Swiss Trading Company,
Calcutta, Bengal River Service Company, Calcutta. In the second case,
Mr. D. Ghosh, Calcutta, Rai Chatrapati Singh Bahadur, Mymensingh,
Messrs. Clifford Grenon, Calcutte, Mr. K. L. Poddar, Calcutta, Mr. J. N.
Mukherjee, Calcutta, Messrs. Kilburn and Co., the Agents of the India
General Navigution and Railway Company, Calcutta, and the Bengal
River Service Company.

Pandit Lakshmi Kanta Maitra: Was the offer of the India General
Navigation and Railway Company the highest?

The Honourable Sir Muhammad Zatrullah Khan: So far as part (g) is
coricerned, yes.

s

UNIFORM INTERPRETATION AND APPLICATION ON ALL STATE RAILWAYS OF THB
RULES FRAMED BY THE RATLWAY BOARD.

788. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will Government be
pleased to state. whether the rules framed by the Railway Board and
communicated to the different State Railways have uniform interpretation
and application ?
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(b)' If the answer to part (a) be in the affirmative, will Government
please state the original idea of Government about the rules communicated
m Railway Board’s letter No. 807-E. G.-II of the 81st August, 1984, as
published in the East Indian Railway Gazette of September 1984 °?

(c) What do the words ‘old scale’, mentioned in the Railway Board
letter referred to above signify? Do they mean the scale from which the
employee was retrenched, or the scale which was in force just before the
introduction of 1984 orders, a scale for new entrants ?

(d) Are Government aware that none of the State Railways introduced
any scale during 1928 or 1981 and the East Indian Railway only introduced
certain lower scales during 1928, as amended in 1931 known as co-ordinated
scales ?

(e) X the answer to the latter part of part (c) be in the affirmative,
are Government aware that it will bring hardship to the East Indian Rail-
way employees and undue preference will be shown to other State Railway
employees ?

(f) Are Government prepared to consider the question of removing such
differential treatment either by issuing a correction slip to the effect that
‘old scale’ means the scales ‘‘from which the employee was retrenched”,
or total abolition of the co-ordinated scales of 1928, as amended in 1931,
from the East Indian Railway?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
invite the Honourable Member’s attention to Mr. Rau’s reply to Mr. Fakir
Chand’s starred question No. 489 asked on the floor of this House on the
23rd February, 1985.

(e), (¢) and (f). I have called for certain information and will lay a
reply on the table of the House in due course.

(d) The information which is readily available is that in 1928 the East
Indien Railway introduced certain scales for subordinates.

APPLIOATION OF THE NEwW LEavE RULES To THE RETRENCHED EMPLOYEES
ON THE EAsST INDIAN RAILWAY.

789. *Mr, Amarendra Nath Ohattopadhyaya: (1) Will Government be
pleased to state the justification for bringing the retrenched employees on
East Indian Railway under the new leave rules, us communicated in the
Railway Board’s letter No. 385-L. E.-84, of the 8th July, 19352

(b) Is it not a fact that when financial crisis arose in the Railway
Department, the subordinate employees co-operated most Joyally and
faithfully with the Government?

(¢) Are Government prepared to restore them to their pre-retrenched
position?

The Honourable Sir Muhammad Tafrullah Khan: (a) and (¢). New
Leave Rules are applicable to all employees who have been recruited after
the 1at April, 1930. In accordsmce with the orders issued by the Railway
Board in their letter No. 1685-E.G., dated the 30th December, 1982—a
copy of which is in the Library of the Honse--n re-employed person is
subject, except in certain matters specially provided for therein, to such
conditions of service as would be applicable to him if he had entered
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railway service for the first time on the date of re-employment. The ques-
tion whether re-employed personnel should be allowed the leave rules
applicable to them at the time of their retrenchment has been carefully

considered and Government do not see any justification for allowing them
to continue on the old leave rules.
(b) Yes.

SAVING ON THE EASTI NDIAN AND OTHER STATE RAILWAYS DURING THE
RETRENCHMENT CAMPAIGN.

790. *Mr. Amarendra Nath Ohattopadhyaya: What was the actual
saving on the East Indian and other State Railways during the retrench-
ment campaign separately from:

(i) officers and

(ii) subordinates ? .

The Honourable Sir Muhammad Zatrullah Khan: The information asked
for is not readily available. I would, however, refer the Honourable
Member to paragraphs 61 and 62 of Volume I of the Report by the Rallway
Board for the year 1931-82 which contain available information. A copy
of the Report referred to will be found in the Library of the House.

Prof. N. G. Ranga: How many officers and how many subordinates
were retrenched on the East Indian Railway ?

The Honourable Sir Muhammad Zafrullah Khan: I believe this informa-
tion will be found in the two paragraphs of the Volume I have referred to.

Prof. N. G. Ranga: What about the numbers ?

The Honourable Sir Muhammad Zafrullah Khan: I think all that in-
formation will be found in that volume.

EXPENSES INCURRED FOR THE POPE COMMITTEE AND ITS OFFSHOOTS.

791. *Mr. Amarendra Nath Ohattopadhyaya: Will Government please
state the expenses incurred for the Pope Committee and its offshoots ?

The Honourable Sir Muhammad Zafrullah Khan: As regards the first
Pope Committee, I would invite the Honourable Member’s attention to
Mr. P. R. Rau’s reply to Mr. Thampan’s question No. 839 asked in this
House on the 12th September, 1933. As regards the second Pope Com-
mittee the expenditure incurred including the cost of printing the report,
amounted to about Rs. 25,270. The expenditure incurred by railways on
job analysis initiated by Mr. Pope is shown in paragraph 12 of Volume I
of the ‘“‘Report by the Railway Board on Indian Railways for 1084-35",
copies of which are in the Library of the House.

VILLAGERS ASKED TO LEAVE THEIR VILLAGES IN JHANSI TEHSIL FOR
MiLiTARY MANEUVRES.

792. *Pandit 8ri Krishna Dutta Paliwal: (a) Will Government please
state the number of inhabitants and the number of villagers, who were
asked to leave their villages in Jhansi Tehsil in the vicinity of Bubina
in connection with the military manceuvres last December?
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(b) What are the names of these villages and their population ?
_ (») When did these villagers receive the order to vacate their villages
in day time? '

(d) Will Government please state the dates on which the villugers had
_to leave their villages?

(e) Is it a fact that the villagers had to live unprotected under the '
open sky, throughout these.sdays, with their old. sick, infirm, children,
and pregnant women, and women with their newly born bubies? If not,
what arrangements were made for their shelter from the cold und rains
in the cold season ?

(f) Is it a fact that one woman gave birth to a child under a tree in
the midst of rains and cold winds? ‘

(g) Will Government please enquire and state if it is a fact that one
villager died due to severe cold ?

(h) What compensation, if any, was given to these villagers for the
hardships they had to undergo and the losses they had to suffer in res-
pect bf their fields, harvests, cattle, etc.?

(i) What steps, if any, do Government intend to take to remove these
losses and hardships ?

(3) Do Government intend to issue instructions that the military
manceuvres should not take place, at all, near villages? Tf s5, when?
I not, why not?

Mr. G. R. F. Tottenham: (a) to (j). Enquiries are being made as to the
incidents to which the Honourable Member refers, and 1 will lay a state-
ment on the table in due course. At the moment I can only say that an
Artillery Practice Camp (not manceuvres) was held at Babina carly in
Jecember. For Artillery Practice it is the custom to select for the target
| piece of waste ground, as far as possible from any habitation, but having
cgard to the range of modern artillery it is almost impossible to find an
rea where there is not some danger, however remote, to neighbouring
illages. The villagers are accordingly warned in ample time that in their
wn interests they must leave their houses for a few hours on certain days.
'hey oun, of course, always return at night. Every effort is made to
iinimize the inconvenience czused, and Government have no reason to
ippose that any undue hardship or discontent exists as a result of these
ractices. s

Seth Govind Das: How much time was given to these villagers to leave
ieir homes ?

Mr. G. R. F. Tottenham: I have no information about the details of
is case, snd I would ask the Honourable Member to wait until I lay the
atement on the table. ’

Mr. Sri Prakasa: Have Government got any schedule for paying com-
nsation ? :

Mr. G. R. F. Tottenham: I believe there is a regular tariff laid down.

Mr. 8ri Prakasa: Ts it a fact that two annas per man and six pies pes
man is paid, and that nothing is paid to persons of 18 and under and
thing for cattle either ?
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Mr. G. R. F. Tottenham: I should require notice, Sir; I am not sure.

8ir Oowasji Jehangir: Did the Honourable Member say that villagers
are asked to leave their houses for a few hours on certain days?

Mr. G. R. ¥. Tottenham: Yes.

Mr. 8. Satyamurti: May I know, Sir, if such a thing happens in his

own country,—I mean the villagers being asked to leave their houses for a
few hours?

Mr, @. R. F, Tottenham: I believe there is a regular Act in England,
called the Manceuvres Act, under which the military authorities when they
are carrying out manceuvres have certain powers over the population of

the area over which they are operating. I do not know the extent of the
powers, but I think they are very considerable.

Mr. 8. Satyamurti: Do those powcrs inelude asking people to leave their
houses ?

Mr. G. R. F. Tottenham: I should require notice of that question.
Mr. S. Satyamurti: Please take notice, Sir.

Mr. Lalchand Navalrai: May I know, Sir, if within those two hours in

which the villagers were asked to leave their houses, there were any acci-
dents ?

.

Mr. G. R. F. Tottenham: I never said two hours.

Mr. Lalchand Navalrai: How much time was given to these people to
leave their homes?

Mr. G. R. F. Tottenham: I said they were absent for a few hours ?

Mr. Lalchand Navalrai: Were there any accidents within those few
hours ?

Mr. G. R. P. Tottenham: Not that I know of.

Mr. Sri Prakasa: The facts in this case, Sir, are that one woman was
actually delivered in the open field, and that another woman was compul-
sorily removed soon after delivery. These are very hard cases, and I think
stringent inquiries have got to be made. I want to know whether Govern-
ment propose to lay down any instructions on this subject ?

Mr. G. R. F. Tottenham: Well, Sir, we do not yet know whether the
facts which the Honourable Member has mentioned are really correct or
not, but I can assure the Honourable Member that every possible pre-
caution is taken to avoid undue hardship in these cases.

-

Prof. N. G. Ranga: How much time is given to these people, and what
is meant by ample notice ?
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Mr. G. R. F. Tottenham: . As much notice as possible. I suppose a
week’s notice or ten days’ notice or a month—I am not sure.

\Hr. 8ri Prakasa: Will Government make sure that these manceuvres
are carried out only in uninhabited jungles, and there are many of them
in the Jhansi district ?

. Mr G. R. F Tottenham: As 1 explained, these were not manceuvres.
It was an Artillery Practice Camp. The Artillery were firing at certain
targets, and they did select an area which was as far as possible from any
human habitation; but, a8 I explained, the range of modern artillery is
such that there is always the possibility of an accident if people are not
warned within a very large radius of that target, and therefore the warn-

ing is given.
Mr. Sri Prakasa: Is there not always a possibility of somme woman or

-other being about to be delivered, and what precautions will Government
take for their safety? There have been very hard cases. I know these

facts myself.

Mr. President (The Honoursble Sir Abdur Rahim): It is a hypothetical
-question. .

Mr. Sri Prakasa: It is a very important question, Sir, and I hope you
will permit me to put it.

Mr, President (The Honourable Sir Abdur Rahim): It is a hypothetical
-question.

Pandit Lakshmi Kanta Maitra: May I put one supplementary question,
Bir?

Mr. President (The Honourable Sir Abdur Rahim): The answer given
has been very full, and as regards the compensation given to these people,
the Honourable Member said he could not give an answer, and he has
asked for notice.

QULTURABLE LAND LYING WASTE AND UNOULTIVATED IN THE CENTRALLY
ADMINISTERED AREAS. *

793. °*Dr. Bhagavan Das: (a) Will Governinent please itate the
extent of culturable land lying waste and uncultivated in the centrally
administered areas ?

(b) Have Government considered any method of utilizing this?
(c) What is the amount of the budget grant for village improvr-ment
reserves for the centrally administered areas?

(d).How has this amount been spent ?

(e) Are Government prepared to consider the desirability of spending
some portion of this amount on the proper utilization of culturable land
lying waste with a view to relieving unemployment and congestion of

population ?
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_ (f) Are Government prepared to call for information from the pro-
winces as to how they have spent the amounts allotted to them out of
tthe grant for village improvement, and advise them tu utilise the amounts
#or the purposes mentioned in part (e) above ?

Sir Girja Shankar Bajpai: (a) I would invite the Honourable Member’s
attention to Volume 1 of the Agricultural Statistics of India, which con-
tains the information desired by him.

(b) No. Part of thie area is probably used for grazing and thus defi-
mitely used for an agricultural purpose. As regards the rest expert opinion
is that available funds could be more profitably spent upon improving
#he cultivated areas.

(c) and (d). The attention of the Honourable Member is invited to the
'statement laid on the table of the House by the Honourable the Finance
Member on the 6th September, 1985, in reply to Mr. Basanta Kumar Das's
starred question No. 162.

(e) and the latter part of (f). I would refer the Honourable Member
o the answer to part (b) of his question.

First part of (f). Yes, they have already done so.

‘Prof. N. G. Ranga: Are Government aware of the fact that the statistics
published in their Volume 1 relating to land lying waste und uncultured are
dargelyv inaccurate and cannot be relied upon?

Sir Girja Shankar Bajpai: Sir, we do not claim ubsolute precision for the
statistics which are published in this document.

Prof. N. @. Ranga: What is the percentage of error, Sir ?
Sir Girja Shankar Bajpai: It varies.

SvuicipeEs AND DACOITIES CONMITTED DUE TO UN-EMPLOYMENT AND KEcoNoMic
DEeprESSsION N THE CENTRALLY ADMINISTERED AREAS.

794. *Dr. Bhagavan Das: (a) Will Government piease state the
number of suicides and dacoities committed in the centrally administcred
areas due to unemployment and economic depression during the five years
ending 81st March, 19857 :

(b) Are Government prepared to call for ﬁg'ures of such suicides and
.dacoities from the provinces also? :

(¢) What steps do Government propose to take to relieve the situation?

. The Honourable Sir Henry Oraik: (a) and (b). Though it would be
possible to collect statistics from the centmlly.a.dmmistered' areas .and from
the provinces of the total number of dacoities and suicides in recent
ears, to ascértain what proportion was due to_unqmployment and economic
depression would necessitate a detailed examination of each case and the
labour involved would not in any way be commensurate with its results.

The general problem of unemployment is, as the Honourable
Mefi(’:%)er is ngo douthi\wsre,‘Being carefully considered by both Local Gov-
ernments and the Government of India,

B2
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Prof. N, @G. Ranga: Are Governunent aware of the fact that, during the-
last one month or so, & woman was found to have attempted to kill her
three children and succeeded in killing two children and that she was

observed in her attempt to kill her third child, because of her inability
to maintain herself as a result of unemployment ?

The Honourable Sir Henry Oraik: No, Sir; I am not aware of that
fact. Where did it happen ?

Prof. N. G. Ranga: Tt was published in the Hindustan Times of Delhi..
The Honourable Sir Henry Craik: Where did it happen?

Prof. N. G. Ranga: It happened in onc of the centrully administered’
areas. I believe to the best of my knowledge it happencd in Ajmer,

The Honourable Sir Henry Oraik: I am not aware of it.

Mr. Sri Prakasa: Who is the final authority to judge whether the labour-
involved is commensurate with the results or not?

Mr. President (The Honourable Sir Abdur Rahim): The Member of
Government in charge of the Department.

Mr. Sri Prakasa: Is he the final authority to judge this? When the-
President has admitted the question, it stands to reason that the President
thinks that the labour involved will be commensurate with the results.

Mr. President (The Honourable Sir Abdur Rahim): It is not possible for-
the President to foresee all the difficulties there may be in the collection
of the particular information. He can only see to the form of the questions.

Porrticar. TERRORIST CRIMES.

795. *Dr. Bhagavan Das: (a) Will Government please state the
total number of political terrorist crimes committed by private persons
from 1907 to 1984, giving figures separately, if possible, for each class of
such crime in the centrally administered areas?

(b) What is the total number of crimes for which salaried Government
servants have been convicted by courts during the same period, giving
figures separately for each class of crime and each class of such servants ?

The Honourable Sir Henry Oraik: The collection of the information
vequired by the Honourable Member will involve an excessive amount of
tine and labour which would hardly be justified by the results.

Mr. Sri Prakasa: Are so many salaried Government servants inv9h:ed'
in violent crimes that the amount of labour involved in collecting statistics
would be so great as to floor the Government ?

The Honourable 8ir Henry Craik: The question refers to the total
number of crimes of which salaried Govempxent s.ervants have been
convicted. The question is not confined to violent crimes, but to the-
total number of crimes. There are no statistics maintained, so far ss I
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-am aware, of crimes .commit/tfed by salaried Government servants. This
will involve the examination df the record of every criminal case decided
over a period of 27 years in all the centrally administered aress.

Dr. Bhagavan Das: Tuve Government duly considered the fact that
“the labour involved in collecting these statistics would be araply repaid by
‘their finding out the root causes of the vast unrest that is obviously and
“indisputably prevailing throughout the country, and so becoming able
tc discover and apply the right and suitable and radical remedies ?

The Honourable Sir Henry Oraik: That suggestion seems to be very
:remotely connected with the question asked.

ALLEGED CORRUPTION AMONG POLICEMEN.

796. *Dr. Bhagavan Das: In view of the evidence tendered by high
-police officials before the Simon Commission to “he effcet that a large
.percentage of policemen were in the habit of taking bribes and in view
of the words of Mr. Gordqn, the Police Commissioner of Caleutta, to the
.same effect, in a recent circular, will Government pleasc state what steps,
4f anyy they propose to take to eradicate this evil in the contrally admin.
sistered areas, and whether they intend to advise Local Governments to
‘take similar steps in their respective provinces?

The Honourable Sir Henry Craik: I have looked through the reports of
evidence tuken by ihe Simon (‘ommission and do not consider it correct
to say that the bulk of the evidence of high police officials, before that
‘Commission, was to the effect that a large percentage of policemen were
in the habit of taking bribes. I have not seen the circular issued by Mr.
Gordon, but from what has appeared in the Press I cannot find that he
said what the Honourable Member suggasts he did. In any case, I am
quite satisfied, from long experience of police adnrinistration, that all
Local Governments and Local Adminigtrations and their officers are fully
alive to the necessity of taking all possible steps to prevent corruption.
These cfforts have met with some success, but Government cannot
entirely eradicate an evil of this kind until they have the active co-
-operation of the people themselves and until public opinion develops both
.against the bribe-giver and the bribe-taker.

Prof. N. G. Ranga: What is the nature of the stens taken so far to get
-rid of this evil and with what effect ?

The Honourable Sir Henry Craik: That is far too wide a question to
.answer in reply to a supplementary question.

Mr. S. Satyamurti: What steps are QGovernment taking to ensure
-public co-operation to eradicate this evil?

The Honourable Sir Henry Oraik: All steps possible by way of edu-
rcating the public. It is a slow process.

Mr. 8ri Prakasa: Is it not a fact that when a complaint against a
‘police cificial is sent to the higher authorities, the complainant is put
«down a5 malicious and very often he is prosecuted himself ?
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The Honourable Sir Henry Oraik: No.

|
That is not a fact.

Prof. N. G. Ranga: How many police officials have been dismissed for-
having taken bribes . . . .

Mr. President (The Honourable Sir Abdur Rahim): That.is not a
supplementary question.

Mr. S. Satyamurti: Have Government considered, or will they
consider, the necessity of ~nsuring public co-operation, by impressing on-
the police officials, from the highest to the lowest, to conduet themselves-
as become servants of the public and not bullies ?

The Honourable 8ir Henry Oraik: That is constantly heing done.
Mr. 8. Satyamurti: No example is set here!

(At this stage, two or three Honourable Members begt;n to put ques-
tions at the same time.)

Mr, President (The Honourable Sir Abdur Ruhim): The Chair will not
allow this. It is extremely wrong on the part of so many Honourable
Members starting supplementary questions before they rise in their
seats. If that practice continues, the Chair will be obliged not to allow
any supplementary question except by those whom it calls upon to do so.

Dr. Bhagavan Das: Are Government aware of the fact that only a
few weeks ago u Scssions Judge in the TPunjab has definitely re.cc.)rdcd in-
his judgment a remark to the effect that under present conditions the
bribe-taker is far more to blame than the bribe-giver for the u‘mversal
prevalence of blackmailing, eorruption and bribery in the Punjab?

The Honourable Sir Henry Oraik: I was not awarc of that.

Pandit Lakshmi Kanta Maitra: Am I to understuqd from the Honour-
able Member that he is not in touch with the Provincial Governments and’

that he does not know that the Police Commissioner of Calcutta issued’
fnstructions like that?

The Honourable Sir Henry Craik: No. I am in touch with P}'ovmcial'
Governments, and 1 do know that the Commissioner of Police has
iseued such instructions.

Pandit Lakshmi Kanta Maitra: Is it not a fact that Mr. Gordon
issued a circular like that and prosecuted several police officials for taking-

bribes, and was not Mr. Gordon shunted out of that place and sent on to-
another district ?

The Honourable Sir Henry Oraik: That is entirely incorrect.

Mr. President (The Honourable Sir Abdur Rahim): Next question,.
No. 797.
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INDIAN SBTTLERS QVERSEAS.

797. *Mr. Akhil Ohandra Datta: (a) Will Government be pleased to
state the number of Indian settlers overseas in countries within the empir
and outside ? .

(b) Have Government considered the advisability of having a permanent
organisation to look to their interests ?

(¢) In view of the fact that there would soon be a reorganisation cf
the Secretariat, are Government prepared to open an ‘Overseas’ depart-
1snenp, s‘t’s was urged upon in the Council of State during the last Simla

ession ?

(d) If nct, what other machinery do Goverﬁment propose to institute

to deal with the question of protection of the interests of the Indians
overseas on a permanent basis ?

Sir @irja Shankar Bajpal: (a) The Indian population overseas, within
the Empire, is approximately 2,858,000. The exact number of Indians,
outside the Empire is not known, but is estimated at over 100,000.

(b), (c) and (d). The attention of the Honourable Member is invited to
the reply given by me to Mr. Satyamurti's question No. 420 on the 17th
September, 1985, and to the supplementaries arising out of it.

APPOINTMENT OF INDIAN TRADE CoMMISSIONERS IN FOREIGN COUNTRIES.

798. *Mr. Akhil Chandra Datta: (a) Will Government be pleased to
state if they have received any representations from the Indian Federation
of Chambers of Commerce and various other Chambers of Commerce in the
matter of appointment of Trade Commissioners in foreign countries? Tf
80, what are they® What have been the decisions of Government on these
representations ?

The Honourable Sir- Muhammad Zafrullah Khan: Government have
received representations from certain commercial bodies urging the neces-’
sity for the appointment of more Indian Trade Commissioners in foreign
ccuntries. Government have noted the views of these bodies and have
now under consideration the question of making appointments of Indian
Trade Commissioners at Mombdsa and in Japan.

APPOINTMENT OF A TRADE COMMISSIONER IN JAPAN,

799. *Mr. Akhil Chandra Datta: (1) Is it a fact that there is yet no
Trade Commissioner in Japan? If not, why not?

(b) When do Government propose to appoint a Trade Commissioner in
Japan ?

(c) Are there any other countries where Trade Commissioners are
proposad to be appointed in the near future?

" The Homourable Sir Muhammad Zafrullah Khan: (a) and (b). The
question of appointing an Indian Trade Commissioner in Japan is at
present under the consideration of the Government of India.

(c) The appointment of an Indian Trade Commissioner in East Africn
is also under consideration.



1460 ° LEGISLATIVE ASSEMBLY, [25Te FEs. 1986.

Prof. N. G. Ranga: Is it not a fact that the question of appointing a
Trude Commissioner in Japan has been under the consideration of Gov-
ernment for more than one year, and, if so, how long will Government

continue to consider this question before they appoint the Trade Com-
missioner ?

The Honourable Sir Muhammad Zafrullah Khan: Government

are
unable to state how long it might take before the appointinent is made.

Prof. N. G. Ranga: How long has it been under the consideration of
the Government ? .

The Honourable Sir Muhammad Zatrullah Khan: For some time.
Prof. N..G@. Ranga: Why so much delay ?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

APPOINTMENT OF INDIAX TRADE COMMISSIONERS IN FOREIGN COUNTRIES.

800. *Mr. Akhil Chandra Datta: Are Government prepared to consider

the advisability of appointing Indians only as Trade Commissioners in
foreign countries ?

The Homourable Sir Muhammad Zafrullah Khan: The desirability of
appointing Indians as Trade Commissioners in foreign countries is always
considered in making the appointments. I may add for the information

of the Honourable Member that our Trade Commissioners in Hamburg
and Milan are both Indians.

Seth Govind Das: Do Government think it desirable that the mercan-

tile community and the mercantile institutions of this country should be
consulted before the appointments are made?

The Honourable Sir Muhammad Zatrullah Khan: That is to say, with
regurd to individual appointments ? '

Seth Govind Das: Yes.

The Honourable Sir Muhammad Zafrullah Khan: No.

DESCENDANTS OF MAHARANI LAXMIBAI SAHEBA OF JHANSL.

801. *Mr. M. S. Aney: (2) Are Government prepared to make enquiries
regarding the descendants of Maharani Laxmibai Saheba of Jhansi?

(b) Are Government aware that the condition of the grand-son of the
Maharani is deplorable ?

.
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. {o) Will Government be pleased to state if it is prepared to ameliorate
it and if so, to what extent ?

(d) Are Government aware that a deposit of not less than six lakhs of
rupees belonging to the son of the Maharani, is with Government ?

(e) Will Government be pleased to state how the interest accruing on
it is being utilised, and whether there is any objection to giving it o the
-descendants of the Maharani ?

Sir Aubrey Metcalfe: (a) No.
(b) No.
(c) Does not arise.

(d) Six lakhs of rupees represents Damodar Rao’s estimate of the
samount due to him as heir to his adopted father, the late Raja of Jhansi.
His claim was rejected in 1881.

(e) Consequent on the rebellion of Rani Laxmibai n 1857, the private
possessions of the Jhansi Raj were confiscated. No question of interest
on the sum claimed by Damodar Rao, therefore, arises.

Mr. M. 8. Aney: Is the Honourable Member aware that His Excellency
Lord Dalhousie had recorded in his Minute that the property belonging te
Mabarani Laxmibai was private property and eould not, iherefore, be

-confiscated ?

Sir Aubrey Metcalfe: 1 have not seen the Minute referred to, but I
merely re-state that the claim was rejected over fifty years ago.

Mr. M. S. Aney: Would the Honourable Member kindly promise to
vo into the matter and see whether there is a Minute like that or not?

Sir Aubrey Metcalfe: No. T am not prepared to go into a matter
which was finally decided over fifty years ago.

Fixation oF THE NUMBER OF (GAzZETTED HoLIDAYS.

802. *Mr. M. 8. Aney: (a) Will Government be pleased to state who is
:responsible for fixing the number of gazetted holidays for Government of
India offices and the centrally administered areas every year?

(b) What is the principle on which the allotment of Hindu, Muham-
madan, and Christian holidays is made ?

(¢) Is it custcmary to consult sowne religious heads of each religion
-some time before sanctioning the list of gazetted holidays for any particular
year? If so, who are the persons or institutions belonging to each one of
these religions which are being so consulted ?
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(d) Are Government aware of the fact that there is a widespread dis-
content among the Jain community, which is spread over a considerable
part of the Bombay Presidency, the Central Provinces and Berar, Madrus
Presidency, Bengal, the United Provinces, Ajmer-Merwara, and Delhi, as
the gazetted list of holidays contains not a single day out of many which-
are observed by that great community for performing certain religious.
ceremonies and observing some religious usages?

(e) Do Government propose to include in the list of gazetted holidays:
at least the birth-day of Maha-Vir-Jin, the founder of that great religion ?

The Honourable Sir Henry Oralk: (a), (b) and (c). As explained in
the Home Department Office Memorandum No. D.-4562-Public, dated
the 20th October, 1928 (a copy of which is in the Library of the House),.
the holidays in the Government of lIndia offices, that move between
Simla and Delhi, were fixed by the Home Department after consultation
with the representatives (one Hindu. one Muhummadan, one Christian
and ome Sikh) of the Imperial Secretariat Association. The Government
of India offices that remain in Delhi all the year round follow the local
practice in regard to holidays. No holidays are gazetted by the Govern-.
ment of India. .

() and (¢). Government received representations from certain - Jaine
Associations on the subject and informed the Associations that as
holidays in the various provinces in India are declared by Local Govern-
ments under the Negotiable Instruments Act, 1881, they should address:
the Local Governments concerned in the matter.

As already stated, holidays are not gazetted by the Government of
India offices, but members of the Jain community serving in offices that
move between Delhi and Simla are at liberty to take a holiday on the
day of this festival within the six communal holidays allowed to persons:
employed in these offices.

Information on all these points in respect of the centrally admi-
nistered areas is being obtained and will be laid on the table of the:
Hoaouse in due course.

EX0AVATION WORK AT PADAMPUR, THE BIRTHPLACE OF BHAVABHUTI.

803. *Mr. M. S. Aney: (a) Has the attention of Government heen-
drawn to the article contributed by Prof. V. V. Mirasi of the Morris
College, Nagpur, to the Indian Historical Quarterly, June, 1985, on the
“Birthplace of Bhavabhuti’’ and particularly to the following passage on:
page 2987

““The evidence set forth ahove will. T hope. convince scholars that Padampur near-
‘Amgaon (Bhandara District, C. P.) was the birth place of Bhawabhuti. Government
has been aware of the existence of the ruing of massive buildings at Padampur for
more than sixty years, but it has undertaken no excavation work there, or for the
matter of that, anywhere else in the Central Provinces and Berar. I would draw the:
attention of the Archeological Department to this important site.”

(b) Are Government prepared to depute some responsible officer to
examine the site of Padampur and submit a report to the Archeological
Department about the feasibility of undertaking the work of excavatiom
there in the near future?
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Sir Girja Shankar Bajpai: (a) Yes.

(b) The question of protecting the site i already under the considera-
tion of the Archwmological Department. It is also hoped that the Superin-
tendent, Central Circle, will be able to pay it a visit shortly. The:
Honourable Member will appreciate that no decition about the work
of excavation there can be taken until this officer’s report is received.

Smwmr or THE SiTE oF OLD TowNs AND PLACES oF HisTORIC IMPORTANOR.
IN THE CENTRAL PROVINOES AND BERAR.

804. *Mr. M S. Aney: Will Government be pleased to state whether
a responsible officer of the Archeological Department was deputed some-
time before to visit the Central Provinces and Berar in order to survey:
the site of old towns and places of historic importance in that province.
and ascertain the possibility of successful undertaking of excavation work
there? If so, do Government propose to publish the report submitted’
by that officer, and stutc what steps they have hitherto taken, or propose
to take, to give effect to the recommendations, if any, made in the said
report ?

Sir Girja Shankar Bajpai: The reply to the first part of the question-
is in the affirmative. No formal report was, however, submitted, that
could be published. It has not been possible so far, on account of finan-
cial stringeney, to undertake any excavation work in the Central Provinces.
and Berar.

USE or INDIAN Raw MaTeRIAL IN THE UniteEp KiNapowm.

805. *Mr. M. S. Aney: (a) Will Government be pleased to state what
special efforts were made from 1933 to 1985, and with what result, by
the British Textile Mission in pursuance of clause 6 of the agreement.
concluded between the Mission and the Mill Owners’ Association, Bombay,
in the autumn of 1985:

(i) to popularise and promote the use of the Indian raw material:
in the United- Kingdom, and

(i) to explore other avenues of co-operation in this field in tho
interests of the Indian cotton grower?

(b) In view of the fact that the above agreement expired on S8lse
December, 1985, will Government be pleased to state what measures they
propose to adopt to retain in future such advantages as clause 6 may hg.ve
secured to the producers of Indian raw material in general, and the Indian
cotton growers in particular?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Honourable-
Member is referred to the First and Second Annual reports of the Lanna-
shire Indian Cotton Committee, copies of which are in the Library of
the Legislature. ~
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(b) I would invite the attention of the Honouruble Member to Article

8 of the Ottawa Trade Agreement between His Majesty’s Government

m the Unjted Kingdom and the Government of India and Article 5 of

%Ie) Supplementary Trade Agreement, copies of which are also in the
ibrary.

MANUFAOTURE OF MoToR TYRES AND TUBES IN TRAVANCORE.

806. *Mr, Sami Vencatachelam Ohetty: (a) Are Government. aware
‘that the Travancore Government are proposing floating a concern to manu-
‘facture motor tyres and tubes?

(b) What is the present customs revenue on these goods?

(c) Have Government, in view of the possible loss of customs revenue,
any plans for being compensated for the same?

(d) Are Government aware tkat a tyre factory is to be started at
‘Calcutta ?

The Honourable Sir James @rigg: (a) No.

(b) The total customs revenue from all types of pneumatic tyres and
tubes in 1934-36 was approximately Rs. 35 lakhs.

(c¢) Not yet.
(d) Yes.

PERSONNEL OF THE STAFF OF THE DELHI BROADCASTING STATION.

807. *Sardar Sant Singh: (a) Will Government be pleased to lay on
the table a statement showing the names of those appointed to the Delhi
Broadcasting Station, stating their age, qualifications, salary with prades if
any, community they belong to, and the nature of their appointment
‘whether permanent or temporary ?

(b) Will Government be pleased to lay on the table a statement showing
the names of those who have broadcasted from the Delhi Broadcasting
Station, either on the payment of fees or honorarily, mentioning their
status in public life, their race or community, and the amount of fees paid
wherever such payment has been made?

(c) Will Government be pleased to state whether in the selection of
.ertists, who broadcast from the Delhi Broadcasting Station, any non-
.official advice is taken, and if so, from what source? -

The Honourable Sir Frank Noyce: (a) and (b). Two statements are
laid on the table. I do not thunk it proper to disclose the amounts paid
to persons who have broadeast from the Delhi Station. Many of them
are professional musicians and it would not be fair to them to publish
the terms on which they agreed to broadcast.

(¢) No formsal arrangements have been mads but, I understand, that

the Controller takes the advice of a group of prominent non-officials in
Delhi who are interested in the development of Indisn art and musie.
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; November 28th, 1935, and February 2nd, 1938 either on
Thesr race or community, and thesr status in public lifs

payment or honorary.

Race
No. Name. or Status. -
Community.
1| Abdul Aziz . . | Muslim Veena Player.
2 | Abdur Razaak . ”» Actor, Delhi Station.
3 | Abdur Razzaq ) ” Qawwal, 18th December, 1935.
12th January, 1936,
4 | Akhtar Jehan v Actor, Delhi Station.
5 | Akhtari of Agra . »” Profesgional Singer, 6th December, 1935.
28th December, 1935,
3rd January, 1936.
103%.3 észh 19th January,
6 | Anderson, Bir George| European . | Educational Commissioner with the Govern-
ment of India.
7 | Annand, E. R. Mr. . ” . | Lecturer, 8t. Stephen’s College, Delhi.
8 | Anwar of Agra . | Muslim . | Professional Singer, 31st Decomber, 1935.
6th Janurry, 1936,
9 | Asad Ali Khan . ” . ” ” 27th December. 1936 *
18th January, 1936.
) 6th February. 1936-
10 | Asaf Ali, Mr. . . ”» Bar.-at-Law, M.L.A.
11 | Akhtar of Delhi " . | Professional Singer, 19th January, 1936.
12 | Asaf Ali, Mrs. . ”» Wife of Mr. Asaf Ali, M.L.A.
13 | Anwar of Agra ” Amateur Singer and Actor.
14 | Ashiq Hussain ” . | I. B. 8. Orchestra.
16 | Abdur Rahman " Actor, Delhi Broadcasting Station.
16 | Mohd. Ayyab v I. B. 8. Orchestra.
17 | Azhar Ali, Dr. " SecreD lt:yy, Board of Becondary Education,
elhi.
18 | Bashir Ahmad ” Merchant, 12th January, 1936.
19 | Basit. M.A., Mr. ” Professor, Islamia College, Lahore.
20 | Bal Kumar Gand- | Hindu Profeasional Singer, .
harva.
21 | Band of the 9th 4th January, 1936.
Punjab Regiment. 20th January, 1936.
30th January, 1936.
22 | Banna and Party Muslim . | Qawwals.
28 | Bund-ehassan . ”» . | Professional Singer, 26th December, 1935. .
24 | Bandu Khan . . " Professional Sarangi Player, 12th December,
1935.
25 | Burton Jones, Mr. . [ A n g1lo - | Profess onl Violinist. '
Indian. !
26 | Brij Mohan . | Hindu . | Singer, 17th January, 1936. )
27 | Burt, Lady . . | European . | Wife of the Vice-Chairman of the Imperial
Counocil of Agricultural Research.
28 | Cleeve, Major . ”» . | Major, R. A. from Lucknow.
29 | Clow, Mr. A. G. . " . | Secretary to the Government of India in
o the Department of Industries and Laboug,
80 | Cochan, Mr. I. . ” . | Lecturer, St. Stephen’s College, De'hi. '
81 | Collins, Mr. F.C. . ” « | Organist, 18th January, 1836, .
82 | Crosthwaite, Mrs. ”» . | Wife of H. 8. Crosthwaite, Esq., Member,
H. 8. Exblie Sorvice Commission, Government of
' dia. .
33 | Cryan, Miss Amy . w | Librarian, Lady Hardinge Meioal College,
84 | De Mello, Mr.. . ” . | Proprietor, Northern ia Transport Co,
. Ltd., Gwalior.
36 | Doorlay, Profeasor . ” « | Professiunal Musician,

o2



LEGIBLATIVE ASSEMBLY.

[257E Fs. 1036,

> Raoce
No. Name. or Status.
. community.
86 | Durga Bai . . | Hindu ., | Professional Singer, 4th December, 1985.
13th December, 1935.
16th December, 1935.
6th January, 1936.
14th January, 1936.
21st January, 1936.
3rd January, 1936.
37 | Duval, Lawrence . | European . | Viceroy’s Orchestra, 4th January, 1936.
14th January, 1936.
38 | Edmunds, Mr, P.J. . . Dlrector of Wireleess Government of India,
28th January, 1936.
2nd February, 1936.
80 | Ejaz Ali . Muslim . | Professional Singer.
40 Ellwood, Mr. A.B. European Royal Air Force.
41 | Fagiruddin . Muslim . | Professional Singer, 1st January, 1936.
9th January, 1936,
1st February, 1936.
42 | Faiyaz Khan . ”» Court Musician, Baroda State.
43 | Feroquddin . » . ! Binger.
44 | Fusiliers, The Royal European | Band attached to the Royal Fusiliers Regi-
i ment, Delhi, 7th January 1936.
Do. Dance Band " ; 16th January, 1936
46 | Grant, Mr. L. C. P. v . | Personal Assistant, C. E. P. T. Posts and
Telegraphs Department, Government of
India.
46 | Grigg, Lady . " W:i[f: of the Finance Member, Government of
dia.
47 | Gulam Farid Muslim Singer, -21st December 1935.
8th January 1936.
6th January 1936.
48 | Gul Mohammad » Actor.
49 | Hafiz Ali . e . | Professional Singer.
50 | Hafiz Mahboob ” “ Hafiz .
Hussain.
51 | Hasan Nizami . ’ . | Editor, The Munadi, Delhi.
52 | Hashmi, Dr. . . . . | Medical Practitioner.
53 | Hill, Miss Norah European . | Organising Secretary the Indian Red Cross
ociety, Delhi.
54 | Hira Bai . Hindu Professional Singer.
55 | Hyder Hussain Muslim I. 8. B. 8. Orchestra.
56 | Ibne Hussain ' . | Professional Singer
87 | Ighal Putli v . . ,,»  4th January 1936.
15th January 1936.
9th December 1936.
58 | Ishrat Rahmani o . ” .
59 | Jagesia, Miss Vishni | Hindu . ) Amateur Musician.
60 | Karrar Hussain Muslim . | I B. 8. Orchestra. .
61 | Kasim Afghan ”» . | Court Musician, Kabul.
62 | Khurshed ” . | Professional Singer. .
83 | Klumper, Arthur . | BEuropean . v - . . .
64} Kirkness, Mr. L. H. | European . Beclx:ta,ry, Railway Board, Government of
dia.
65 | Kirke Smith, Mr. A. » . | Bolicitor to the Government of India.
66 | Kumar Bal Gandhar-| Hindu . | Professional Singer.
va.
67 | Lache Khan . . | Muslim . | Employed on the Delhi, I. B. Orchestra.
68 | Lachi Ram - . . | Hindu . Profoasnonal Singer, 16th January 1936.
° 30th January 1936.
3rd Febmry 1936
69 | Lad Babu . . " . | Government Servaat.. .
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Race
No. Name. or Status.
Community.
70 [LachmiDhar, Pandit | Hindu Profegsor, 8t, Btephen’s College, Delhi.
Mahamahopadhyas- o Folose '
ye. .
71 | Lancers, European. | Band attached to the 19th King George’s Own
George’s Own. Lancers, 17th January 1936.
72 | Laxmi Bai, Mrs, Hindu Court Musician, Mysore, 6th January 1036.
73 | Louis and His Inter- | European . | Delhi Club Band.  18th January 1036.
national Aces.
74 | Majidan Bai . Muslim Professional Singer, 7th Decomber 1935.
“1st January 1936,
"1st Fobruary 1936,
76 Ma;ina Hotel, Or-| European . | Orchestra attached to the Marina Hotel,
chestra.
76 | Manna . Muslim Professional Singer.
77 | Masum Ali » .
78 | Maxborne, Mr. European . Professor, Umvemty of Cambridge.
79 | Maxwell, Captain " . | Comptroller of the Commander-in-Chief’s
Household.
80 | Mir Mohammad |[Muslim Secretary, Anglo-Arabic College, Committer.
Hussain.
81 | Muhammad Sayeed " I. E. 8. Retired.
82 | Mukherji, Mr. 8. N. | Indian Principal, St. Stephen’s College, Delhi.
Christian.
83 | Munni Bai Hindu Professional Singer.
84 | Mushtari Muslim " ,»  11th December 1935,
7th Junuag 1936.
86 | Musavi, M. H. ” Lecturer, Anglo-Arabic College, Delhi
86 | Naidu, Miss. . Hindu Principal, Indraprastha Girls' School, Dolhi.
87 | Naushaba Muslim Professional Singer.
88 | Nasiruddin " . | Court Musician—Indore.
89 [ Nazir Ahmad »” .
90 | Nawab Jan " 30th November 1985.
65th December 1935.
2nd January 1936.
. 11th January 1936.
91 | Noguchi, Professor . | Budhist Japanesoe Poet.
92 | Panna Bai . | Hindu Professional Musician.
93 | Patwardhan, Pro- o ‘ Principal, 8chool of Music, Poona.
fessor. .
94 | Petrie, Sir David European . ! Chairman, Public Service Commission, Gov-
ernment of India.
95 | Punjab  Regiment | Indians . [ Military, 5th January 1936
Band. 20th January 1936.
30th January 1936.
96 | Quadratulla Mustim Mvaaieul Coach for the eetors at the Delhi
tation.
97 | Qurban Ali . " Actor at the Delhi Station.
98 | Rafl, Begum . . " . | Wife of Mian Mohd. Rafl, Seeretary, Legislative
Assembly.
99 | Rajjo Bai . Hindu . | Professional Singer.
100 | Ramzan Khan . | Muslim . Do. 8th gnd 17th Janvary 1986.
i 9ad February 1038.
‘3101 | Rashida Begum . " . Do.
102 | Rashid Khan ” Employed on the I. B. 8. Orchestra at the

Delhi $tation.
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Race
No. Names. or Status,
] Community.

103 | Rawat, B. 8. . . | Hindu . | Amateur Musician 2-11-35.

8-11.35.

14-11.35,

19-11.35.

22-11-35.

30-11-35.

2-12-35.

104 | Richardson, Mr. B. | European . | Professor, S8t. Stephen’s College, Delhi.
105 | Robinson, Rev. v . | Chaplain, Church of 8t. James, Delhi.

106 | Roop Chand . . | Hindu . | Amateur Musician.

107 | Ronaq Ali . . | Muslim . | Employed as an actor at the Delhi Station.
108 | Rovinska, Madam * | European . | Profeasional Teacher.

109 | Salamat . . | Muslim . . Singer.

110 | Sardar Hussain . ” . | I.B .8.Orchestra, Delhi.

111 | Shiv Charan . . | Hindu . | Employed as an actor at the Delhi Station.
112 | Spear, Dr. T. G. P. European . | Professor St. Stephen’s College, Delhi.

113 | Sudh 8ingh, Bhai . | 8ikh. . | Religious Singer.

114 | Sudbha Mathur, Miss | Hindu . | Amateur.

115 | Swinstead, N. H. . | European . | O. 8. D. Posts and Telegraphs, Directorate.

116 | S8yed Mohammad . | Muslim . | Lecturer, Anglo-Arabic College, Delhi.
117 | Tait, Mr. G. T. . | European . | Central Publicity Officer, Railway Board.
118 | Tait, Mrs. ”» . | Wife of Mr. G. T .Tait, Central Publicity
Officer, Railway Board.
119 | Taj Mohammad . | Muslim . | Employed as an actor at the Delhi Station.
120 | Tymms, Mr. F. . | European . Difector, Civil Aviation Government of
g ndia.

121 | Viceroy’s Orchestra " . | His Excellency’s Orchestra.
122 | Vaidyanathaswami, | Hindu . | Professor, Madras University.
Dr.

123 | Wazir Khan . . | Muslim . | Professional Singer 17-12-35.
7-1-36.
29-1-36.
124 | Weingast, Josef . | European . | Professional Orchestra.
125 | Wilson, Miss . . »” . | Amateur.
126 | Woodhouse, Lt. Colo- ”» . | Director, Civil Engineering, Railway Board.
nel, H. L.
127 | Young, Dr. Ruth . » .. | Principal, Lady Hardinge Medical College.
128 | Zahiruddin . . | Muslim . | Employed at the Delhi Station as an actor,
20-1-36.
8-1-36.

129 | Zar, Pandit T.N. . | Hindu . | Lecturer, Indraprastha QGirls’ College, Delhi.
130 | Zinda Hassan. . | Muslim . | Professional Singer.

131 | Zohra Zan . . ”» . Do. 2-1.36

11-1-36

17-1-86 & 2-2-36.

*Cancelled owing to the death of His Late Majesty King George V.
Sardar Sant Singh: May I know if it is a fact that five relations of
one family are employed in this station?
The Honourable Sir ¥rank Noyce: That is not a fact:
Sardar Sant Bﬁgh:. May I know if iti is a fact Fhat the preseﬁt

Director is leaving this post as a protest against employing members of
one family in this broadcasting station?

The Homoursble Sir ¥rank Noyce: That statement is absolutely in:
.mm. - L R ¢ e
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Sardar Sant Singh: May I know if a new member has Leen invited
belonging to the same family from Lahore Government College.

The Honourable 8ir Frank Noyce: There are a number of questions.
on the list on this particular point which 1 shall be answering later on.

_Sir Muhammad Yakub: With reference to part (b) of the question,
will Government also be pleased to lay on the table a statement showing
sumilar infcrmation with regarl to the broadcasting stations at Bombuy
and Calcutta. )

The Honourable Sir Frank Noyce: I do not think that arises, but if
my lgonoyrable friend will put down a question, I shall be glad to
consider it.

Sir Muhammad Yakub: It will counterbalance the whole thing, and
1 think it ‘will show the real state of affairs in this department.

The Honourable Sir Frank Noyce: I have nothing to hide and I have
no objection to placing on the tahle similar statements with regard to
Caleutta and Bombay, if the Honourable Member will put down a
question.

Sardar Sant Singh: Who makes the selections of the artists and who
settles the amount of their fees?

The Honourable Sir Frank Noyce: Primarily the Station Director.
If he needs any advice, he takes the advice of the Confroller of Broad-
casfing.

Sardar Sant Singh: May I know what is the standard in fixing fees
for the artists?

The Honourable Sir Frank Noyce: I require notice of that question.

Sardar Sant Singh: May I know if the fees paid to the artists are
not shured by the members of the staff ¢f the Broadeasting station?

The Honcurable Sir Frank Noyce: Thas question involves i absolutely
unfounded insinuation.

.

USE oF ARABIC AND PERSIAN WORDS IN THE DELET BROADOASTING
ANNOUNOCEMENTS.

808. *Sardar 8Sant Singh: (a) Will Government be pleased to state
whether their attention has been drawn to the various press criticisms that
have appeared from time to time regarding the profuse use of Arabie and
Persian words in the Delhi Broadcasting announcements and the difficulty
of the general public in following them?

(b) Will Government be pleased to state whether in making appoint-
ments to the Delhi Broadcasting Station they took note of the fact that the
Station will serve a very large area, including the Provinces of the Punjab,
the United Provinces, the Central Provinces, Bihar and Orissa o:nd
Rajputans, and that the Hindustani language to be uded at the station
should be intelligible to this vast area? '
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The Honourable Sir Frank Noyee: (a) No.

(b) The Delhi Station will serve a very much smaller area thun the
‘Honourable Member supposes, for the direct ray of a 20 k. w. station,
which alone can be relied upon tv give a constant day and night service,
at ali seasons, extends only for 70-80 miles from the Station. Reception
at longer ranges—esxtending to 600 miles and, with highly selsctive
receiving sets even more—is possible only under favourable conditions
(¢.g., in the cold weather during the night). The language question
was borne in mind when the appointments were made to the Delhi
Station, and the simplest form of Hindustani, intelligible to the majority
-of listeners within the service ares, is and will be employed.

Sardar Sant Singh: May I know if the attention of the Gbvernment
has been drawn to the series of letters that have been published on this
subject in the Hindustan Times?

The Honourable Sir Frank Noyce: I have no doubt whatever that the
Controller of Broadcasting has seen them and teken them into considera-
ticn.

Sir Muhammad Yakub: Are Government aware that some of these
letters proceeded from gentlemen who were rejected and who were not
taken into service?

ELIMINATION OF NAUTCH GIRLS FROM THE STAFF OF THE DELHI
BROAD-CASTING STATION.

809. *Sardar Sant Singh: Will Government be pleased to state
whether they are aware of the public feeling in India against nautch girls
and professional singers being patronised by a State service and do they

propose to take steps to eliminate such so-called artists from being engaged
by the Delhi Broadcasting Station ?

The Honourable Sir Frank Noyce: Government are not aware of any
general feeling on the rubject. There is not at any rate at present,
sufficient amateur talent available to fill a broadcast programme.

Sir Mubammad Yakub: Are Government aware that an Honoburable
Member of this House has consented to broadcast his singing on Sunday
next?

The Honourable Sir Frank Noyce: I believe that several Honourable
Membhers of this House have broadcasted on various items, including the
Honourable Member on the Honourable Member's right.

Sarday Sant Singh: Docs the Honourable Member know that the Sat
8ri Guru Sabha in the Punjab and the Arya Samaj in the whole cf Indin
nave heen trying for the last six years to eliminate the mautch girls from
the social circle. Is not the employment of nautch girls in the broad-
casting station intended to undo the reform which has been brought about
at such heavy cost and labour? :

The Honourable Sir Frank Noyce: My Honourable friend is entering
into an argument. ’
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ADVISORY COMMITTEE FOB SELECTION OF BROADUASTING PROGRAMMES
AND ARTISTS.

810. *Sardar Sant 8ingh: Will Government be pleased to state whether
they propose to set up a non-official advisory committee for advising the
Broadcasting authorities on the nature of programmes to be broadcast and
the type of artists who should be engaged for the purpose?

(

The Honourable Sir Frank Noyce: The question of the.appointment
of advisory committees is at present under the consideration of the

Government of India.

CONTBAOT FOR THE INDIAN CoASTAL AND OTHER MAIL SERVICES.

811. *Seth Govind Das: (a) V/ill Government be pleased to state
whether there exists a contract between the Secretary of State in Council
and the British India Steam Navigation Company for the Indian coastal
and other mail services?

(b) When was the contrast first entered into?

(c) How many times has the contract been renewed from time to time?

(d) When was the contract last renewed?

(e) When does the current one expire?

(f) Do the Government of Indi» or the Secretary of State, call for
tenders for the contract of mail services around and for the coastal services
of India before finally entering into an agreement? .

() What is the present syelem under which the best and cheapest
firm is chosen for giving the contrects?

(h) Were any Indian shipping companies called upon to quote their
rates of services at any time? If so, were they unsatisfactory, and if so,
on what grounds?

(i) For what length of period do Government contemplate renewing
the contract with the British Indian Stenm Navigation Company, which
was to expire on the 81st January, 1986?

(§) Is it a fact that the Secretary of State in Council has been miuking
arrangements for an extension of 14 months from 1st February, 1986? -

(k) Do Government propise to arrange to represent the case of the
Indian Shipping interssts for consideration to give them a chance of
quoting their scrvice rates, for some lines if not all, in case they can render
such services to the Statz? If nct, will Government state their reasons

therefor ?

The Honourable Sir Frank Noyce: (a) Yes.

(b) The existing contract was entered into with effect from the 1sb
February, 1924.

(c) Twice.

(d) With effect from the 1st Fehruary, 1086.

(e) The renewed contract is due to expire on the 81st March, 1947.

(f) Yes. .
(g) The tender system.
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i(h) All companies including Indian companies were invited to tender.
No terders were received from Indian ‘comparies in connection with the
contract granted frem the 1st Fabruary, 1024.

(i) and (j). The Honourable Member’s attention is invited to part (a)
of the reply given in this House to Pundit Lakshmi Kanta Maitra's
starred question No. 80 on the 5th February, 1936.

(k) If and yvheh tenders are culled for in future, it will be open to
Indian companies to tender and their claims will be fully considered.

DISORIMINATION IN FREIGHTS ON OERTATN RATLWAYS.

812. *Seth Govind Das: Will Government be pleased to state:

(a) the distance between Howrah and Bombay, as well as between
Cawnpore and Bombay respectively, by rail;

(b) the railway freight charged on cotton from Howrah to Bombay,
as also from Bombay to Cawnpore respectively;

(c) whether the freight on cotton charged from Howrah to Bombay
is less than that which is charged from Bombay to Cawnpore;

(d) the distance from Lyallpur to Cawnpore by rail;

(e) the distance between Lyallpur and Benares by rail:

{f) whether it is a fact that the railway freight charged on cotton

from Lyailpur to Cawnpore is nearly double that charged to
Bombay;

(g) whether the freight charged on cotton from Lyallpur to
Benares is nearly two-thirds of that at which it is conveyed to
Cawnpore ;

(b) if so, the principle behind the discrimination in freights irres-
pective of distances;

(i) whether it is a fact that freights charged on bones, tobacco and
many other articles on the East Indian Railway are generally
higher than on many foreign railways?

The Honourable Sir Muhammad Zafrullah Khan (a) 1,221 and 839
(b) Re. 1-8-0 and Rs. 2-8-8.

(c) Yes.

(d) 659 miles.

(e) 837 miles.

(f) No. The rate to Cawnpore is Rs. 2-0-6 and to Bombay Rs. 3-3-5.

(g) No. The rate to Benares Cantonment is Rs. 2-9-5 and to Cawnpore
Rs. 2-0.6.

(h) While distance is an important factor in determining the rate
charged, there are other considerations which also have a material bearing
on the actual guotations.

(i) No. On the contrary, the scale of rates on the East Indian Rail-
way for many commodities is, if anything, generally lower than on many
other railways. '
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Seth Govind Das: What are the other considerations which compel
the Government to discriminate these rates?

. The Honourable Sir Muhammad Zafrullah Khan: For one thing, thera
is the sea route competition.

. S.otl! Govlnd Das: Are Government aware that, on account of this
discrimination in freights, there is difficulty in inter-provincial trade? .

The anourable Sir Muhammad Zafrullah Khan: If the Hcnourable
Member will mention any specific cases over which the difficulty arises,
'tlhn;nght consider it, but it is difficult to answer a general question like

at.

DIFFERENT INTERPRETATIONS OF THE SECTIONS OF THE INDIAN TARIFF
Acr. .
813. *Seth Govind Das: Will Government be pleased to state::

(a) whether they are aware that the Cellectors of Customs in different
provinces end ports interpret sections of the Tariff Act in
different ways, thereby giving rise to the imposition of different
duties on the same category of goods;

(b) whether, to avcid this anomaly, they are devising ways and
means; if so, what they are?

Mr. A. H. Lloyd: Articles which are not specifically mentioned in
the tariff may appear to fall under more than one of the tariff heads and
in consequence may be assessed differently at different ports. Such
cases, however, are not of {requent occurrence and when they are
brought to nctice a ruling is given by the Central Board of Revenue.

PRIVILEGES OF THE STOREKEEPERS IN THE ALAMBAGH CARRIAGE AND
WagoN SHOPS, LUCKNOW.

814. *Mr. Muhammad Azhar Ali: Is it a fact that the Store Keepers
in the Loco. Shops, Charbagh, Lucknow, enjoy clerical grades with
attendant privileges, while those in the Carriage and Wagon Shops Alam-
bagh, Lucknow, are fixed on daily rates of pay? If so, why? Is it a fact
that both the shops work under one and the same authority in the same
locality and under the same conditions and with the same amount of res-

ponsibility ?
The Honourable Sir Muhammad Zafrullah Khan: Government have

no information. These are matters of detailed administration which are
within the power of the Agent to decide.

Mr. Muhammad Ashar Ali: Does not the Honourable Member
think that it is rather a hardship, the circumstances being what they

are?

" 'rhe Honourable Sir Muhammad Zafrullah Khan: No, Sir, I do not
think so. I have no reason to think that there is a hardship because, if
'there were any hardship, it would have been brought to the notice of the

Agent and received due attention.
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Mr. Muhammad Azhar Ali: The conditions being the same, does
not the Honourable Member think that he might meke imquiries into
this matter?

The Honourable Sir Muhammad Zafrullah Khan: 1 have already
said I do not propose to inquire.

CONGRSTION OF THE BREAK-UP YARD IN THE ALAMBAGH CARRIAGE AND
WagoN SHOPS, LUOKNOW.

815, *Mr. Muhammad Azhar Ali: (a) Is it a fact that the Ltreak up
yard in Carriage and Wagon Shops, Alambagh, Lucknow, is too much
congested and that space as allotted to each workman under the Factory
Act is pot provided, with the result that accidents very frequently occur?

(b) Will Government be pleased to luy on the table a statement show-
ing the following information: ;

(i) Staff as existed in the break up yard on 1st April, 1935, and
1st November, 1985, respectively;

(ii) wagons stabled each week during the seven months. i.c., from
1st April, 1935, to 81st October, 1935, and broken in the break
up yard;

(iii) space provided with shelter in the break up yard;

{iv) tctal space in the break up yard, excluding the Stores Reclaim
yard;

(v) accidents, with descriptions, that occurred in the break up yard,
from 1st April, 1935 to 31st October, 1935, whether (1)
simple, (2) serious, (3) fatal, (4) slight, i.e., when employeces
were returned to duty within 48 hours, (5) total amount paid
due to hurt on duty, (6) amount still to be paid, (7) total
amount of compensation paid due to serious injuries accord-
ing to the Act, and (8) the amount still to be paid?

(c) Are Government prepared to advise the Chief Inspector of Fac-
tories, United Provinces, Cawnpore. to visit the place and assur: himself
that the Factorv Act is being complied with in the Carriage and Wagon
8hops, Alambagh, Lucknow?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) I am placing a statement on the table.

(c) The Chief Inspector of Factories inspected the workshops 1n
November, 1935, and, I understand, was satisfied with the position geme-
relly. He also commented favourably on the messures that had been
adopted to prevent saccidents.
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. Statement.
(i) 1st April, 1935 . . N . . . . . . 148
1st November, 1935 . R . . . . . 2468
(ii) No wagons were stabled. The number broken up was as follows :
‘Week ending No. Week ending ! No. Week ending No.

(10885). (1935). (1935).
6th April . . 5 156th June . . Nil. 24th August . . 22
13th April . . Nid. 22nd June . . 6 3lst August . . 61
20th April . . 4 20thJune . . 8  7th Beptember . 9
27th April . . 8 6th July . . Nil  14th September . 16
4th May . . Nil. 13th July . . 11 218t September . (]
11th May . 7 20thJuly . s 21 28th September . 18
18th May . . 6 27thJuly . . 30 5th October . Nd
26th May . . 16 8rd August . . Nil. 12th October . 6
lst June . . Nil. 10th August . . 43 19th October . . 15
8th June . . 6 17th August . . Nil. 31st October . . )

(iii) 194 feet by 68} feet.
(iv) The total ground area, including the sheltered space, is approximately 25,000

8q. feet.

(v) Simple . . . . . . . . . . 8
Serious. . . . . . . . . . . 1
Fatal . . . . . . . . . . . Nil.
Slight . . . . . . . . . . . 43
The total amount paid due to hurt on duty . . . Rs, 267
The total amountstilltobe paid . . . . . . Nd. o
The total amount of compensation paid . . . . Rs, 387

The total amqunt of compensation still to be paid . . Rs, 592

SuPPLY OF MILK To THE DETENUS AT DEOLI.

816. *Mr. Amarendra Nath Ohattopadhyaya: (s) Will Government be
pleased to make an enquiry and state what the arrangement is for the
supply of milk for the detenus at Deoli?

(b) Is it & fact that no fresh milk is available at Deoli, but stale milk
is supplied, which is injurious to the health of the detenus?

The Honourable Sir Henry Oralk: With your permission, 8ir, I propose
to give one reply to questions Nos. 818, 817 and 818.

Inquiries have been made and a reply will be furnished to the Honour-
able Member in due course.

DETENUS SUFFERING FROM TUBEROULOSIS AT DBoLI.

4817. *Mr. Amarendra Nath Ohattopadhyaya: (a) How many detenus,
now detained, at Deoli are suffering from tuberculosis ?

(b) Is it a fact that the T. B. patients at Deoli have not been segregated
from other detenus? o

) What arrangements have Government made for the treatment of
detenus suffering from T. B. at Deoli? .

4or answer to this question, see snswer to question No. 816,
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FAomITIES FOR TREATMENT OF DETENU ALOKENATH CHAKRAVARTI.

. {818. *Mr. Amarendra Nath Chattopadhyays: (s) When was Mr.
Alokenath Chakravarti sent to Deoli Detention Camp?

(b) Is it a fact that at the time of his arrest, he was suffering from
stiff neck, which resulted in the displacement of his neck muscle and
shoulder muscles?

(c) What treatment is he getting for this disease, and what is bis
present state of health? L o

(d) Is he still in the Ajmere Hospital? If not, when was he removed
and was it after his recovery? _

‘e) Is it a fact that Mr. Alokenath Chakravarti was under the treatment
of Dr. Ajit K. Bose, the X-ray expert of Calcutta, and that the treatment
was continued by correspondence even after his arrest? Has the treat-
ment heen stopped now?

(f) Are Government prepared to consider the question of providing
him facilities for electric treatment with Dr. Ghose or auy other expert?

EXTENSIONS GRANTED T0 THE COMMISSIONERS OF INCOME-TAX OF
BoMBAY-AND BiHAR AND ORISsA.

819. *Sardar Mangal Singh: (a) Is ‘it not the declared policy of
Government that extensions should not be granted to of'icers who have
put in more  than 30 years’ service by virtue of superannuation?

(b) Is it not a fact that the present Commissioners of Income-tax of
Bombay ond Bihar and Orissa, who have put in more than 30 years'
service and have also attained the age of superannuation, are on exten-
sion ? ‘

(c) Are Government aware that this variance between profession and
practice has caused grave injustice to many a deserving officer in the
Income-tax Department and serious disparagement to many more ?

(d) Are Government prepared to terminrate this state of affairs by
withdrawing the extensions forthwith and by observing a consistent policy
in ‘future?

The Honourable Sir James Grigg: (a) No.

(b) Yes.

(c) and (d). I certainly am not prepared to give any sort of promise
not to grant extensions of service in cuses where it seems to me to be
necessary in the public interest. Nor can I admit that in acting in the
public interest we are doing injustice to any individual. So far as I
know, no public servant has a prescriptive right of promotion to a parti-

culoar post.
Mr. 8. Satyamurti: With reference to the answer to clause (a) of

the question, may I know whether Government have come to any con-
clusion that extensions may be granted to officers, even after they have

attained thirty years’ service?
4+For answer to this question, see answer to question No, 816.
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The Honourable 8ir James Grigg: The rule refers to fifty-five years
of age and not thirty years’ service,

Mr. 8. Satyamurti: Will Government consider the suggestion, in
view of the considerations put down in this question with regard to the
need for encouraging promotions and for mitigating to some extent the
grave unemployment in the country, that they may make a rule that
after thirty years a man should be compulsorily retired, save and except
in the imperative interests of the public service in any individual case,
where his services ought to be retained?

The Honourable Sir James Grigg: That virtually amounts to the
substitution of fifty-five years for the existing rule: and I want to make
it quite clear that, where I do think it is in the interests of the public
service, I will give extensions whatever the consequences of that may be
to the people below.

PrOHIBITORY ORDERS IN CONNECTION WITH THE CONGRESS JUBILEE
CELEBRATIONS,

820. *Mr. Mohan Lal Saksena: (a) Are Government aware that certain
Provincial Governments had issued prohibitory orders in connection with
the Golden Jubilee_celebrations of the Congress?

(b) Did Government issue any instructions regarding the policy to be
followed by the various Local Governments towards Jubilee celebrations?
If so, will Government lay on the table a copy of those instructions?

The Honourable Sir Henry Oraik: (a) No prohibitory orders were
issued by Provincial Governments, unless the Honourable Member
construes as ‘‘prohibitory orders’’ instructions which were issued by
certain Provincial Governments to the effect that it was improper for
local bodies to identify themselves with the aims of a single political
party, and that it was undesirable and in some cases Ellegal for local
bodies to expend the taxpayer’s money on celebrations in honour of a
political party.

(b) Local Governments were given s free hand to take such action as
they considered necessary to deal with breaches of the law, if any oec-
curred during the Congress Jubilee celebrations.

Mr. Sri Prakasa: Are Government aware that a gentleman, on the
morning of the Congress Golden Jubilee Day, was arrested at Amroha
(district Moradabad) and shut up for & whole day in a slaughter house,
not even in a police station because he was starting a Prabhat Pheri

procession ?

The Honourable Sir Henry Craik: No, Sir.

Mr. Satyamurti: With regard to clause (b) of the question, may I
know if, to the kuowledge of the Government of India, any breaches of
the law occurred anywhere in the country, in connection with the
Congress Golden Jubilee celebrations?
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The Honourable Sir Hemry Oralk: There was a serious breach of the
law in Calcutta.

Dr. G. V. Deshmukh: Is the Honoursble Member aware that, in the
Poona district and in the Ahmednagar district of the Bombay Presidency,
several men and boys were arrested, the Congress flags were taken down
and the placards were put down in connection with the Congress Jubilee

celebrations ?
The Honourable 8ir Henry Oraik: No, Sir.

Pandit Lakshmi Kanta Maitra: Is the Honourable Member aware
that, in scveral parts of Bengal, processions were banned and that the
police interfered with the celebrations of the Golden Jubilee of the

Indian National Congress?

The Honourable Sir Henry Oraik: No, Sir, though I am aware of alle-
gotions being made.

Mr. Ram Narayan Singh: Is the Honourable Member awarc that, in
the district of Manbhum in the Province of Bihar and Orissa, great
atrocities were committed by the police in connection with the Congress

Jubilee celebrations?

The Honourable Sir Henry Craik: I am aware that allegations to that
effect were made, but investigation proved that they were without any
foundation whatever.

Pandit Lakshmj Kanta Maitra: Is the Honourable Member aware
that, in the district of Comilla in Bengal, in Chittagong and in other
places, the police actively interfered with the Congress Golden Jubilee

celebrations ?

The Honourable Sir Henry Oraik: No, Sir.

PERSONS REFUSED PASSPORTS FOR FOREIGN COUNTRIES.

821. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to
lay on the table a list of all persons who were refused passports for going
to foreign countries during the last two years?

(b) Will Government be pleased to state how many of them had applie
for passports for reasons of health ? 7 ad epplicd

The Honourable 8ir Henry Oralkk: (a) and (b). The mformation is
being collected and will be laid on the table in due course.

CONFIDENTIAL INSTRUOTIONS REGARDING GRANT OF PASSPORTS.
822. *Mr, Mohan Lal Saksena: Will Government be pleased to stete

whether they have issued ahy confidential instructions to Loeal Govern-
mente regarding gront of passports ? Tf go, under what law ? ‘ '
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The Honourable Sir Henry Oraik: I would invite the Honourable
Member's attention to the replies given by me on the 20th September,
jast to his question No. 557 and the supplementary questions. The
instructions are not statutory, but executive.

REASONS ¥OR REFUSAL OF PASSPORTS.

8¢3. *Mr. Mohan Lal Saksena: Will Government be pleas:d to state
whether it is a fact that while refusing passports, they do not disclose
any reasons for the refusal?

The Honourable Sir Henry Oraik: Yes.

FINAL AUTHORITY IN THE MATTER OF PASSPORTS.

824. *Mr. Mohan Lal Saksena: Will Government be pleased to state
which is the final authority in the matter of passports and what remedy,
if any, an aggrieved person has in case of even grossly unjustifiable order ?

The Honourable Sir Henry Oraik: Local Governments and other Pass-
port Issuing authorities in India are competent to grant or refuse a pass-
port and the decision in the matter is generally left to their discretion.

An aggrieved person can make a representation to the Government of
India. )

REASONS FOR NOT ALLOWING MR. SUBHAS CHANDRA BOSE TO VisiT
ENGLAND.

825. *Mr. Mohan Lal Sakssna: (a) Will Government he plessed to
state the reasons for which B. Subhash Chandra Bose is not allowed to-
visit England ?

(b) Do similar restrictions exist in regard to his visit to any other
European country? If so, which?

(¢) Will Government be pleased to state if the aforesaid restrictions:
have been imposed at their instance, or at the instance of the British
Government ?

(d) How long will these restrictions remain in force ?

The Honourable Sir Henry Oraik: ‘n)—(d). I would invite the Honour-
able Member’s attention to the replies given by me on the 6th and 18th
February, to Mr. Satyamurti’s and Seth Govind Das’ questions Nos. 10
and 542, respectively, and to the supplementaries to the former question.
The new passport referred to in the reply to question No. 542 has, I
understand. been endorsed for all countries in Europe, except Great,
Britain.

REFUSAL OF PASSPORT TO MR. SAIGAL, FORMERLY PROPRIETOR OF THE
CHAND PRESS, ALLAHABAD.

826. *Mr. Mohan Lal Saksena: Is it & fact that Mr. SBaigal, formerly
the proprietor of the Chand Press, Allahabad, has been refused passports
several times? If so, will Government be pleased to state the reasons

i ?
for doing so >
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The Honourable Sir Henry Oraik: Mr. Saigal has applied for passport
facilities on three occasions so far as I am aware. BSuch facilities were
refused by the Local Government in view of his past activities and since
it was considered undesirable, in view of his record, to permit him to go
abroad.

Mr. Sri Prakasa: Is it not the purpose of a passport to afford protec-
tion to a national travelling abroad, or can the right of granting or re;le{ct-
ing a passport be used to punish & man whom Government do not li :3?

The Honourable Sir Henry Oraik: The object of a passport is to invite
the representatives of His Majesty’s Govemmgmt abroad to give prgtec-
tion to their nationals, and no person can claim a passport as of right.
A passport is a privilege.

Mr. Sri Prakasa: Why is the right to grant of a passport used for
penal purposes in India ?

The Honourable Sir Henry Oraik: It is not used for penal purposes;
a passport is .occasionally refused to a person whose presence abroad is
considered a danger to the realm. .

An Honourahle Member: So he is a danger to the realm!

Mr. Sri Prakasa: Is not a person refused a passport simply because
Government do not like his political activities, and does not that mean
that it is used for penal purposes?

The Honourable Sir Henry Oraik: I suggest that that question contains
an argument and an innuendo.

Mr. 8. Satyamurti: What are the considerations on which Govern-
ment come to the conclusion that particular persons are a danger to the
realm in foreign countries?

The Honourable Sir Henry Oraik: On a consideration of their past
record and activities.

Mr. Sri Prakasa: What realm? The realm of India or the realm of
the place in which the man is travelling? Danger to what realm ?

The Honourable 8ir Henry Oralk: His Majesty’s empire.

ur. Sri Prakasa: And not to Ttaly, for instance? Do Government
consider that the presence of a person, who has been refused a passport

to Italy, would be a danger to Italy, or does his presence the titut.
u danger to -the British Empire ? P e consitute

The Honourable Sir Henry Oraik: Danger to the British Empire.

* MOTION FOR ADJOURNMENT.

REFLEOTIONS BY THE HONOURABLE THE FINANCE MEMBER ON THE MzeM-

BERS OF THE HOUSE WITH REGARD To CERTAIN Qu
ESTIONS ADMITTED
iBFBY THE HONOURABLE THE PRESIDENT. TT

Mr. President (The Honourable Sir Abdur Rahim): I have received

) notice of a motion for adjournment of the House from
12 Noox. _ Sarder Sant Singh. He wants to discuss a definite matter
of urgent public importance, namely, the action of the Honourable the
Finance Member talnng'advantpge of the question time yesterday in the
House in his answers, in casting reflections on the Members of the
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House with regard to certain questions admitted by the Honourable the
President thereby intending to deprive Members of their right to put ques-
tions in conformity with the Standing Orders and Rules of the House
subject only to disallowance by the President.

I wish to know from the Honourable Member, Sardar Sant Singh, as
to whether the Honourable the Finance Member refused to answer any
question or whether he only cast any reflection on certain Members of
the House. Does the Honourable Member complain that the Honourable
the Finance Member refused to answer questions put in the House?

Sardar Sant Singh (West Punjab: Sikh): Not that he refused to
-answer the question, but that he utilised the time which was meant to
give information to Honourable Members on the questions asked, in read-
ing out some sermon to his own Department and calling some names . .

Mr. President (The Honourable Sir Abdur Rahim): I should like to
know the exact words in the answers which he is complaining against.

Sardar Sant Singh: May I draw your attention to question No. 771
on the paper before the House today. In answerin parts (b) and (c) of
question No. 771, the Honourable the Finance Member said :

“No cases have been brought to my unotice, excepi those mentioned in this question.
and, in my view. the Deputy Secretary in those cases did not use language of the
nature suggested. 1In fact the suggesiion contained in part (¢} of the question is a
misrepreseniation of what occurred.”

On an enquiry being made by my Honourable friend, Mr. Sham Lal,

as to what was it that actually happened and what was the misrepre-
sentation .

Mr. President (The Honourable Sir Abdur Rehim): What is the
Honourable Member’s complaint in the answer to parts (b) and (c)?

Sardar Sant Singh: I am coming to that point, Sir. To the quesj;ion
of Mr. Sham Lal as to what actually happened and what is the misre-
presentation, the reply of the Honourable the Finance Member was:

“The Honourable Member had better go and find that out from where he got his
last information.” :

Then, in answer to parts (e) and (f) of the same question, this is the
reply of the Honourable the Finance Member:
“The suggestion made in these two parts is a most gross misrepresentation of what

actually occurred. But in any cape 1 may poini out that the disclosure to outsiders
of t-hebcnntents of official files is a gross breach of the Contduct Rules.”

Mr. President (The Honourable Sir Abdur Rahim): What is  the
complaint of the Honourable Member against this answer?

ardar Sant Singh: I am taking you, Bir, step by step. The objection-
nbles matter comes down below in answer to parts (h), (i) and (j):

« ike to take this opportunity of protesting against the habit of some
Hongu;l;:;:]glelrl:lfers giving publicity to all kinds of unfounded and improper complaints

p 2
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from subordinate Government servants. In so fur as I am personally concerned, 1
propose to record a censure on the decumentx of all officers serving in my Department
who ventilate their grievances in this way. In suitable cases, 1 shall take even
stronger action. In my view one of the mos: serious dangers to decent administration
in India is the habit of invoking political assistance in the interests of individuak
Government. servants.”’

This is the portion I object.

My objection is based on these facts. According to rule 8 (1) of the
Indian Legislative Rules, it is laid down:

“A question may be asked for the purpose of obtaining information on a muatter

'of public concern within the special cognisance of the Member to whom it is
addressed.”

The Honourable Sir James Grigg (Finance Member): Special cogni-
sance. '

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): The
Honourable Member’s case is bad enough; let him not make it worse.

Sardar Sant Singh: Again, Sir, in rule 7 of the Indian Legislative Rules,
it is laid down: :

“The President may, within the period of mnotice. disallow any question or any
part of a question on the ground that it relates to a matter which is not primarily the
concern of the Governor General in Council, and if he does so, the question or part of
the question shall not be placed on the list of questions.”

Then, Sir, there is a proviso to Rule 8 which restricts the rights of
Honourable Members of this House in asking questions. My point is.
that the power of disallowing questions vests in the Honourable the Pre-
sident and the President alone. As soon as a question has been admitted
bv the Honourable the President, it becomes the duty of the Honourable
Members on the Treasury Benches to give a replv if thev care to do so.
I know, Sir, that nobody can compel the Honourable Members on the
Treasury Benches to reply to any question, but the remedy lies in the
hands of Honourable Members of this House to censure the Govern-
ment if they refuse to reply or if their reply is not considered satisfac-
tory by the House, by moving the adjournment of the House.

H!'. ‘Pruident (The Honourable Sir Abdur Rahim): Do you concede
that it is open to any Member of the Government not to reply to any
question ?

Sardar Sant Singh: Quite.

Hr.' President (The Honourable Sir Abdur Rahim): If that is so, can
they give any reason for not answering a question.

'Sﬂ‘d&r. Sant Blngh For refusing to answer a question, no. As the
rules prohibit asking for opinion, similarly, on their side, the Government
are barred from entering into any question in replying which is not strictly
relevant to the question asking for information. Here two things have:
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been done. One is that the Honourable the Finance Member has preach-
ed a sermon to his own Departmeni which was not his function, and
that information was not asked for by any Honourable Member of this
House. The second was that he preached s sermon to the Honourable
Members of this House and charged them with a habit of asking ques-
tions which are not based upon facts. These two charges in reply to
individual questions are in my opinion verv improper, and, unless amends
are made to this House, I think I am entitled to move this motion in
the interest of protecting the rights and,—if I may use the word.—the
privileges of the Members of this House.

Mr. M. Asat Ali (Delhi: General): Sir, may T just add a word about
it? T think we may look at it from another point of view also. The
answer of the Honourable Member was not merely a reflection on the
Members of this House, but also on the Chair.

The Honourable Sir James Grigg: That is for the Chair to look after,

not you.
Mr. S. Satyamurti: It is our right; he is our President, not yours

alone.

Mr. M. Asat All: It is definitely a reflection on the Members of this
House and on the Chair. It is a reflection on the Chair inasmuch as the
Honourable Member suggested that the President was guilty of allowing
a question which was improper and which ought not to have been allowed.

Mr. President (The Honourable Sir Abdur Rahim): Has he said that?
That is what I want to know.

Mr. M, Asaf Ali: He says in so many words that Honourable Members
are in the habit of raising improper questions and the Chair is allowing
those questions. I think this is a matter which is of very serious import-
ance to this House, and we must enter a strong protest against it.

~ The Honourable 8ir James Grigg: Sir, of course, I need not say that
if there was in anything which I said yesterday any reflection upon the
Chuir, that I unhesitatingly withdraw but T deny . . . .

‘Mr. 8. Satyamurti: Why “if”’?

‘The Bgnounble Sir James Grigg: Because I deny that there was
any reflection on the Chair at all. Let me read from a ruling of a previ-
ous President when a precisely similar question was raised in regard to
questions of this malicious character. I quote from page 857 of the
Selection from Decisions where the President said :

“A more proper way of drawing attention of this Houge i
Department is to move a reduction in tha; Department demand n‘ro t.(fhr;o:,e(.’;klggno(;fxtiuc::l’
I observe from the supplementary questions that have heen asked that there is a
certain amount of feeling in the House regarding the Honourable Member's quaﬁtions
1 may say I considered the matter very carefully hefore admitting any of these
questions as to whether they were matters of public concern. I gave the Honourable
Member the benefit of the doubt. T would, however. add that I hope every Member
of thlsh House, wheq he. proceeds to ask questions about individuals, will exercise
_:l::eoté ;xiz! l:;adn gn.agnon In not casting a veflection uwon individuals unless he is very
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In other words, the President has placed upon the Members of this
' House themselves the onus of satisfying themselves as to the truth of
their allegations. And, therefore, if I complain, that certain allegations
made in this House are misrepresentations, I am not casting any reflec-
tions upon the President but upon the Member who made the misrepre-
sentations. That is the only point which appears to be raised by my
Honourable friend that I am making reflections upon you.

Mr. President (The Honourable Sir Abdur Rahim): That is one point;
the other is that reflections were made on the House.

The Honourable Sir James Grigg: Yes, Sir, let me go on. In answer
to parts (b) and (c) my reply was:

No cases have heen brough! to my mnotice except those mentioned in this question,
and, in my view, the Deputy Secretary in those cases did not use language of the

nature suggested. TIn fact the suggestion contained in part (¢) of the question is a
misrepresentation of whut occurred.”

Part (c) of the question purports to be a quotation or at any rate a
summary of what is contained in an official file. How did the Honour-
able Member get access .to that official file? Will he answer me that?

Mr. S. Satyamurti: Why should he?

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): How do you get access to our letters?

The Honourable Sir James @rigg: How did the Honourable Member
get access to that file? It could only have been disclosed to him by the
civil servant on whose behalf . .

Mr. 8. Satyamurti: Sir, I rise on a point of order. I thought you were
agking the Honourable the Finance Member to answer the points raised
by my Honourable friend, the Mover of this adjournment motion. He
is only using this opportunity to repeat the offence again, and asking the
Honourable Member as to how he got it. I submit that this is not the
occasion for him to go into that, but he is only to answer the questions
raised in this motion; and he must, therefore, be asked to confine himself
to the scope of the discussion now.

Mr. President (The Honourable Sir Abdur Rahim): I take it, the
Honourable Member will confine himself to answering the question I put
to him as regards the statement that this answer contained a reflection
on some Honourable Members who put questions.

[

The Honourable 8ir James Grigg: If what I said yesterday is a reflec-
tion upon Honourable Members, I stick to it; and let me read out &
previous case on which there was no fuss like this at all. (Cries of
‘‘Shame, shame.’’)
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Mr. President (The Honourable Sir Abdur Rahim): Order, order. It
is not a Parliamentary expression, and I must ask Honourable Members
not to indulge in it. It is only fair that Honourable Members should
listen to what the Honourable the Finance Member has got to say in
explanation of what he meant to say yesterday. N

Mr. 8. Satyamurti: Sir, I may submit that he is not explaining; he is
repeating the offence.

Mr. President (The Monourable Sir Abdur Rahim): He is trying to
give his explanation and it is only right that Honourable Members

should listen to his explanation.

The Honourable 8ir James Grigg: Here is a quotation from an answer
to a series of questions put by an Honourable Member of this House.
The answer was given by one of my colleagues. About a dozen questions
containing numerous allegations were put down of which 1 think about
eight were disallowed and four were aunswered.

‘“With your permission 1 propose to answer questions Nos. 328, 320, 330 and
332 together (vide Legislative Assembly Debates, page 3376 of 7th April, 1834.)
These contain a number of assertions of misconduct ou the part of a particular officer,.
some of the assertions relating to alleged instunces several years ago. (Government have
no information on any of the points raised. but as two of the assertions were parti-
cularly specific and gave dates and details, these have been investigated. The result
of the inquiries into the allegations in parts (d) and (e) of question No. 328 shows that
they are without foundation.”

Then, there is further material {0 show how they are without founda-
tion.

“In the circumstances, Government do not propose to pursue the other allegations,
unless the Honourable Member is prepared to produce the evidence on the hasis of
which he has made himself responsible for the assertions.”

Not a word was said about insulting the House or that Honourable
Member, either by himself or by any one else. And it seems to me. that
a mere statement that some Honourable Members have put forward
allegations which are untrue is no refiection upon the House but only upon
those Members who do it.

Mr, President (The Honourable Sir Abdur Rehim): A suggestion was
made by Sardar Sant Singh who wants to move this motion that one of
the anawers of the Honourable the Finance Member, to a question put to
hin: yesterday, was a reflection on the ruling of the Chair in this matter
that is to say, admitting the question itself. So far as that is concerned,
the Honourable the Finance Member has said that he did not mean to
pass any such reflection on the Chair. and I accept that explanation. As
regards the other allegation that in one of his answers he meant to cast
& reflection on some Honourable Member of the House in saying that he

was giving publicity to all kinds of unfounded and improper complaints
from g1;ub0grd?nafoe Government servants, I do think that, since his answer
has been construed by some of the Honourable Members as a reﬂect:.lon
on them, perhaps the Honourable the Finance Member will consider

whether some explanation is not due to the Members who take that view.
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The HonoOurable Sir James Grigg: For my guidance, I would like to
know which Honourable Member you would wish me to make an explana-
‘tion to.

Mr. President (The Honourable Sir Abdur Rahim): I simply wanted to
know whether the Honourable Member really meant to cast any reflection
.on anv Member of this House.

The Honourable Sir James @Grigg: Here is n question which could only
have been asked either if the Honourable Member had access to an oﬁ-‘gcgal
file or if an individual Government servant who had access to that official
file had given him the information. The questions refer specifically to
cortain contents of official files. Surely, Sir, T am entitled to say .that
that information must have been obtained by improper means—either
unproper on the Honourable Member’s part or improper on the part of
+hose who gave him the information.

Mr. Sri Prakasa: The objection is to the words ‘‘habit of some Honour-
able Members to ask such questions’’.

The Honourable Sir James Grigg: T can give other instances, if neces-
BATY. .

Mr. Pregident (The Honourable Sir Abdur Rahim): If that is the atti-
tude of the Honourable Member on the point, T think the matter will have

1o be discussed. (Hear, hear and Applause.) Tt will be taken up at 4
o’clock.

The Honourable Sir James Grigg: May 1 ask whether the question is

to be discussed on the purely narrow basig of the allegation made against
some Honourable Member?

Mr. President (The Honourable Sir Abdur Rahim): Yes, certainly, with
reference to this sentence:

“I should like to take (his opportunity of prolesting against the habit of some
Honourable Members . ."’

Mr. Bhulabhai J. Desai (Bombay Northern Divis'on: Non-Muham-
madan Rurpl): And the verv last sentence of the statcment.

. Mr. President (The Honourable Sir Abdur Rahim): He has diselaimed
any reflection.

Mr. Bhulabhai J. Desai: This is the sentence:

“In suitable cases, T should take even stronger action. In my view one f the
most serious dangers to decent. administration in India is the hahit of invoking pelitical
assistance in the interests of individual Government servants.”

That is about the worst reflection that can ever be made on any House.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): T would also like to invite vour attention to this
sentence:

“In so far as T personally am concerned, I propose to record a censure on the

?cumontg of all officers serving in my Department who ventilate their grievances in
this way.”
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hm. President (The Honourable Sir Abdur Rahim): That is within his
-rights.

Pandit Govind Ballabh Pant: The President will perhaps be pleased to
see my point of view. What I am submitting is this. This is a breach
of yrivilege of this House. It is open to a Member to put any question
under the rules. Under the rules, it is open to me to put a question
in this House with a view to inviting the attention of Government to the
gricvance of any individual Government servant,

: Mr. President (The Honourable Sir Abdur Rehim): T have considered
that.

Pandit Govind Ballabh Pant: My submission is this. By this threat
you prevent the people coucerned from exercising the right which they
jossess under the law and me from putting questions which under the
law and the rules, as they exist today, and which have been framed for
this purpose. cntitle me to do. 1 submit it is a question of breach of
privilege and wz must be allowed to discuss it.

Mr. President ('I'ne Honourable Sir Abdur Rahim): I think it is per-
fectly clear to me that if any officer disclosed information, which he is
not entitled to disclose,

Pandit Govind Ballabh Pant: Tt is not that. The sentence is:

“In so far as I personallv am concerned, 1 propose to record a censure on the
documents of all officers serving in my Department who ventilate their grievances in
this way.”

Not on the documents of those who disclosed the contents of documents,
but of those who seek the assistance of Members of the House for the
ventilation of their grievances.

Mr. President (The Honourable Sir Abdur Rahim): 1 have givefl my
ruling,  The wotion will be diseussed on the two points already mentioned.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following Message has been
received from the Council of State: '

*“I am directed to inform you that the Bill to regulate the payment of wages to
certain classes of persons employed in industry, whichh was passed by the Legisiative
Assembly at its meeting held on Friday, the 14th February, 1836, was passed by the
Council ‘of State at its meeting held on the 24th February, 1836, with the following
amendments, namely :

1. In the proviso to sub-clause (2) of clause u. for the words in brackets the
following words were substituted, namely :

‘that is to say, without giving the notice which is required under the terms of
their contracis of employment.’

2. In the proviso to sub-clause (2) of clause 9, for the figures ‘13’ the word ‘eight’
was substituted. .

3. In the proviso to sub-clause (2) of clause Y, the words ‘contract or’ were omitted.

The Council of State requests the concurrence of the Legislative Assembly in the
smendments.’’

Sir, T lay on the table the Bill, ns nmended by the Council of Btate.
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DeMaND No. 1—RamLway Boarp—contd.
Stores Purchase Policy—contd.

Pandit Nilakantha Das (Orissa Division: Non-Muhsmmadan): Sir, T
wus speaking on the Standardization Department. So far as it relates to
purchase of stores, I am not against either central purchase of stores or
standardization as such, but, unfortunately, placed as we are, all these
good institutions sometimes go against us.

Mr. President (The Honourable Sir Abdur Rahim): There is another
motion which is to begin at 12-30. The Chair does not think it is any
use the Honourable Member proceeding further, but he can go on till 12-30.

Pandit Nilakantha Das: T am beginning at 12-30.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-

Muhammadan Rural): TIs it 12-40 or 12-830? TIf it is 12-30. the Honourable
Member won't proceed further.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
12-30 as the time for the Congress Nationalists to move their motion.

Grievances of Third Class Passengers.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, I move: .

““Fhat the demand under the head ‘Railway Bourd' be reduced by Rs. 100."

I move this motion in order to discuss the grievances of third class pas-
sengers. This question has practically become a hardy annual. This
matter is being discussed vear in and year out for so many years—the
very old grievance of the third class passengers. [ find one difficulty in
presenting the case of third class pussengers: a difficulty which, as a
lawver, T have always felt in arguing a case which is so good that there
is hardlv anvthing for discussion, a case in which the other side almost
confesses judgment: that is a case which it is very difficult to argue.
There is one other difficulty in discussing this matier, and that is the
difficulty that this is a thrice told tale. There is hardly anything on this
question which T can add profitably and without being guilty of repetition.
T find that even in 1903, Sir Thomas Robertson, Special Railwav Com-
missioner, who was asked to go into the question very carefully, discussed
the long-standing grievances of third class passengers and he recommended
that special measures must be adopted to redress those grievances. Then,
T find that in 1916, the Sanitarv Commissioner ito the Government of”
India, in submitting the reports of the Pilgrim Committees, made these
remarks:

«The Government of India can hardly be aware of the amount of ill-feeling and
ill-will towards themselves that these two conditions [viz., (1) overcrowding of

ordinary trains and pilgrim specials, and (2) the use of goods wagons to carry pilgrims]
engender.”’

(1494 )
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Then, there was the Railway Committee of 1920-21. There, again, it
was said:

“The view has been urged upon us that the third class passengers suffer relatively
more than other users of the railways from the lack of adequate facilities, and that,
though they coutribute by far the greaier part of the coaching earnings and nearly
one-third of the ertire railway revenue, their requirements have received less
attention than those of the organised traders and more vocal classes of passengers
There is a strong feeling on (he part of the Indian public that the improvement ,of
the conditions under which the mass of the passengers travel has a priority claim.’

This strong feeling has existed for so many years, and so for 8s this.
Legislature is concerned that feeling is being given expressicn to year
after year for so many years; but I do not know how far we are within.

reach of the solution of this problem.

1 am anxious to say one thing about these third class passengers and
that is this: that it i these third class passengers who are really the
masters and patrons of the railwey administration. Minus these third
class passengers the railway administration is reduced to nil. 'There 18
ucthing left. So far as the passenger traffic is ccncerned, it is the third
<luss pussengers who contribute the largest revenue. If we ure to von-
sider the matter, there are two tests: first is the test of numbers, and
then the test of the amount of earnings. So far u< emrnmings go, 1 find
that the earnings in 1984-85, from third class passengers, is about nine
times thie income from the first, second and intermediste class passengers,.
sll put together—] do not give the figures because it will take tinue.
Similarly, I find that as regards the number of passengers, the number
of th'rd class passengers is thirty times the number of all the other
classes put together. If we adopt another test, that is, as regards the
oxpenses incurred for third class seats and for first and 3second class
seats, the figures were given by my Honourable friend, Mr. Joshi, last year
and the figures were not controverted: he showed that for each third class
seat the amount expended was Rs. 260, while it earned Rs. 240: and
tor each first class and one and a half second class sent we have to
spend Rs. 4,000, and we earn only Rs. 550. That being so it vannot
be said that there is any exaggeration when I say that the third class
pasrengers are the patrons and masters, the clients and the reai customers
of the railway administration.  You cannot possibly carry on the railway
administration with the first and second class passengers only or, for
that matter, with the intermediate >luss passengers also.

The main grievance of which I complain in this matter is the excessively
high rate of fares. The rate is excessive. That iz not sericusly disputed.
by the railway administration. In fact we have been told that they want
to mtrodnce a reduction and in fact did introduce a reduction in third
cluss fares in some isolated parts of some one or two systems. Bug the:
objection raised by the Honourable the Commerce Member last vear and
repeated yesterday by him is that the experiment of a reduction in the
fares of third class passengers has resulted in some loss of revenue, but
to that my reply is thut the cxperiment has not been tried for. 8 sufficiently
long period. Instead of taking up the time of this House by giving my own
views on his matter, may I, Sir, place hefore the House, the considered
cpinion of Sir Thomas Robertson, the Special Commissioner? .This
opinion is contained in his Report published in the year 190%. This is
what he says at page 71:

“Any reductions of fares and rates mus. necessarily result in u falling off of
revenue in the first instance; but, if the experieuce of other countries, similar to
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1ndia, may he taken as any guide in this respect. the impetus which the reduced rates
will give wo cavel and commerce will be so great us to throw fresh vigour into the
;vholg business of the country, and to amply repay in a very short time the temporary
088, y

Incidentally, 1 may say that the next paragraph is also very import-
ant:

“It may perhaps be properly mentioned hete that the rates for coal were generally
reduced in August last, ihe amocunt of reduction varying with the distance, and it
has been suggested that the result has not heen very satisfactory. I do not think any
argument can be bhased on this experience. ax it would he obviously unreasonable to
say that a reduction in rates had led to a lower volume of traffic being moved (a« haw
actuddly occurred). and it is well known that the present dullness in the coal trade
is due to causes entirely foreign to any reduction of ruilway rates.

The effect of a change in rates can rarely be judged in the short space of four or
five months, bui, given a reasonable time for the trial. I feel satisfied that the reduc-
tions in fares and rates which my remarks point to will he shown by experience to
have been fully justified.” ’

Pandit Lakshmi Kanta Majtra (Presidency Division: Non-Muhammadan
Rural): Whose Report is that?

Mr. Akhil Chandra Datta: That is the Report of Sir Thomas Robertson,
Special Commissioner for Indian Railwavs. This report was presented to
both Houses of Parliament in 1908.

We have been hearing the argument that the result of the experiment
of reducing rates and fares has been a net loss to the Railways, and my
nnswer to that is the opinion expressed in this Report by Sir Thomas
Robertson. Mereiv because there has been a loss of revenue, it does
not follow necessarily that it was solely and entirelv due to a reduction
in fares and rates. There are other causes also which hav2 to be
reckoned with. There is that obvious cause, namely the depression, there
may be other local and temporary causes; but merely because there was
scme loss in  revenue, it cannot be said that that loss has been due
entirely to a reduction in fares snd rates.

Then, Sir, is revenue the only objective? Because you can earn a
larger amount by a higher rate of fare, it that a sufficient justification
for raising vour fares? Tf in a certain part of the .country where there
is nc motor traffic or any other kind of power traffic, if railway is the
only means of transport in that tract, are you justified in raising the
fares merely that the people of the locality will make use of your rail-
wavs because of the absence of other forms of power transport? 1 say,
Sir, it will not be a sufficient justification for charging high rates by
‘the Railways-

Another point I want to make is this, Sir. T find that the rates and
fares for first class passengers are being systematically and gradually
reduced since 1928. I cannot speak of any other period, but T have got
figures for 1923—1983, and so far as this period is concerned, it appears
that the rate of fares of first class passengers has been graduslly
reduced . . . . . '

The Honourable Sir Muhammad Zafrullah Khan (Member for Commerce
and Railways): Where?
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Mr. Akhil Chandra Datta: [n all the Indian railway systems, during
this period, the first class fare has been gradually redgced). The ﬁgurc:
are tl}esq. So far us the first class passengers are concerned, the rate:
per mile in the year 1923-24 was 234 pies,

In the following year, it was 22 pies,

In the next year, it was 19:10 pies,

In the following year, it was 17 pies,

The vear after that 17 pies,

Then it aws further reduced to 16-2 pies, 16:4 pies, 17°2 pies, and so on..

With the result from 234, it was reduced to 17'2; in other words,

there was u  reduction of 28 per cent. in'the fares of the first class.
passenger.

Similarly, with regurd to second class passengcrs, we find there was
a gradual reduction in fares from 1050 to 882 and oa calculation it
appears there was a reduction of five per cent. But what about the
third class passengers? It was 8'46, ond in 1983 it was reduced to only
3:21. and it is not even one per cent. If you will compare, Sir, the
fares of the first class passengers with those of the third class paseengers,
you will find that the fares of first class passengers have been very
considerably and appreciably reduced. In 1982-88-84, the first clasa rate
was 28°4, ond next vear it was redveed to 22, but, during that period,
the third class fares, instead of being reduced like the first claes fares,
were actually enhanced from 3:46 to 8'47. That is the same case in the
following vears also, so that these figures substantiate mv contention.

Mr, President (The¢ Honouruble Sir Abdur Rahim): The Honourable:
Member's time is up. He will have to conclude his speech.

Mr. Akhil Chandra Datta: Mav T just say a word about the Assamr

Bengal Railway?

Mr. President (Thc Honourable Sir Abdur Rahim): The Honourable
Member will have to conclude. After all, that was the arrangement,
arid the Chair has only to carry it out.

Mr. Akhil Ohandra Datta: Very well, Sir I will conclude. As
regnrds the Assam Bengal Railwav particularly, it appears that the rate
of third class fare—I can give the figures, they are here before me, but
I hove not got the time—the rate of third class fare in that railway is
about double that on the Eastern Bengal Railway, about doubla that
on the Bengal and North Western Railweay, and sbcut double that on
the Fast Indian Railway. 1 invite the special attention of the Honour-
able the Railway Member to this. T am sorry T have got no time. Sir.
T move.

Mr. President (The Honourahle Sir Abdur Rshim): Cut motion

moved :

«That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”



<1498 LEGISLATIVE ASSEMBLY. [25TH Frs. 1936.

Mr. 0. N. Muthuranga Mudaliar {South Arcot cum Chingleput: Non-
Muhammadan ‘Rural): Mr, President, 1 am glad to have been able to
‘take part in this motion. I shall not detain the House much longer by
repeating all the arguments and the grisvances ventilated on the flocr
of thie House times without number. Suflice it for me to make out a
few points in the matter of the grievances of third class passengers. Sir,
in anewer to one of my questions the other day, the Honourable the
Cemmerce Member told us that the third class bogie carriages, which
have not got latrines, are run only on the smaller lines of railwayg in the
Scuth Indian Railway system. I am indebted to my Honourable friend,
Mr. Basanta Kumar Das, for the information that in the South Indian
Railway there are only 40 per cent. of the third' class carriages which
have got latrine accommodation. I do not know if all the remaining
50 per cent. of the carriages can run only on side lines. With regard to
this matter, I might narrate my own personal experience. Recently I
had been travelling in the South Arcot district in connection with District
Board elections. I had one or two occasions to trave] third class on the
line running from Villupurem to Thiruvannamalai. Every passenger train
on that section will take either a whole dey or a whole night to cover
that section. I had my own experience. When I sought for a latrine
-for urinal purposes, T could mnot find one latrine in the whole bogie
-carriage which is intended to carrv 64 passengers. In order to find »ub if
there were other carriages in which there were latrines, I changed at
intermediate stations from ome carriage to another, but I could not find
.one in all the carriages that 1 entered. That is the position, Sir. The
tinie that I travelled there was rainy season and there was a chill wind.
Let me also state that the train that I travelled in was full of passengers.
1 got 8 seat only through the kind obligation of a fellow passenger. That
being the case, do the Government thmk that these third class carringes,
which have not got even a single latrine, could be used even on smaller
lines? But the Companyv-managed Railway ecannot be cxpected to cater
to the convenience of third class passengers, and more especially, at the
{fag end of their contract period, having only six vears more left of the
cortract period—we cannot expect them to cater to the convenience of
third class passengers. T urge that such Company-managed Railways
should be taken over bv the State end the conveniences of third class

passengers must be secured thereby.

Last vear, when the grievances of the third class passengers were
ventilated here, the then Commerce Member promised that the third class
carringes would be re-conditioned and new carriages would be pnt on
the lines. But in answer to a question on the floor of this House this
vear, our present Commerce Member said that it is still under considera-
tion, and T do nct know how long it will be under consideration. Last
vear the Central Railway Advisorv Council met and.a report of the
‘Council was supplied to us. Therein it was stated that a sample recon.
ditioned carriage wus placed at the New Delhi station. My Honourable
friends, Messrs. Giri and Sami Vencatechelam Chetty, inspected it and
they have suggested some improvements, and still the matter is under
consideration. There are two rumours I hear in connestion with this
matter. It i stated that on account of the present state of the railway
finances they have given up the idea of putting the newly constructed
ones on the lines. There is another rumour, that these re-conditioned
carringes will again be placed at the New Delhi station for inspection
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by the members of the Centrul Railway Advisory Council this year. I
-do not know whether it is by way of procrastination. Sir, as the
grievances of third class passengers ure being ventilated in this House
year after year, so also I trust that the new conditioned carriages will
be placed at the railway station lines just for inspection by the Railway
Advisory Council Members year after year. Perhaps this is being delayed
on account of the finances. May I ask the Honourable the Commerce
Member if they have not found finances for constructing a special cers-
monial platform? Cannot that be utilised at least for placing some of
the third class carriages on the track? My Honourable friend, Mr. Joshi,
used to say that the first and second class passengers are given all the
conveniences at the expense of the third class passengers. BSimilarly, I
want to mention in this House with regard to the allotment of pusses.
-I was wondering why these railway officials should be given a number
of passes for private travelling on railways; but my greater wonder is,
that recently the number of first class passes has been increased
enormously for railway officials, whereas intermediate and third class
passed have been reduced.

The Honourable Sir Muhammad Zafrullsh Khan: The first class passes
have been considerably reduced.

Mr. 0. N. Muthuranga Mudaliar: I will place my information before
the House, I hcpe the Honourable Member will correct me if T am wrong,—
1 am informed that formerly all closses of railway officials were given
ten passes every vear. Now, I am told that the number of first class
passes has been increased from ten tc fourteen, and ultimately, they are
to be given limitless passes for their own convenience.

The Honourable Sir Muhammad Zafrullah Khan: It is the other way
about. Thev used to have passes whenever they applied for them. They
are now being restricted considerably. '

Mr. C. N. Muthuranga Mudaliar: 1 have placed the information hefore
the House and T expect the Honourable Member to correet me.'
1PM. VWWith regard to intermediate and third class passes, I am told,
the subordinate officinls are given w lesser number of passes now, that is,
from ten to six, and T understand it is also under contemplation to reduce
it to four. That is the information T received and I expect the Honour-
able Member to place the correct facts before this House. Sir, I do not
want to keep the Housc on this matter any longer. I wish that the
Honourable the Railway Member, who was so solicitious of the interests
of the third class passengers during the general discussion of the budget,
will attend to these gricvances and rectify matters and not delay it longer
by keeping it more and more under consideration.

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): T strongly
support this cut motion. It appears to me that this is a most important
one in the interests, not only of the poor people but also in the interests,
of the agriculturists ull over India. The poor people of course belong to
many professions but the agricultural classes are always third class pas-
sengers and any conveniences or concessions that might be given, even at
some sacrifice, ought to be given to them. I had not ocecasion to criticise
the policy of the Railway Budget before this. I do see that this cut
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motion is restricted to the third class passengers’ grievances but I do feel’
that I must, in passing, say a few words with regard to the policy adopted
by the new Raillway Member. As he is an Indian, we expected and are-
glad to learn that he goes sn cognito and sees things for himself but may
I ask him whether his policy with regard to fares and freights is a policy
which he should have adopted. The Honourable Member in the beginning
is following a policy followed by his predecessors, which is not & right
policy at all. He will permit me to say that this policy is worse than that
of his predecessors and I will justify what I say. The first question now
is with regard to the way in which the budget has been framed. Has he
not been a party to the inflation of the figures which was usual with his
predecessors ? They have kept us on hopes all along and so is the Honour-
able the Railway Member now doing. He has increased the
expected receipts and then he says that times are coming when everything
will be all right. This is how we have been lulled all along. We expect
the Honourable the Commerce Member to turn a new leaf and to give the
third class pussengers’ grievanees his best cousideration.  Now, T will come-
to the point.

The Honourable Sir Muhammad Zafrullah Khan: [ am glad the Honour-
able Member recognises that he has heen off the point so far.

Mr. Lalchand Navalrai: No. [ will explain my point without taking any
more time. I ask what was the policy of his predecessor with regard to-
these third class fares ? Was it or was it not that he reduced them? Can
the Honourable Member give any facts and figures to say why on the
North Western Railway he joined hands with the Agent in increasing the
fares which had been reduced by his predecessor? There has been no
justification, whatsoever, for it. This question came up before the
Advisory Committee in Karachi. When any questions are put, for instance
sbout construction of a bridge as was done the other day, we are told that
the matter could come up before the Loeal Advisorv Committee for con-
sideration or that it is the business of the Agent and that the papers were
being forwarded to the Agent. It is that Advisoryv Committee which is
being flouted and here is a telegram with regard to the third class pas-
sengers. I have received a telegram from a responsible man, the Secretary
of the Buyers 'and Shippers Association, Karvachi. He says:

“The Committee of the Buyers and Shippers Chamber emphatically protest against
the § pie increase per mile in third class fares on the North Western Railway for
distances between 51 and 300 miles. Highly regrettable. Enhancement made (this is
importont) despite unanimous recommendation of Karachi Railway Advisory Committee
against the same.”’ v

Was it not brought to the notice of this House hy Sir Ghulam Hussain
Hidayatallah that this committee is composed of representatives of agri-
culture, of zemindars trading class and general public? We have seen
the reply given by the Agent to at least one of the Members, Khan
Bahadur Khubro. The reply is ‘‘we have made up our mind to raise the
freight on wheat’’”. The Honourable the Railway Member, who was
the predecessor of the present Railway Member, did not give full considera-
tion to this question. He realised the amount of agitation, but vet came:
to the conclusion, without any reasons, I should sav, to reduce the rail-
way freight for Punjab. This policy is being followed. The second point
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affects the agriculturists and the lower people who are affected by the
third class fares. The Honourable Member completely forgets the existenee
of the motor bus competition and becomes a party to the increase of the-
fare and freight. The point has been brought fully to the notice of the:
Agent and yet he does not help the poor people. The freight is being
increased only in Sind and that is with the idea of diverting the wheat
trade from Sind to other places.

The Honourable 8ir Muhammad Zafrullah Khan: Will the Honourable
Member explain the idea of diverting wheat from Sind to other places ?

Mr. Lalchand Navalrai: I come to that. I say that wheat that used
to come from the Punjab and other places used to come to Karachi.
Now, when it came to Karachi, it was being sold there and also being sent
away to other places through the port. This practice used to go on for
a long time. Therefore, the Port Trust was getting good profit from this
and the wheat trade thrived in Sind. Now, the railway by diverting
Punjab goods from there and granting cheaper rates to Punjab from
Lyallpur and other places so that the goods may go to Madras, Bombay
and Calcutta, thereby increase its own freight revenue. In the first place
it was not fair to do that. The vested interests of Karachi of dealing
through the port should not have been interfered with, but may I not
also ask the question whether on that account other railways are earning
more than the North Western Railway or no? For instance, the Jodhpur
Railway is earning more, the other railways that are Company-managed
are earning more, and thus the North Western Railway is suffering. Now
I will give you u further instance of the decrease in the ingome that the
North Western Railway will have. As regards wheat, it has been decided
that within four hundred miles in- Sind section of the North Western Rail.
way the freight on wheat be raised, and that also by one anna a maund.
What will be the consequence? The consequence is that this wheat
commodity will not go to Karachi, but it will go from Jodhpur to Bombay.

The Honourable Sir Muhammad Zafrullah Khan: Not a bit.

Mr. Lalchand Navalrai: For this reason that if they send it from
Tarkana or Rohri to Karachi and then to Bombay, it will cost them more
than to send it via Jodhpur.

Mr. N. M. Joshi (Nominated Non-Official): What has this to do with
third class passengers ?

Mr. Lalchand Navalrai: I want to show that in Sind especially these
agriculturists who travel by third class will now suffer and pay more for
railway freight as well.

Mr. President (The Honourable Sir Abdur Rehim): Thé¢ Honourable
Member is travelling away from the amendment. He must confine himself
to third class passengers.

Mr. Lalchand Navalrai: I will put my point very clearly. I am asking
the Honourable Member to change his policy, and if he does not change
his policy, then he will be affected in the matter of the income of the
North Western Railway. Now, Sir, let me say this. The third class fares
are being increased, but in this House every Honourable Member has
said that if you decrease third class fares for shorter distances, the ques-
tion of competition of motor services will be solved.

B
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The Honourable Sir Muhammad Zatrullah Khan: The fares have not
been increased for short distances, as I explained yesterday. I suppose the

Honourable Member was not present yesterday when I made that state-
ment.

Mr. Lalchand Navalrai: I was. I am showing that in fact the fares have

been increased. As I said, they have been increased on the North Western
Railway within distances of three hundred miles, the point is that in that
case people will, as a consequence travel about within these three hundred
miles py motor: and how is the Honourable Member going to solve the
quﬂsnon of the road motor competition? Therefore, I am submitting that
the rnising of the third class passenger fares is unjustifiable; and I hope
‘the Honourable Member will not take it ill when I tell him that his policy
should be a better policy than that so far pursued by his predecessors;
on the contrary I am giving him advice which 1 hope he will consider
well, in the light also of the complaints made by several representatives
from Karachi and also by Sir Ghulam Hussain Hidayatallah, and I hope
that this question of fare and freight, so far as Sina is concerned, will
be reconsidered. Now, Sir, coming to the other grievances, I think the
foremost complaint is with regard to the third class carriages.

Mr. President (The T-Ionoumble Sir Abdur Rahim): The Honourable
Member’s time is up.

Mr. Lalchand Navalrai: Sir, with regard to these carriages, it is urged
that these carriages are still below requirements, and that the new
pattern may take a long time to be built and in the meantime, they
may say, ‘‘we have got no finances’’. Therefore, I submit that the Honour-
able Member will give his particular consideration to this cut and I hope
that next time when we consider this matter again, we shall find that
he has given the matter due consideration and found a way out.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
adjourn: till Half Past Two of the Clock.

The Assembly then adjourn~d for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The llonourable Sir Abdur Rehim) in the Chair.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Sir, I rise to suppori this motion, and, in doing so, I should like to state
that 'inlike many Honourable Members in this House I have been a
habitual traveller in third class. since 1230, that is, when I decided to
join the band of disciples of Mahatma Gandhi. Therefore, T feel that
I am rather in a competent position tc tallk about the woes, troubles and
sufferings of third -class passengers. Sir, wa were told only yesterday, by
the Honourable Member in charge of this Department, that the reduc-
tion in third class fares expenmented on the North Western Railway has
not really resulted in any increase of revenue. But in answer to that I
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<can only say that for so many years the railways, not only the
“Western -Railway but also other railways, have ysuccesef.le& ix}x’ néglgizil::
t.!:e convenience of third class passengers and have succeeded at the same
time in forcing third class passengers to be satisfied with the carriages
:tl}nt they were placing at their disposal, that there could be no revolu-
tionurg' increase in the earnings just because of a small reduction in third
-class fares. '

» Every year we meet with the same answer, that owing to want of
i‘fux_:ds, the convenience of third class passengers could not be increased.
This plrase ‘‘want of funds’’ has been staring us in the face all these
vears. W hy. should we be given the excuse of want of funds when really
it is the third class passengers that have been responsible in providing
the Government seven-eighths of the revenues derived from passenger
traffic. The third class passengers ought really to be congratulated upon
‘having shown such a tremendous amount of loyalty to the railways, in
spite of the defection of the railways, in spite of the failure of the railwuays
to look after their conveniences. What all railways really attempt to do
to help the third class passengers is to allot this small additional expendi-
ture of 20 Jakhs and a little more while they are prepared to lose so much
"by not agreeing with the Honourable Members on this side of the House
to finstitate a drastic cut in the salaries of those people who draw more
than Rs. 500 per month. We should really be grateful to these third
class passengers for having continued to provide for the railways . with
‘very much more income than they were petting in 1918-14. In 1988-
34 alone the railways were able to derive as much us 28 crores 51 lakhs,
whereas they were getting only 20 crores 56 lakhs in 1918-14. Look at
the plight of the third class passengers themselves? Most of them are
peasunts and their income has gone down to & very much lower degree
than it was in 1913-14 as is evidenced by the reports published by the
-Government of India themselves. In spite of that, they continue to
provide this Government with very much greater income than what they
are really getting for themselves. Yet, Sir, the railways and the Gov-
. ernment of India complain that the third class passengers are really not
so very loyal to the railways and that they are running away to the bus
and other traffic. I am not one of those who really wish to discourage
the growth of the bus traffic at all. I am not afraid of this rail-road
ccmpetition. If really railways are run properly and more efficiently and
with 2 view to serve the needs of third class passengers, I am sure that
they have nothing to fear from the bus competition, as far as third class
passengers are concerncd. As has been admitted by several Honourable
Membors on the other side, the competition is not so much for journeys
teyond a distance of 50 miles, as it is for journeys for distances less than
fifty miles. It only shows that the railways really have not paid suffi-
_cient attention to the convenience of third class passengers. When it
was suggested by my Honourable friend, Sir Abdul Halim Ghuznavi,
that suburban railwavs should be electrified, he was given the answer
that it would cost of 12 to 14 crores, and that this money could not be
raised by Government. Sir, in South India, the Madras and Southem
Mahratta Railway, in order to mect the bus competition, had to introduce
more trains in their suburban service during the day and also an accelerat-
. ed train service. These things could be better done if they had electrified
‘{he line. In these days, when money is plentiful, I do not see any
difficulty in Government borrowing money to any _extent. Fourteen or
 Fifteen orores can be easily raised in the market. I submit that if the
E2
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traing are electrified, it will meet most of the convenience of third class
. passengers.  Nothing but the inertia on the part of the Govérnment
stands in the way of effecting this reform; nothing but their own inability-

to take decisions and execute them in a courageous fashion! '

Sir, in this year's Railway Administration Report there is a chapter on:
passenger amenities and I am glad to say in this connection that the-
chapter is a little more exhaustive than it used to be. But this chapter
only shows that Government have been at pains to show a few things-
here and there that they have tried to do here and there in order to
satisfy us. Really this does not go far enough at all. This is reslly
enough to condemn this Government for its failure to cater to the con-
venience of third class passengers. It is well-known, Sir, that water
supply is most badly needed in a hot country like India. In my part of
the country through which the Madras and Southern Mahratta Railway
runs, 1t is stated that only in one station water supply amenities werc
provided during the last year. That is really very unsatisfactory.

T find in this connection that the State-munaged Railways ure a little-
better than Company-managed Railwuys. The North Western Railway and
the East Indian Railway, which are manuaged by Government, propose to-
sperd one lakh 49 thousand and 18 lakhs 50,000, respectively, whereas the
Company-managed lines propose to spend only 80 thousand and 67
thousand for the whole of next year in order to provide such amenities as
latrines, water supply, lower class waiting rooms, covered platforms.
refreshment rooms for third class passengers, booking facilities, raised
platforms, additional carriages to reduce overcrowding, improving existing
carriages and miscellanea. On all these things what do they propose to:
spend ? They will spend only Rs. 67,000 in the. case of the Rastern
Bengal Railway and Rs. 80,000 in the case of the Bombay, Baroda and
Central India Railway. If that is the way in which Government propose
to minister to the needs of these third class passengers, I do not wonder-
that the bus traffic is growing every day, more and more dangerous, more
and more troublesome and more and more prosperous. -If they really
wish to counteract this bus traffic at all, then, ao has been suggested by
several Honourable Members already, they ought to improve their own
service. In trying to improve their own service for the third class pas-
sengers they ought to improve the latrines. So many people have already
rpoken upon this necessity, and yet such a small sum of money is pro-
posed to be spent during the next year on this particular thing alone.

Then, again, there is the question of overcrowding. We get the same-
nld reply that overcrowding does not really exist on most occasions; it is
only occasionally that it does take place and necessary steps are being
tuken to prevent it, and so on. But this year they seem to be a little
more liberal-hearted and they seem to be anxious to spend a few thousand’
rupees more in lessening this overcrowding in third class carriages. Sir,
it is not enough at all. We wanted better carriages, we wanted better
lighting in the carriages, we wanted better lighting in the latrines and
more accommodation in the latrines themselves. We wanted better
seats, and we were given a very reassuring answer last year by the
predecessor of the present Honourable Member that a new carriage was
designad and it would soon help to improve the conditions of third, class
travelling. And what is the answer we were able to get from the present
Honourable Member for Railways? He simply said that it was still being
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looked into: it had still to be inspected by the members of the Central
Railway Advisory Comimittee and he could not assure us that it would
be possible for him to push into service as many carriages as possible of
his type. And we are only left wondering whether, with the mentality
with which they are today charged, a mentality of despondency with
regard to these railways, they would be willing to push on with this
particulur reform and improve the third class carriages at all.

Then, Sir, 1 come to the treatment that is usually meted out by the
railway employees towards the third cluss passengers. They are often
treated almost as a nuisance by the railway employees, not only by the
lower paid employees but also by the higher paid ones. And more often
‘than not, the higher paid employees do not pay any attention at all to
‘the complaints that are brought to their notice by the third class passen-
gers. From the sweepers right up to the station masters these railway
employees have been treating the third class passengers in a most uncon-
stionable fashion. 1 am glad that the Honourable the Railway Member
has expressed himself wholly in favour of iaproving the conditions of
third class passengers and he has even expressed his own personal anxiety
vhat their conditions should be improved. Sir, an expression of personal
dnterest in the fate of the third cluss paascngers really does not go far
enough and cannot reassure us when we remember that he himself has
.given answers again and again, even during this Session, that latrines on the
East Indian Railway, Bengal Nagpur Railway and the Madras and Southern
‘Mahratta Railway have been found to be quite satisfactory or at least
not unsatisfactory and that the water tanks are filled properly and at all
times, etc. And other similar replies have been given. I can only state
that the South Indian Railway mentions here that notices have been put
in the latrines that passengers can ask the station masters whenever they
find that the water tanks are in need of water. But, Sir, I have only
recently toured very extensively in Southern India and have not found
even one latrine in any third class carriage where such notices have
heen exhibited at all. I made one suggestion while I was on the Public
Accounts Committee to the Chief Commissioner who was then in charge
of railways, that complaint books should be placed in the Railway
‘Guard’s vans and in the Railway Guides s notice should be put as to
the help that every passenger can expect a railway official to render to
him in his relations with the Railway Department and with the other
‘passengers also.

Mr  President (Tne Homnourable Sir Abdur Rahim): The Honourable
Member has only one minute more.

Prof. N. G. Ranga: But no action seems to have been taken till now
-and we only find that more and more money has been spent only re-
cently upon improvement of the conditions of first class passengers
while very little has been spent on the improvement of the conditions of
third class travelling. Even now with regard to the estimates made for
the increased income from these passengers, I find that they expect to
get only five lakhs more by increasing the rates for first and second
class passengers whereas, they expect to get as much as 50 lakhs from
‘the third class passengers. The tgird class passengers have been paying
more and more even during these days of depression and yet thoy have
not been looked after at all, whereas the first and second class passen-
gers are not even able to provide them with more income, even if their
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vates are raised, and yet they are being looked after properly. And still,.
our suggestion, that the first class should be abolished completely is not.
likely to be accepted by Government. The first class should be abolished:
and there should be only two classes in addition to the intermediate
class, and the third class fares should be lowered instead of being raised,.
as is proposed by the Honourable Member for Railways.

Mr. M. 8. Aney (Berar Representative): Sir, in supporting this cut, I
only wish to make a very few observations. The third class passenger’s
grievance is a hardy amnusl and because of that some people fail to:
-appreciate its proper importance also. 1 should like to impress upon
the Honourasble Members of this House that the fact that the complaint
with regard to the third class passengers’ grievances is being repeated,
year after year on the floor of the House, is itself a most eloquent and’
convineing proof of the urgency and the iinportance which the public at:
large attach to this question. The third class passenger is the most
pathetic figure that one can come acrcss on the railway platform. As
my Honourable friend, Mr. Satyamurti, said yesterday, he thinks himself’
u prisoner as soon as he enters the railway station and until he gets out
of it he does not breathe the breath of a free man, 1 am clearly of
“opinion thatsolong as the needs and requirements of the third class
passengers are neglected, this Railway Department shall carry the curse
of the third class passenger on its head and it shall never prosper. After
all, the third class passenger is their greatest patron. He is the passen-
ger who contributes more than one-fourth to its total revenues. That is-
the position of the third class passengers.

Before I discuss the actual question of grievances or refer to some
of them, I should like to bring to the notice of the Honourable the Mem-
ber for Railways and also of the Financial Commissioner a discrepancy
which has struck me as somewhut unusual. At pages 12 and 13 of the
Report on the Indian Railways for 1934-35, Volume II, I find the figures.
of earnings from passenger traffic as follows:

“Re. 76,83,0_00 from firs; class, Rs. 1,41,48,000 from second class, and Rs. 1,11,92,000~
from Intermediate Class. That 15, from all the upper classes the income shown comes
to Rs. 3,30,23,000; while the earnings from the third class passengers are shown as
Rs. 27,04,74,000. The total comes to Rs. 30,34.97.000."

As against that, the figures given in the budget papers supplied to us.
ure ar follows:

Passenger traffic earnings, Rs.
Upper class 3,11,71,879:
Third class ... 24,43,78,000

The total thus comes to Rs. 27,55,49,879 as against Rs. 380,34,97,000
which seems to be the figure given in the Report.

Mr. P. R, Rau (Financial Commissioner, Railways): May I explain
that ? The figures given in the Administration Report refer to all rail-
ways in India, class I, class II, and class III, while the figures given in
the Explanatory Memorandum refer only to the State-owned railways—
commercial lines.
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Mr. M. 8. Agsy: I accept the explanation and I am thankful to the
Financial Commissioner for the correction he has made. I was rather
surprised as to how there could be a discrepancy of two and odd crores
of rapees. Mow, in this question of the third class passenger grievanees,.
for the redress of which we are repeatedly bringing a cut motion before-
the House, I want the House to realise the relative importance of the-
third class passenger as & patron of the railways as compared with the
importance of other passengers—I mean the Upper class passengers. It
i8 known—and this matter has been repeatedly placed before the House -
also—that the amount spent for the comforts of the upper class passen- .
gers, for preparing first class bogies, and so forth, is not repaid by she-
income earned from them. That is to say, all these comforts are pro-
vided for from whatever the railways are able to get from third claes
‘passengers. It is a case where the ‘‘haves’’ are enjoying at the cost of
what in the common parlance is known as the ‘‘have-nots’’. The Rail-
way Administration in India, so far as their policy of providmg for the
comforts and convenience of passengers is concerned, directly encourage
the policy of providing for those who have at the cost of those who have
not. This in itself is the strongest ground why the Railway Adminis-
tration should direct their attention primarily to the immediate require-
ments—human requirements so to say—of third class passengers. One
great defect in the system which may strike everybody who has to travel
in the third cluss—and most of the gentlemen sitting on this ¢ide must
have that experience generally in my opinion—is that the third class
passenger does not know whom to consult on the railway platform if he
is in difficulty. My Honourable friend will say ‘‘Why, there is the rail-
way guard, there is the driver. . . .”*

The Honourable Sir Muhammad Zatrullah Khan: Wait till I say
‘why’.

Mr. M. S. Aney: You will permit me to guess what you are likely to
say. If T am wr:zg in my gugss, I shall be very glad, N.obody will be
more delighted than myself if I am wrong in what I attribute to you.
If a passenger is in difficulty, he does not know where to go and whom
0 consult. The first primary difficulty as regards the guard is that very
often the guard s a man who does not understend the lancuage of the
passenger. Indja is the one country in the world where the servants
are not required to learn the languages of their masters, but the masters
are required to learn the languages of the wervants. In small stations.
the station masters are very busy in looking after the trains. so that
there is no man whom the third class passenger can consult.

An Honourable Member: There is the cooliel

. : The coolie is also there to bully him. He is too
oofn:(; enn.gasge tg:yservices of a coolie. If the man_succeeds' in gettm%
r;ome information, he is referred to a board on which the timings o
trains are written. If he wants to know the time of a pa}x;tlc:l!a}' trsgﬁ
by which he wants to go and the platform from which the ¢ altn wi
start, he is referred to the board, the writings on which in ninety-nine
eases out of hundred are in English.

Mr. X, V. Gadgll (Bombay Central Division: Non-Muhammadan
Rural): That is a wooden lie!
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Mr M 8. Aney: This man, who is illiterate himself, is unable to
‘understand what is written in English, and he has to find out some other
fellow to read it out to him. :

The Honourable Sir Muhammad Zafrullah Khan: In the meantime
the train has left.

Mr. M. 8. Aney: My Honourable friend realises the difficulties much
better than it is possible for me to depict them. In view of thqt, I shall
not dilate upon the point further. There are other considerations also,
which I should like to urge. The railways came into existence in this
country in 1858—that is the first year to which I can find any reference
in our reports: This means, they have been here for about 75 years.
During sll these years the Railway Administration did not know that the
third class passenger was s human being who has the same needs and
requirements as a first class or upper class passenger. Even now I am
told that there are certain lines where arrangements for latrines or ar-
rangements for answering the calls of nature are not provided for.

Ozaptain Sardar Sher Muhammad Khan (Nominated Non-Official): The
third class passenger does not like the flush system.

Mr. M. 8. Aney: And, therefore, no system is to be provided. I do
not know if my Honourable friend is right in saying that. The point
i8 that even these ordinary requirements which ought to be provided for
a human being are denied to them for all these years. I find there is a
cut motion standing in the name of Mr. Satya Narayan Sinha on the
necessity of providing lavatories in the third class carriages of a certain
line. That is a point to which I should like to draw attention too. I
was on the Railway Finance Committee for & number of years—allow me
tc express my heart-felt thanks to those friends with whom I had the
privilege to work on that Committee. They were very conciliatory to
any suggestion that was made; but one of my complaints was this, that
some sarrangement must be made to fit electric fans in third class com-
partments: that has been my complaint for a long time .

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): We ail
agree with you.

Mr. M. 8. Aney: . . . .. because I think, even if that arrangement
is not made in the case of the first and second class compart-
ments, the passengers in those classes will not suffer so much
because there is not that overcrowding that vou have in third class com-
partments when pilgrims are taken in thousands and thousands packed
up practically like cattle; they are perspiring like anything and they are
carried like so many cattle: it is a terrible ordeal to go through for them,
and even for those to see it. That arrangement should be made; but it
is always on the ground of want of funds that this reform has been
shelved. T believe all other reforms with regard to carriages should be
ignored ‘in preference to this most urgently needed reform. After all
it is from those persons that you are taking the money and if you do
not provide them with this minimum of convenience, you make their life
slmost miserable. It was all right in those palmy days when the rail-
ways had & monopoly of carrving men; but now the railways must re-

Irm,



THE RAILWAY BUDGET—LIST OF DEMANDS, 1509

member that they have got a competitor, and a competitor the effects of
‘whose competition are being felt by them even now. The complaint is
made that it is unfair competition. You must remember that a railway
journev is more costly and also not.so comfartable, on account of the
varioue disabilities under which a passenger has to remain there, besides
the well known want of courtesy which every man has a right to expect
from the railway servant. With so many difficulties, how do you ex-
pect to run these railways at a profit when there is competition? The
Government of India, like certain persons, have learnt to rule India when
there was nobody to compete. Like certain merchants also they know
how to trade if there is8 no competition; but as soon as there is a com-
petitor, we find them at their wits’ end: the so-called efficiency, the so-
called statesmanship, the so-called resourcefulness of the Government of
India is only apparent when there is nobody to challenge it, nobody to
question it. But immediately an ordinary motor driver stands in the
street and gets a lorry and there is a little combination of a few unedu-
cated men to run these lorries, the Railway Department finds itself
unable to compete with them and it rushes to this Legislature with
Bills--1 do not know of what kind they will be—to restrict their activities.
It is with the help of legislation they dJesire to reinforc. themselves so
that they can carry on their work. That is not the way. You must
make your lines more attractive. After all it is the third class man who
goes by the lorries: the big persons have their own cars and they travel
in them and they never go to these lorries. So this is the time when
the railways should look into this thing also, miost carefully.

I will not take up more time of the House. I will make only one
suggestion with regard to pilgrim traffic. There are many stations where
lakhs of pilgrims get down within a limited time for certain festivals and
on certain days of pilgrimage—for instance stations like Hardwar or Kasi
or Prayag during the Kumbh Mela. Other Members know of other
stations also. Considering the traffic at these stations, the arrungements
made in them are extremely scanty and these insufficient arrangements
have neep there for u number of years. Every railway officer, the In-
spector, Superintendent, Deputy Agent and Agent visit these stations, but
no arrangement is made to expand the platforms or muke the necessary
arrangements to give all the comforts needed to the passengers who get
down there in such large numbers. On the other hand we find that at
many towns, simply because they happen to be the capital towns of
provinces, where for the sake of adding to the dignity or beauty of those
capital towns, very big stations have been erected, such as Poona and
Nagpur: the expenditure there is not justified by the traffic today—I
think the traffic must be partially the same as it was before, I will,
therefore, insist that all these problems must be tackled primarily from
the point of view of the third class passengers. The building of big
stations at these capital towns was taken up because big European offi-
cers come and get down at these stations more frequently and, therefore,
the rebuilding and expansion of those stations occurred to the Railway
Department as a matter of first class importance. This mentality of the
Railway Department of looking to the comforts of men who already have
got comforts must altogether disappear; and unless this angle of vision is
changed there is little hope of necessary improvements coming in a
reasonably short time. I am glad to find that here is at least an Hon-
oursble Member who has by the little interruption he has made during the
course of my speech, indicated that he appreciates all that 1 said much
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more than I am in a position to place before him. In that reliance I

appeal to him to accept this cut and give a promise of carrying out all
the reforms at the earliest possible time.

[y

Mr. M. Asaf Ali (Delhi: General): I move that the question be now
put.

The Honourable Sir Muhammad Zafrullah Khan: Sir, a large number
of suggestions have been put forward—I might say have been repeated—
with regard to the amenities which should be provided for third class:
passengers on the Indian railwavs. T think some of these suggestions:
might be placed on this basis: that irrespective of the amount of money
that the railwavs can earn from that class of passenger and irrespective
of the class of society that he might come from. it is the duty of railways
to provide a certain minimum of amenities that msy be required from a
purelv human point of view for any class of passenger that they curry. So
far as suggestions which proceed from that point of view are concerned,
there could be no two views with regard to them. 1t is the duty of every
public carrier, whether railways or others, but much more of the railways
especially if they are a State concern, to see that that kind of amenities:
are provided upon their system for all classes of passengers. To that ex-
tent I fully accept responsibility on behalf of Government.

With regard to the other suggestions, again, they sub-divide themselves
into two classes: one, that relate to lack of courtesy or lack of helpfulness
on the part of the railway staff towards the third class passenger, more
especially to the passenger who cannot so easily obtain information as the
smaller class of passengers that travel in the higher classes. There again,
Sir, therc can be no excuse on the part of the railways not to do their
utmost to impress upon their staff the necessity of extending all possible
courtesy and attention to all classcs of passengers, and more particularly
to those who stand in greater need of these things than the wiher clusses
of passengers. The second sub-division of the suggestions put forward
relates to extra expenditure for the purpose of providing facilities that are
now lacking for the third class passenger or to improve somsa of the existing
facilities to a better standard. There again, in principle, I do not think
that there ean be any possible difference. The only difference that might
arise would be with regard to the degree or the pace that might be adopted
with regard to those matters. No doubt the views of some Honourable
Members are that the pace ought to be verv much laster, in some cases
their complaint is that no beginning has been made, and in other cases
where a beginning has been made, they think the pace ought to he very
much [aster. No doubt. I shall be accusad of saying that I have trotted
out the usual excuse that for lack of funds all that was desired could not
be done within the space of time that Honourable Members would wish
to sce it done in. but whoever were in charge of the railways, with what-
ever degree of sympathy he approached the various suggestions that have-
been put forward, he would be pressed by that consideration, because,
ajter all, a rupce is a rupee and it can only go as far as a rupee con go.
With these general observations, 'Sir, I shall proceed to submit some con-
siderations to Honourable Members so that they may be able to realise-
that. the railways have made efforts in this direction to u greater degree
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than there has been a disposition to admit on the part of Honourable-
Members.

-An Honourable Member: Very little effort hus been miade.

lei'l:;»uil kE:#owd;lo Sir Muhammad Zafrullah Khan: Now, Gir, let me-
y one observation w1t!1 regard to & matter that falls within the
very first category that I mentioned, namely, the purely human standard
::lla st,shes: matters.h There has peer} & complaint that on occasions third
passengers have been carried in goods wagons, and not in carriages
properly construtced for the purpose of carrying passengers. It is most
unfortunate that that should have been so. The explanation on behalf of
the railways is that, at least during recent years, that has been an ex-
tremely rare occurrence. 1 personally do not consider, Sir, that even on.
rare occasions it would be justifiable to use goods wagons for the carriage
of passengers, it does not matter what class of passengers, even though
such passengers might include people who have not provided themselves.
with tickets. (Laughter.) If people have to be carried, they must be
carried in properly constructed carriages, but I would not be fair to the
ratlways if T did not put forward their explunation with regard to the:
difficulty they have experienced in this matter. This kind of thing does.
not happen on any of the broad-gauge systems where additional stock can
be rushed up to a place where such additional stock might be required.
This has happened, on certain rare occasions, on isolated sections of the
meter gauge systemn where there was no possibility of obtaining additional
stock. Now, the situation is this. Tf the occasion is of a fair or pil-
grimage, the railwavs do make arrangements with  reference to the
amount of traffic that they had to cope with on similar previous occasions
and if on an isolated section of the meter gauge line, which is not con-
nected with other lines from where it could obtain stock in an emergency
of that kind, in one year the requirements turn out to be suddenly larger
than had been expected, then they are fuced with this dilextama, that either:
they must carry them as best they can under the sireumnstances or they
must leave large numbers of passengers or intending pilgrims stranded to
be carried on the nexi day when probably the purpose of the journey
would have been defented. T think it will be agreed that there is something:
in that, but 1 repeat sgain that railways must take ecare to sce that,
where such a coniingency is likely to arise, suitable arrangements sre
raude. Railways have been told that where suzh a contingeney arises and
they are compelled to provide alternative means of catrving third class
passengers in the shape of goods wagons thev must inform ile Railway
Board so that the Railway Board ean look into the matter and see whe-
ther or not the contingency was such as to justify at the risk of being
blamed, the use of goods wagons for this purrose. While 1 am on this.
question of pilgrimages, T might perhaps deal with a point which, though
it was made at the last moment, is cognate to the subjeet. I think that
point was made by the last speaker, Mr. Aney. He said that railways do-
not take sufficient cure of thig kind of traffic. New, Sir, T hove noticed com-
plaints in tke press during last year with regard to some pilgrim centres,
as to delays and overcrowding. Having noticed those complaints, 1 was.
waiting for an ocecasion to go anl se: for myself whether there was
some justification for this kind of complaint, and if so, what'we.re the-
steps that could be usefully adopted in connection with these pilgrimages
and fairs. Without giving & longer warning than was absolutely neces-
sary, 1 visited Allahabad recently and looked into tl}e arrangements in_
connection with the Ardh Kumbh Mela on the morning of the 18th .of
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-January last. Well, it may have been s coincidence in favour of the
railvays that the arrangements, as everyvbody agreed after the Mela,
‘were to the entire satisfaction of -all those who had ocecasion to use the
-special station at the Sangham or to go on to the Mela grounds at the
Sangham, not only in regard to the actual carriage of passengers, bub
also with regard to first-aid, sanitary arrangements, publie health and
other matters which were being looked after hy the railways. Only, it

was an irony that the volume of traffic that the -ailways had expected
-did not materialisc.

Mr. M. 8. Aney: Was it given out that the Honourahle the Railway
Member was to visit the station?
/

The Honourable Sir Muhammad Zafruliah Khan: No. Sir; that in-
formation’ was not given out earlier than it was absolutely necessary to
-do so, and they could not have built a special station or broader plat-
“forms within a few days of learning that th> Member wus visiting the sta-
tion. That should give some assurance to Honourable Members that
complaints of this kind, whenever they arise, are locked into, not merely
by the railways themselves, but also by people at headauarters.

Now, Sir, T am afraid 1 shall not be able to deal with aii the sugges.
tions that have been made at a great length, because, after ull, as I said
vesterdav, one must conform to the arrangement with regard to. the limi-
tation of time that has been arrived at, but 1 shall touch upon some
‘matters to which reference has been made by Honourable Members. (ne
complaint was that though the third class passenger was the largest cus-
tomer of the railways, there had been, at least in recent years, a conti-
nuous incresse in third class fares and a continuous decrease in mgher
class fares. 1 am afraid, Sir, those Honourable Members who put forward
this suggestion were not right, because evidently they had mot read the in-
formation on the point correctly. 1 have bad a note prépared fiom which
T take the following information. With regard to the average fares on ull
systems combined, and I shall refer to two or three of our bigger systems
luter on individually also, this is the position T find as compared with
1927-28. In 1927-28 the average first class fare was 17 pies per miie un
the broad gauge systems. In 1934.35, it was 18 pies per mile. Second

-class fares are, of course, practically half of the first class fares and I
need not refer specifically to them. The average third class fare was 427
pies per mile on the broad gauge lines in 1927-28, and, in 193435, it was
4°24 pies per mile. With regard to the three principal systems, the Great
Indian Peninsula Railway, the North-Western Railway, and the East Indian
Railway the position was this. On the Great Indian Peninsula Railway,
in 1927-28, the first class fare was 169 pies per mile and in 1934-35, it
was 189 pies per mile. The average third class fare was 357 pies per
mile in 1927-28 and 3'25 pics per mile in 1984-35. Aguin. the ccrrespond-

"ing figures for the Nort'i Western Railway are {irst class 14 pies and 164
pies in those two vears, and third class, 3°19 pies and 2:81 pies. With
regard to the East Indian Railway, the figures are first class 14'8 pies and
16'2 pies and third class 3°73 pies and 868 pies. Tn each case there

‘was a rise with regard to higher class fares and a fall with regard to third
~¢lnss fares. ’ '
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A:; Honourable Member: But what about the Compeny-managed rail.
ways?

The Honourable 8ir Muhammad Zafrullah Khan: Now, let me come to-
the question of accommodation. Honourable Members are aware that in.
1929 the Indian railway standard design of third class carriages was rdopt-
ed and that design has, on all hands, been admitted to have been more com-
fortable and more convenient than the previous designs in use. The total
number of carriages built corresponding to thut design sinee 1929 has Leen,
full third class carriages, 358, third class and intermediate class combined,
76, third class and luggage and brake vans combined, 277, total 711. It
nay be said that that is not a large enough number. True, but the con-
sideration is this. Carriages can only be renewed according to expansions
of traffic. If there is no expansion of traffic there will be only a ccrtain
normal number of renewals in each year. If there is an expansion of traffic,
4 large number will continue to be built, according to the new design, As.
Honourable Members are aware, unforturately, in recent vears, traffic
has not expanded and, therefore, renewals have been on & smaller scale
than they would otherwise have been. But even under these conditions
Honourable Members would be interested to know that with regard to their
rolling stock programme for 1987-38 the Great Indian Peninsula Railway
alone have a proposal to improve 165 pre-Indian railway standard design
lower class carriages having third class accommodation, which are less than
fifteen years old, at a cost of Rs. 1,86,000 spread over three vears.

An Honourable Member: Precious little!

The Honourable Sir Muhammad Zafrullah Khan: That ig only .ue of
the systems. The difficulty is, you cannot scrap large numbers of car-
riages at any given time simply because now you have got an improved
design.

Mr Sami Vencatachelam Ohetty (Madras: Indian - Commerce). Has
anything been done last year?

Prof. N. G Ranga: Nothing at all.

Mr. President (The Honourable Sir Abdur Rahim): The Honcurable
Member must not go on interrupting.

The Honourable Sir Muhammad Zafrullah Khan: As I have said, though
all of us would wish to see these improvements come very miuch faster,
in the nature of things, they can only come gradually as renewal pro-
grammes permit. Then, with regard to the new third class carriage, one
Honourable Member said:

“We have been told it has been designed, but we have not seen any tangible proof
of it. We are told that the Central Advisory Council have still to inspect it and we
do not know whether it is going to be built or not.””

The position with regard to that is that one carriage has been huilt
for the purpose of Honourable Members inspecting it so that the design can
be finally passed. T had occasion to examine it some weeks ago when it
was brought up to Delhi. Tt is again being brought up to Delhi in the
course of this week and members of the Central Advisory Council will
have an opportunity of seeing but briefly, the improvements in this type of
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carriage are that it is divided into six compartments, each having accom-
modation for 16 passengers with sleeping accommodation for eight pas-
sengers. There is considerable improvement in the matter of lighting,
considerable improvement with regard to lavatory accommodation and the
number of lavatories provided. I explained to Honourable Members, the
-other day in my speech, that each of these carriages is expected to cost
.Rs. 5,500 in addjtion to the cost of an ordinary third class carriage. It
‘must be looked at by the members of the Central Advisory Council so that
the railways may have their final suggestions with regard to the improve-
ments to be made. I must, however, warn the House against thinking
that as soon as the design has been approved of there is going to be a
wholesale replacement on all railways of old carriages by carriages of this
new typc. The introduction of this new design is dependent upon the
renewa] programme of the railways and on funds being available. That
is a question from which we cannot get away however great our anxicty
‘to provide these new carriages. .

{At this stage, Prof. N. G. Ranga interjected a remark.)

Mr. President (The Honourable Sir Abdur Rahim): The Honcurable
“Member cannot go on interrupting like this. If he cannot help interrupt-
ing, then the Chair will have to help him.

Prof. N. G. Ranga: I am only putting a question.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member will go on interrupting, the Chair will have to take steps to see
‘that he does not. ;

The Honourable Sir Muhammad Zatrullah Khan: It was remarked by
.one Honourable Member that the lack of sympathy for the third class pas-
-senger was demonstrated by the fact that the Railway Board were not
Luilding this new type of carriage fast emough, and yet they had buils
a shelter over the ceremonial platform at New Delhi-station at a
cost of over Rs. 47,000. Honourable Members wilt be interested
to know that the cost of one of these new type of varriages is
Mikely to be between Rs. 83,000 and 34,000, and it 1is not correect
to say that if this shelter ~had not been built a large
number of third class carriages of the new design could have been placed
wupon the lines. As a matter of fact, ‘his shc'ter represents the cost of
one and & half third class carriage. My Honourable friend, Mr. Joshi,
says, it shows the spirit in which we work. The spirit is that whereus
.geveral new third class carriages are being constructed, this <ne shelter has
been provided here, not merely for the convenience of His Excellency the
Viceroy, as was suggested, but, as I explained on that occasion, for the use
«of His Excellency the Commander-in-Chief, for high dignitaries, Indian
Princes and foreign potentates who may have occasion to visit Delhi. #nd.
after all, New Delhi is the Tmperial Capital of India, and you cannot have
a ceremonial platform for the reception of these high dignitaries and
leave it without a shelter from the vagaries of the weather.

There was some complaint with regard to a large number of the South
TIndian Railway carriages not being provided with proper seats. With
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Tegard to that, in answering a question only lately, 1 did express to Hon-
-ourable Members that 1 considered that that position was unsatisfactory.
But, again, there $00, although the need of renewal of these carriages has
been impressed upon the South Indian Railway Company renewals can only
‘take place graduallv. As these carriages come into the shops for repairs,
some of them are fitted with better seats and brought back to the line in
an improved condition. There has been a continuous improvement in the
situation, but as the South Indian Railway carry a considerable stock
of this old kind of carriage and it is not practicable to scrap all oi them
and put on new carriages, T am afraid, thouzh there ix a steady improve-
ment, we cannot have an entire change during the course oi the next
vear or so. But we are impressing repeatedly upon the South Indian
Railway that in addition to fitting more and more carriages with better
:seating accommodation they should take care that =s few of the older
‘tvpe of carriages as may be praotically are used on main lines. We thall
again take the opportunity of impressing it upon them that Honourable
Members have pointed out from their own personal experiences that they
do not always compose their through rakes in such a fashion that there
-should be. on the main lines, as few carriages of the older design and type
as it might be practicable.

My Honourable friend, Mr. Lalchand Navalrai, tried to muke u point
with regard to the Advisory Commiftees to which I might advert for a
moment. He complained that whenever he asks a question with regard
‘to matters of detail, ] am in the habit of saying that these are matters
to be discussed between the Advisory Committee and the Agent, and
that the question is being sent down to the Agent for consideration. He
‘said that when the same question were raised by the Advisory Committee,
the Agent refused to accept their advice. He has selected an instance
where the advice of the Advisory Committee has not been accepted, and
4he has ignored all those very large number of instances where that advice
48 accepted and carried into effect

Mr, Lalchand Navalrai: There are very many occasions where he has
not accepted such advice. T know it personally.

The Honourable 8ir Muhammad Zafrullah Khan: If there are several
-orcasions in which it has not been accepted, there are a very large number
-of cuses where it has been accepted. But the position is this. The
Advisory Committees no doubt- continuously press upon Agents an addi-
‘tion of amenities for passengers. Some of their suggestions it is possible
to accept, some it is not practicable to accept, and it is not correct to
say that whenever a suggestion of that kind is made the Advisory Com-
mittee is flouted and its advice is not taken. As a matter of fact, a pub-
lication is issued showing all the suggestions that arc made by Advisory
Commitiees, those that are under consideration, those that have been car-
ried out, and those which it has not been practicable to carrv out. I
4o, not think that there can be any complaint that the Agents dc. not muke
full use of the advice that members of these local advisory commniittees
give them. They sre very valuable adjuncts to the railway administration
and often bring small matters, which are otherwise likely to be overlooked.
to the notice of Agents and in a large number of cases these malters are

set right.
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On the question of water supply in the tanks and the cleanliness of
carriages, on a question to that effect being put by Professor Ranga, as.
I know already that the Honour#le Member was in the habit of travel-
ling in the third class and that matters with regard to which he professed
to powssess persona] knowledge, were mattors which ought to be looked
into, I had a statement relating to the arrangements regulating these
matters placed beforz me. It would take too long to read it out. As
a matter of fact, I am already getting towards the close of miy time.
1 shall admit at onee that on such a vast system, sometimes instructions.
arc not carried out to the extent to which it is necessary that theyv thould
be carried out in practice in order to provide all the facilities and ameni--
ties which the administration have in view. But so far as the question
of laving down the rules and issuing instructions is concerned and impres-
sing them upon the staff who have to carry them out I find that the
rules and instructions are quite adequate. It will be the business of the
Railway Board, it will be myv business, having due regard to my other
duties and preoccupations, to see that the railways pay a great deal more:
attention to these matters than they have done in the past. My atti-
tude 15 pot, sitting here and receiving reporis from different railways, to-
gay that T am entirely satisfied with the arrangements and that there is
nothing in these complaints. No one having personal experience of this
very vast system, with its thousands of railway stations, thousands cof
running trains, very large numbers of staff and very large numbers ~f
passengers coming in contact with the siaff, ean contend that it is the
hest of all possible systems, and that every railway employec carries cut
his duties in the spirit in which we would desire to sce them carried cut.
That i= not my position at all. Apart from the experiences of Honourable:
Members, I myself have had experience of these matters. [ have travel-
led in all classes of carriages and 1 know that a good many of the com-
plaints that are put forward with regard to these matters are justified
and whatever may be the view of the administrations, 1 intend to continue-
to pursue these matters. 1 do not think there can be any excuse for lack
of courtesy snd lack of helpfulness, though, 1 am afraid; in this country,
through long vears of habit, as Iysaid in the other House, unfortunately,
cvery one who possesses a little authority tries to lord it over poor help-
less persons who may be a little lower in the scale than himself. That
sort of spirit has to go. With regard to conveniences which ruquire the:
expenditure of money, I shall go on domng all T can in a sympathetic
spirit, so far as the provision of funds will permit. So long as T am in
charge of this depsrtment, it shall be my. ccncern to see that whatever
amenities can reasonably be provided for the third class passengers are-

in fact provided. .
Mr. President (The Honourable Sir Abdur Rahim): The question is:.
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The motion was adopted. {

DEMAND No. 6E—WoRkiNe ExPENSES—EXPENSES OF TRAFFIC
DEPARTMENT.

The Honourable 8ir Muhammad Zafrullah Khan: Sir, I beg to move:

“That a sum noi exceeding Rs. 10,80,00.000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the-
year ending the 3lst day of March, 1837, in respect of ‘Working Expenses—Expenses-

D)

of Traffic Department’.
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‘Mr, Preaident (The Houourable Sir Abdur Rahim): Motion moved :

X “That a sum not exceeding Rs. 10,80.00,000 Le granted to the Governor (ieneral
tin Council to defray the charges which will come in course of payment during the

year end the 3lst M i ‘pec “Warki .
A Sﬂil:sDepartment‘.i'?x of March, 1837, in respect of ‘Working Expenses—Expenses

Grievances of Railway TWoikers,

_ Mr V.V, @irl (Ganjam cum Vizagapatam: Non-Muhammadan Rural):
‘Sir, I beg to move:

‘me;:?yl:': ':"::lum.gg ‘ﬁ"doi&l}f’ head, ‘Working Expenses—Expenses of Traffic Dfpng.

“to discuss the grievances of railway workers,

Without offence to the Honourable Member in charge of Railways and
‘Commerce, I am bound to say that the Railway Department learns nothing
und forgets nothing. If the railway workers demand better wage -condi-
tions, they are told that the financial commitments and the financial im-
plications would not allow that payment to be considered. If, on the other
hand, the railway workers put up their demand for a better security of
service and betfter conditions which do not involve financial commitments,
‘they are told the matters are under consideration. For want of time,
I cannot take up all the points that T would like to put forward during
the course of this debate, and, therefore, 1 content myself by taking up a
few important points.

. The first point that I would like te¢ put forward before this House is
‘the establishment of a joint standing machinery. The Royal Commission
on Labour and its report has become, so far as the Railway Department
‘is concerned, ancient history, and, in spite of the fact that there was a
persistent demand that the recommendation of the Royal ‘Commission on
Labour should be put into effect with respect to this matter, cight years
have gone by and nothing has been done. I would like for the henefit
of the House to refer exactly to what is meant by the joint standing
machinerv. Their iden was to prevent industrial disputes; whenever they
apprehended them, their desire was to remove the grievances of the workers
through this joint standing machinery. They have stated on page 168:

‘“The Indian Railway Conference Association and the All-Tndia Railwaymen’s
Federation are bodies whereby a Joint Standing Central Board can be formed in the
"best interests of all concerned. We therefore recommend the introduction of machinery
- for dealing with industrial relations on railways which will provide for the constitntion
-of a Joint Stinding Central Board to which representatives of the Agents and of the
workers should be elected in equal proportions.”

Further on, they state:

‘‘We recommend that the representatives of the Agents should be elected bLy the
‘Indian Railway Conference Association and those of the workers by the ARll-India

Railwaymen’s Federation."
“Thev stated further:

“When a dispute is appréhended on any railway, if the matter is not capable of
settlement by its Railway Council, it should be referred automatically to tha Central
‘Board; it being agreed that no stoppage of labour. either by strike or lock-out, should
‘take place pending consideration by the Central Board or, in the event of failure to

reach agreement. pending the decision of the trihunal to be sst up.”
¥
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Later on, they suggest that the tribunal should be composed of five-
representatives of esch side of the Centrul Bonrd together with five persons.
» from outside unconnected with railway administration or railway workers-
or the Association. This was suggested, Sir, eight vears ago and the
Railwaymen’s Federation and the Ruailway Board have discussed this
question year after year and the consideration was put off from time to
time, and Iast vear we were told that the matter was now before the
Government of India in the Departinent of Industries and Labour. I
would not wonder, Sir, if tomorrow the Honourable Member in charge of
Ruilways and Commerce were to say that he would not like to anticipate
the decision of that unwanted child, the Statutory Railway Authority, and
when that Authority comes up, 1 would not wonder if that Authority
were to say that the matter should be left to the Governor General in:
his individunl discretion und specinl responsibilities to dispose of the matter.

Mr, N. M, Joghi: And we shall be told to wait 1ill the Federation

comes into existence,

Mr, V. V. @iri: Sir, that is the attitude of the Raiway Department in
India towards industrial disputes. They often shed crocodile tenrs and say
that they are most anxious to have a healthy growth of the trade union
movement. Therefore, Sir, T charge the Government of India in the
Department of Commerce and Railways that if, within the last eight vears
after the Royal Commission came 1o Indin and wrote their report, disputes
have occurred and thousands and thousands of workers have. been put
out of work and thousands and thousends of fumilies have been ruined.
all the sins lie at the door of the GGovermment of India.  Sir, the labour
policy of the Government of Indin. so far as industrial disputes aré con-
cerned, has entirely failed.

Now, the sccond point T would like to raise before this House during
this debate is the policy of retrenchment of the Railway Board. During
the depression period of 1931-82, the Railway Department in all the Com-
pany-msnaged and State railwavs have retrenched 47.000 workers.  Now,
that means 47.000 workers, and their families were put out of work, and
thev and their families were thus left without anv hope of getting the next
morsel of food for the day! Sir, the Railwaymen’s Federation and the
affilinted unions have cried hoarse that the retrenchment of workers should
be prevented. They, on the other hand, were prepared to place before
the railway authorities slternative schemes and thus avoid the retrench-
ment. of men. but al the same time having a retrenchment of expenditure.
Theyv proposed three alternative methods—such as short time, leave by
deputation, and attrition of normal wastage—because thev knew t]_mt,
after all, the Railway Department would not be able to get on for all txpw:
with ¢he railways shorthanded and that they will ugain. have to appoint
men later on, but the Railway Department would not listen to us; they
thought that they were quite wise enough and they cou}d do without these
47,000 men altogether. But, Sir, in answer to questions put by me on
the floor of this House, my Honourable friend, Mr. P, R. Rau, stated
’t-haﬁ, from and  after the date of that .retrenchment  of 47,000 workers.
they had- taken nearly 36,000 people. They stated that th.e number of
persons who had been re-employed after t_be retrenchment. in 1981 were
18.482 and that those who had not been railway employees, but were new
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recrwts, numbered 18,188. Sir, again my protest against this Department
is that while railway men were thrown out, of employment, they have taken
in 18,000 new men! ' .

Sir, it is really surprising that the Department 'of Railways did not
know that the Government of India had ratified the unemployment con-
vention wh¥ch required the establishment of employment exchanges and
which required that the Government should place before the country
quarterly statements of the number of unemployed taken back into employ-
ment and which also required the giving of information to unemployed men
when vacancies did occur. We have been told that these new men were
employed, because it was not possible to-fit them into the jobs that were
available, and we are asked to believe that explanation. 8ir, we cannot
accept that explanation, because it was the duty of the Railway Depart-
ment to train those men who have been retrenched to suit themselves to
the nppointments that were many a time to be filled. That is what is done
in other countries, but that is what is not done here, because, Sir, we
have got an irresponsible Government. (Hear, hear.) Not only that; we
demnnded the establishment of employment exchanges on different railways
and we demanded that the representatives of the trade unions should be
associated with those employment exchenges, because we wanted the trade
unions to help emplovees bv assisting them to get buck to work, but this
demand has been refused, and the All-India Railwaymen’s Federation put
up this demand very strongly before the last half-vearly meeting, but
T am sorry to say that the Chief Commissioner of Railwavs could not accede
to this request. I will state for the information of this House that this
is not o new demand. This demand was put forward by the unions of the
Muadras and Southern Mahratta and Bengal Nagpur Railways in 1928 and
1929, respectivelv, and the emplovers agreed to our request, and these
emplovment bureaus worked very satisfactorily from the point of view of
the emplovers and from the point of view also of the workers. 8ir, if the
Government of India in the Department of Railwavs and Commerce have
any bona fide intention of encouraging the growth of a healthy trade
unionism in this country, there cannot be n better wayv than to tnke up
this demand and consider it on the floor of this Flouse. Next, Sir, 1
would like to deal with the question of the supervisor of railway labour in
relution to the hours of employment regulations. We have been told af.
great length that the Government of India in the Department of Railways
and Commerce was trving to mtroduce labour legislation of this kind. but
I am bound to state that the workers have a grievance so far as the hours
of employment regulations or the Geneva Convention go. We are told
that these two Conventions have not been introduced in the true spirit of
those regulations, and it is due to this fact that because you are not
prepared to employ new men, the Railwav Department could not put these
regulations into effect in the true spirit with which those Conventions
intended that these should be put into effect, and even here our demand
was or rather our demand is that the railway unions should be taken into
confidence, and that whenever the supervisor of railway labour visits the
different railwavs, we made the modest request to the Chief Commissioner
of Railways at the last half vearly meeting, we also made n request to the
Standing Jinance Committee on Railways, that t}m'ﬂupgrﬂtmt of railway
labour should intimate his arrival to the: re('ogmsed' unions 80 thu‘t the
representatives of the recognised unions might meet him qnd assist him by

ing the grievances of the workers regarding this Geneva and

representi :
er)xshington Conventions being stopped. But this demand also was put

down. r2
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Now, Sir, another point that 1 should like to raise is that today the
* xupervisor of the railway labour is under the department of railways.  "'he
supervisor of railway .labour is expected to go to the different railways to
supervise and tell the Agents of those railways that they are not putting
nto effect the regnlations relating to the Geneva and Washington Conven-
tiens in the way in which they ought to be dome; well, Sir, a railway
scrvunt cannot be expected to be independent and tell the Agents
und the authorities of the different railways that they were not doing their
duty. Therefore, the demand of the railway unions is that the supervisor
of the railway labour should not be under the Department -of Railways,
but should be under the Department of Industries and Labour, so that he
could be expected to be more independent than he is when he is under
the depertment of railways.

The next point that I would like to raise is with reference to the new
scales: of wages introduced. The demand of the Railwaymen’s Federation
is that they ought to have been consulted before these revisions of scales

-of wages were introduced. The Government of India would mot like to
change their views after having put their views into execution, but we are
told now ““You can come up and tell us whether we are wrong or whether
we are right’’. That is a different proposition from whas it would have
been if we had been given an opportunity before they have come to a
decision and put the same into execution. The organised workers have a
right to be heard before points are settled. In that, the Railway Depart-
ment have failed in their duty by the railway workers in this country.

Now, Sir, the next point that T would like to put forward bLefore the
House is the question of punishment, discharges and dismissals. The All-
India Railwaymen’s Federation and the respective trade unions affiliated
to the Federation have demanded a most moderate demand that wbenever a
punishment has occurred or was going to occur, the worker aggrieved
should have the benefit of representing his case by a representative of a
trade union of which he was a member. Eight vears ago, the Royal Com-
missicn on Labour made this recommendation, and if really the Govern-
ment of India and the Railway Department are anxious to encourage the
growth of genuine trade union movement, such a small demand could
and should have been considered, but they have been refused.

Now, Sir, I do not like to take up any more time of the House, but
T am bound to say that the labour policy of the Railway Department has
been a failure, and, for dilatory tactics, and procrastination, the Govern-
ment of India is a piece of perfection for those who want to imitate them,
and, under these circumstances, the Railway Department and the Govern-
ment of India deserve the censure of this House, becausz they have nof
been doing their duty by the seven lakhs of railway workers who are res-
ponsible for the efficient running of railways, but for whose efficient working,
we would not have been here today, and, if they do not do their work pro-
yerlv. we shall not go back to our homes in the happy manner we are able to
o at present. Sir, T move.

M. President (The Honourable Sir Abdur Rahim): Cut motion moved :

“That the demand under the head ‘Working Expenses—Expenses of Traffic
Department’ he reduced by Re. 100.* :



THE RAILWAY BUDGET—LIST OF DEMANDS, 1521

Mr. N. M. Joshi: Mr. President, I shall try to make: the best use of
the four or five minutes which I have just now before the motion for
adjcurnment begins. Sir, I was rather pained to hear in the ‘speech
of the Honourable Member in charge of Railways as well as in the
speech of Sir Guthrie Russell, the Chief Commissioner for Railwnys.
statements with an implication that at least a part of the deficit which
the railway budget has shown is due to the labour legislation which
the Government cf India during the last some years, perhups. ten or
fifteen years, have undertaken for the benefit of railwavmen and for
increasing the salaries and wages of railway employees. I feel that that
statement is a misleading and unfair one. It is true thut some years ago
the Government of India passed legislation for regulating the hours of
work for some classes of railwaymen. But the Government of India
should remember that this legislation, they had undertaken to pass, was
in pursuance of their having ratified the Convention of International Labour
Conference which was passed in 1919 at Washington. If the labour
legislution was passed in 1926 or 1927, the Government of TIndia  had
only delayed what they had agreed to do in 1919, Secondly, it is' said
that the Government of India have spent 50 lakhs more in order to
increase the wages and salaries of some classes of railway employees. 8o
far as T know I have not heard of much increase of salaries of the
railway employees in India. It mav be that the ruilway employces
of some lines, a section of them perhaps, may have got  the
benefit of this increase in wages, hut I have nct heard of a general
increase of wages even of the lowest emplovees of the Indian railways.
As 'a matter of fact, the Royal Commission on Labour muade a recom-
mendation that the rates of wages of the lowest pnid emplovees should
be revised and from the statement made by the Railway authorities in
reply to that recommendation you will find that recommendation has
not yet been given effect to. I therefore, feel, that it was wrong for
both the Honourable Member in charge of railways and for the Chief
Commmissioner to throw out an implication that, at least, a part of their
deficit was due to what they have done for railwaymen. Moreover, the
statement was somewhat unfair. It 1s not that the Government of
India have spent money only for labour legislation and for improving
the salaries of railwaymen. They have spent larger sums of money in
several other directions where it was not necessary at all. I have seen
for several years that the Government of India have stocked first class
carriages a little too much but even now they continue to spend mcre
and more money in maintaining more and more first class carriages . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, order. vSardar
Sant Singh. i

et ———
, MOTION FOR ADJOURNMENT.

RurLecTioNs Hy' rHE HowourasLi Tie Finaxcr MEMBER ON THE MeMaERS
or''THE HOUSE WITH REGARD'TO CERTAIN QUESTIONS ADMITTED BY K THE
"HOROURABLE' THE PREAIDENT. ' ‘ T o
Sardar Sant Singh (Weat Punjab: Sikh): 8ir, I move that-the

Ny busineas -of .the. Assembly be adjourned for the purpose of dis--
4 PM. ougging o definite matter of urgent public importance . . . .
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The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I

rise to & point of order. The only motion which can be moved is that
the Hcuse do adjourn.

Mr. President (The Honourable Sir Abdur Rahim): That is so. The
motion will be that the Assembly do now adjourn.

Sardar Sant Singh: Sir. I beg to move that the Assembly do now
adjourn,

It is never a pleasant duty for any man to discuss questions involving
personalities and it becomes still more difficult to discuss such a
question when the principle and the personality gc together and are inex-
tricably mixed up. It is particularly so when passions are high and it is
very difficult to bring about a calm and cool consideration nf the points
involved in the conmtroversy.

Mr. President (The Honourable Sir Abdur Rahim): The Chair hopes
the Honourable Member will not treat it ns a persenal question; it is
not a personal question.

Sardar 3ant 8ingh: 1 am trying to explain this very fact that I want
to eliminate the personal question as much as I possibly can from the
issues involved in the presént dispute. At the very outset I may say
that T do not know the facts involved in the guestion that was put yester-
day to the Honourable the Financc Member, nor do I know how the
information came to Mr. Sham Lal. What T am concerned with is the
right of the Members of this House to ask questions and to get answers
by way of informatin from those who are in a position to give that
information. 1t has been contended, Sir, that Honourable Members of
this House are in the habit of giving untrue facts amounting to misrepre-
sentation and thus sccuring publicity for those untrue facts through the
medium of this House.

The Honourable Sir Nripendra Sircar: That 1s nct the statement.

Mr. President (The HonouraLle Sir Abdur Rahim): He said, ‘‘some
Honourable Members ™

The Honourable Sir Nripendra 8ircar: The statement is misquoted.
Sardar Sant Singh: The exact words are:

“J should like to take this opportunitv of protesting against the habit of some
Honourable Members giving publicity to all kinds of unfounded and improper
complaints from subordinate (Government servants.’’

I hope, Sir, the House will agree with e that the plain meaning of
this expression 's the sweeping condemnation of those who are in the
habit of putting questions, the facts ot which are not palatable or agreeable
to the Honocurable Members on the Treasury Benches. The fact of the
matter is that there is some misunderstanding on the part of Honourable
Members now cccupying the Treasury Benches as to what. the position
of Honourable Members is in respect of .putting questions. I will refer
to Standing Order 14 which lays down the rule: '

‘A question addressed to a member of Government must relate to the public affairs

with which he is officially connected or {o a matter of administration for which he is
responsible.”’ i
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The latter portion is very important for the oses of the ent
controversy., Probably the Honourable the Fi.nan]:;rpMember thinll::e:hl;t
the Member s privilege of asking for information about any matter is only
confined to_the matters of public interest or public affairs, as the expres-
sion is used in this Standing Order. He forgets that whenever injustice
is done in any department of the Government of India or its subordinate
offices, it is not only a right but a duty cast upon the Honourable
Mernbers of this House to see that justice is done and the rules of equity
and good vonscience are observed in treating that public servant in that
office. T need not remind my Honourable friends that even in the Mather
-of Parliaments questions relating to individual injustice havo been taken
up. I may refer to a case which is cited in the Hindustan Times of
today in which Lord Weir who wae head of the Air Ministry punishad
- lady typist of his department and she was dismissed. That question
was taken up by several Members of Parliament and a committee was
nppointed to go into the question. T do not know what happened but
probably justice was done to her. (Interruption from Major Ahmad
Nawaz Khan). You know hetter, Nawah Saheh. Here. a parallel case
has arisen where, according to the questioner. injustice has been done
to a public servant doing his duty in the office of the Honourable the
Finance Member. The Honourable Member expected that the questioner
should have been supplied with the right information. My submission is
that if such a condition is laid upon Honourable Mémbers to secure the
right information first and then ask for the information, the privilege
loses its value and force. As a matter of fact, whenever any one comes
to us for redress of his grievance, we look into it whether his grievance
involves any principle of public interest, and we put the question. From
the very nature of the case, the information supplied to us is one-sided.
We have no access and cannot have any access to the (Government file.
We canont be expected to test our information before putting the question.
We are to make out o prima facie case whether the facts given to us involve
certain prineiples of public interest or do not involve such principles.
“When once we are satisfied that injustice has been done and that some
principle is involved we put the question. It is for those who are in
charge of that department to correct our information if it i wrong in
any particular. But in this case, the Honourable the Finance Member,
while replying to Mr. Sham Lal ard making a sweeping remark about
some Honourable Members being in the habit of putting questions of
‘that nature, did not make it clenr to the Honourable Member where the
misrepresentation lay. As a matter of fact when the Honourable Member
asked the Honourable the Finance Member to point out the facts which he
-called misrepresentations, he referred him back to the informer. Is that
the attitude of Government towards the Members of this House?

The Honourable Sir James Grigg (Finance Member): Certninly.

An Honourable Member: Certainly not.

Sardar Sant Singh: T am pained to find, Sir, that the Honourable
‘the Finance Member has mot taken note of the temper of thix .Houqe
.and is still persisting in an attitude which, in my humble opinion, is
ot the correct attitude towards this Housc. We are, and, Bir, with
vour assistance we have, to maintain the -dignity of this House. You

D,

4dre the custodian of the dignitv, the privileges and the rights of this
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House. May 1 ask whether you will permit, or any Honourable Member
of this House will permit, that the dignity of this House be lowered in
any way? Certainly not- Not a single Member will wish it. We are-
here to enlarge our privileges in our march towards the freedom of our
country, and, whether we have to resort to the painful mecessity of
censuring an individual Member of the Government or the Government
of India as a whole, we cannot permit, situated as we are, a challenge
to our rights and our privileges. You, Sir, in the morning, gave another
opportunity to the Honourable the Finance Member to review his own
attitude and adopt better manners—I should say parliamentary manners—
but he refused to do it. That is why you were pleased to permit the
motion to be discussed. Personally, I shall only be too pleased to find
honourable amends made to those Members of the House towards whom
the hint was directed that thev are in the habit of asking questions con-
taining untrue stuternents. May I once more appeal to the Honourable
Member hiruself and to his colleagues on that Bench not to allow this
unpleasant controversy to be prolonged, but to make honourable amends.
to the House? Sir, T move.

" Mr. President (e Honcurable Sir Abdur Rahim): Motion moved:

““That the Assembly do- now adjourn."”

Mr K, L. Gauba (East Central Punjab: Mubammadan): Sir, 1 -gree
with Surdar Sant Singh that this is & motion whick should be considered
celmly und dispassionately. We have 10 see what justification there was.
for the allegntions which the Honourable the Finance Member made ves-
terday.. The report in the Statesman and the report in other papers also
indicate that the Honourable the Finunce Member used the words ‘*Hon-
ourable Members’' generally. Today we are informed that he said ‘‘Some
Honourable Members.”” I am willing to accept that the Statesman has.
uct reported correctly. : . E

Some Honourable Members: 1t never does.

Mr, K. L. Gauba: But, Sit, what difference does it make if the Hon-
ourable the Finance Member says ‘‘Some Honourable Members!® without
naming those Members? The Honourable the Finance Membeyr has got
to tell us who are these Honourable Members and to prove that they:
have this habit of putting unfounded and improper questions.

When the motion was admitted this morning, I looked at the list of’
questions on the table of the House, and I found there were 830 printed
questions in it. 1 would ask of the Honourable the ¥inance Member to-
point out which of those 330 questions come in the categorv of questions.
which Members are in the habit of putting,—either a5 improper questions:
or questions based upon unfound=d reasons.

The question, Sir, of mterpellation is.-a valuable right of this House.
The Meinbers -of this House are not going to take. it .fromi the Hopourabls:
the Finance Member as to how they- are to.put their: questions. .(Hear ,
hear.i Tl‘xle;Honoumblé the Finance' Member referred to. certain: Govern-
went - employees iuvoking political assistance in order to. wentilate their
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gnievances. L agree that there may be cases where a Government cm-
Plcree wants a grievance ventilated, which might not legitimately be ven-
tilated on the floor of this House. But there are hundreds of cases where
& Government employee’s only means of getting justice is through the
Members of this House. I will only give one insiance without naming
the person. A very humble man in the Railway Department was retired
13 years before his time through a clerical error; his record Lad not been.
properly entered. He appealed and appealed to every conceivable person,
but got no justice. He came to a Member of this House. There are:
severnl cases of that kind, and T think it is the duty. of Honourable Mem-
hers of this House to take up such cases. : :

I will not keep the House very much longér. T would only refer to
page 245 of May’s Parlinmentary Practice which refers to the answers
which Members of Government might give to interpellations addressed to
them. It says: n : ‘

“An answer should be confined to the points contained in the question with such
explanation as renders the answer intelligiB . :

I submit that the Honourable the Finunce Member's answer yesterday
wae entirely irrelevant to the question that was addressed to him. We
are not concerned with his lecture to his own Department und to his own
officials, but the Honourable the Finance Member went out of his scope
in addressing a gratuitous lecture to the Members of this House. All T
would say is, just by way of friendly advice to the Hounourable the Finance
Member, that we will be quite ready to withdraw this motion if he will’
make amends to Honourable Members. Tf the Honourable the Finance
Member wants consideration from this House he must frst. show  con-
sideration to this House. We have had two or three incidents .recently,
very unpleasant incident:, all arising irom the samne quarter. We had
the remark addressed to Sir Cowasji Jehangir, one of the Leaders of the
Opposition...... ,

Mr. President (Thc¢ Honourable Sir Abdur Ruhim): The Honourable
fember cannot refer to other points, not connected with thig motion.

Mr. F. B. James (Madras: European): May I rise to a point of order,
Sir? I understand that this motion refers to a specific matter arising out
of an answer to a question yesterday: I suggest that no other considera-
tion should enter into this.

Mr. President (The Homourable Sir Abdur Rahim): Ibe JChair has
already said so.

Mr. K. L. Gauba: Very well; I accept that. As I said in the begin-
ning, ull T have to point out is this: a serious allegation has been 1aude
aguinst the Members of this House. If the Honourable the Finance Mem-
ber can prove it, so much the better, If he cannot, then the only decent,
honourable, gentlemanly thing he can do’is to apologise to the Merhbers
of this House. '

Yo ¢

Dr. N. B Khare (Nagpur Division: Non-Muhammadan): 8ir, to
start with, I thank the Honourable the Finance Member for providing us
for our discussion with a first class issue of political importance. He has
charged some Hononrahie Members with the habit of giving publicity te
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itnproper matters in asking questions. I need not say that it is u direct
sult hurled by him on this House, and he has dared to do so simply
because we are ourselves a nation under political subjection, and he hap-
pens to rule over us: that is all: otherwise in an independent country he
would not have dared to do so; and he has told us that in the English
('ivil Service there are different rules. It may be so, it may not be so:
-we are not concerned with the English Civil Service at all. Conditions
‘in England are certainly different. An Indian government scrvant in
India, whether high or low, has to work under a double handicap; the first
handicap is the service itself—he has to serve: the second handicap is
thal he has to serve under pecple who dominate over him politically and
in every other way and who are foreigners. Under those conditions it is
quite easy to imeginc to what iniquities and to what insults
these government servants mav be put; it is, therefore, doubly
necessary for this House to proiect them. 1 had the iisfortune
to be one and [ know what that means to. my cost. He
«comes from a foreign country, dominates over us as a Finance Member
and he thinks that the Government of India is a close preserve of his,
and, therefore, his attitude can be ensily compared with that towards a
poacher......

Mr. President (The Honourable Sir Abdur Rahiin): The Honourable
Member must not go into personal matters: he can discuss the question
without regard to personalities, as hax heen done by other Honourable
Members.

Dr. N. B. Khare: Sir, this is not a personal matter, it is only « simile.
He thinks certainly that it is a close preserve and, therefore. any c¢neroach-
ment which he thinks we make on the rights of the Government of India
-or their unholy secrets ruffles him and he comes down upon us with his
vitriolic outbrusts. The House cannot tolerate that. Fven though we
may be under political subjection, we have not lost our self-respoct. We
a2 here to assert it and assert it with all the force and emphagis we can
.command.

The other day. there was 1 refercnce in this House to somme mother-in-
1law. God knows how many mothers-in-law we have got! There is one
mother-in-law, the big and cruel one who sits in Whiteh: all und there are
-$0 many subordinate mothers-in-law here who come and dominate over
us. By birthright, we are sons-in-law and this Governmen{ of India is
our bride to whom we are lawfully wedded. We are kept away from her
by these motbers_in-law who so jealously chaperon her: the hride is kept
sway in such severe seclusion that she has become an c¢xcluded area for
us. This sort of thing cannot go on for c¢ver and we protest. If it
comes to that, we nll slmll have to turn Garos and marry these mothers-
in-law.

Pandit Krishna EKant Malaviya (Benares and Gorakhpur Divisions:
‘Non-Muhammadan Rural): Sir, the unseemly scenc which we witnessed
this morning reminds me of the lines of an Urdu Toet who, it seems,
foresaw what the Honourable the Finance Member was going fo -do this
‘morning. . His lines are: .

““Bare gunah barh gaya uzré gunak aé

! Dhone se aur damné iman chikat qayd.”
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which means ‘‘that the gravity of the mistake or sin was wade much
more by the way it was sought to be explained away. The garment of
truth and honesty which was to Le washed clean was made more dirty
by the way in which the cleaning was done’’. As vou know, Sir, washing
needs a little blue indigo, and I am sure that a little blue blood of cour-
tesy and gocd manners in the Finanee Member would have ut lewst pre-

vented the scene which we witnessed today. The Honourable the Finance

Member instend of withdrawing the objectionable remarks, when they were
pointed out to him—-.nnd when he mwust have noticed that a large section
of this House resented his remarks—said *‘1 stick to what T hiave said”
and something more n that strain. The result natwrally is that be rticks
to his remarks and this House must. therefore, stick to its position. I
for my part do npot like incidents like this. 1 have been to this House
‘before-—I was here when Sir Malcolm Hailey was the leader c¢f the House.

T was here when Sir Alexander Muddiman—may his soul rest in peace—
was the Leader of the House: T was here when Sir Bhupendra Nath Mitra
wus leading the House. 1 have seen the Opposition Eenches adorned by

stalwarts like Pandit Morilal Nehru who lived and died for us, people

like Pandit Madan Mohan Malaviya, Mr. Jinnah, who is even now with us,

Nir Purshotamdas Thakurdas and others: but I never had un occasion to

witness what we saw this morning. Tt seems there is something rotten in

the state of Denmark. We are bidding good-bve to the tradition, and -
decorum which used to be observed in this Houke. The Honourable Mem-

Lers sitting on the ‘Trensury Fienclies, us well as other friends of mine

sitting on this side of the House, will, 1 hope and trust, be more -cureful

hereafter. It is very natural, Sir, that when people of different shades cf
political opinion gather together when there are people to look after vested

interests and there arc others to pull those interests down, when there

is u tug-of-wir hetween the have's and the have-not’s, feelings sometimes

do run high, hot words are exchanged at times, but it has never been wit-

nessed in this House that from hot words we come to blows and scene like -
the one we are all oat o condemn. ’ ‘

An Honourable Member: Not vet.

Pandit Krishna Kant Malaviya: 1 do not reinember to have ever seen
things coming to a pass when adjournment motions becsuse necessary
or unavoidable.  The comman practice of gentlemen and mnongst gentle-
nien is to express regret or to apologise as soon as it is- known or' even
feared that you have hurt another bodily or vou have hurt kis feelings.
No one gets up to think whether the other was really hurt or not. It is
generally presumed that the other has been hurt, but one has to live and
learn, and we have lcarnt something todav. The Hounourable the Finance
Alember. refused to withdraw his words even when he was given a chance
tc do so by you, even after he saw from the attitude of Honourable Mem-
bers of this House that he did hurt their feelings. Well. Sir, it seems
thal we have to learn everv day etiquette of polite sociely, and it would
not be amiss,_ Sir, if we could arrange to have & book placed on the table
of the House which would teach manners to the Honnurable Members
sitting on the Treasury Benches. -What is most painful. Bir, is that the
fortunate few sitting on the Treasury Benches trample down not only the
privileges of the Honourable Members, but they in a way trample down
the privileges of the Chair us well. I have found, Sir, that when these
good friends cannot meet our arguments with arguments, when they find
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that logic, truth and resson is on the other side, they generally huve re--
course to executive action, which means the use of executive pow=r, un-
dignified lunguage, lathi charges or lathi blows. When, Sir, they find they
cannot. touch you, they inflict punishment on some nenr and dear to-

‘Mr. President (The Honourable Sit Abdur Rahini): The Honourable
Member is stiaying away from the point. ‘

Pandit Krishna Kant Malaviya: The question was asked in this House
by your permission. When vou had approved the qnealion that it was
within® the four corners of ‘the rules and legulahons which govern this
House, the Honourable the Finance Member condemned the question in
his own wayv. I am glad he was in a tight cormmer being unlike the United
Provinees Government within the four walls of this House, end he had to-
cat his words back and apologise to vou, even though lhis apology was pre-
ceded by an ‘if’ which took.away the grace of his acticn. Sir, I beg of
rou to guard against ‘these ent,roudlments upon the  privileges of the
Chair. The practice, it seems, is growing and is taking root. The action
taken uguinst the Abhyudaya for publishing my specch which was allowed
Ly vou and which our Secretary hus already publighed. ....

Mr,  President (The Honourable Sir Abdur Rohim): Order, order, The
Honourable Member should confine himself to the motion before the:
House.

Pandit Krishna Kant Malaviya: Sir, I smn just citing an example
of the way in whjch. . . . .

Mr, President (The Honourable Sir Abdur Ruhim): The Chair would
ask the Honourable Member not to allude to it.

Pandit Krishna Kant Malaviya: Very well, Sir. 'This is not the first.
occasion, when Honourable Members of this House have been hit below
the belt. We have not forgotten what the'Honourable th¢ Home Mem--
ber said regarding my friend;, Mr. Shami Lal. . . .

-Mr, President (The Honourable Sir' Abdur Rahim): Again the Honour--
able. Membet is straying away from. the siubject.

Pandit Krishna Kant Malaviya: Well, Sir, the Honourable the Fin-
ance Member asked my friend, Mr. Sham Lnl to furnish him with the
sources of his information. It is open to him to prosecute my friend in
the name: of the Official’ Seevets’ Act, or if there is no such Act, he can
ensily have one pussed and then prosecute him, but he has no right to
dak the ,Honourable Members of this House to furnish him with the
gources of their mfnrmntmn My fi¢hd clmrged him’ with havmg recourse
to confidlential official’ files. Sir, wd- o.,r,e ‘here to right wrongs, to fight for
those who cannot defend themselwes I say, my friend would have been
false t6 himself, tb his’ duties and to this House if he had ot stood up
for the protection of the weak and éxpose the -high-handedness of the:
official concerned, once he was ih, , possession of these facts. It is im-
material to me ’how 'he’'got the informiation. What are’ we here for, and
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‘why should we be here if we .cannot .do even this little bit and protect
the unfortunate brethren of ours who daily receive kicks from their supe-
wiors and cannot complain? They are poor, they have families to sup-
iport, they cannot tender resignations and leave the service, and it is up
to us to see that they are treated with due respect and are not treated
ns inferior beings. Our 'tin gods need a lesson in manners. They have
to be told, Bir, that if they do not behave properly and keep within

v d b

hounds, they will be paid back in their own coins.

The Honourable the Finance Member ‘thought it fit to withdraw his
remarks so far as the Chair was concerned. He knows he cannot remain
‘in the House if he insults the ‘Chair, but he thinks that he can overlord
us and continue to sit on his Bench even after insulting the Honourable
Members sitting on this side of the House. This he should not befallowed
to do. I, for my part, Sir, would only ask him to express regret for his
words, when Honourable Members on this side of the House think and
believe that they have been hurt by his words. This is only due from
-« gentleman, and as & gentleman he should express regret and apologise
to the Honourable Members, Nothing will be lost, courtesy and good
:manners never fail and they alwayvs pay.

Oaptain Sardar Sher Muhammad Khan (Nominated Non-Officidl): Sir,
I have been all my life a firm believer in discipline, and I know what
harmful results will follow if proper discipline is not maintuined even
in ecivil administration. (An" Honourable Member: “Even in this
House.”’)  Discipline is as necessary in civil administration as it is in
the army, but lack of discipline in the army will probably bring in in-
vaders from the Frontier to India, and in the meantime our army may
‘be ready to resist, but lack of discipline in civil administration is very
wvery difficult. | . . .

Pandit Govind Ballabh Pant (Rohilkund und Kumaon Divisions: Non-
‘Muhammadan Rural): Especially in this House. '

Oaptain Sardar Sher Muhammad Kban: That is why Honourable
‘Members are getting out of discipline. They do not kno'\t' anything
about discipline. (An Honourable Member: "‘Incl_udmg.you ) Luck‘«)r
‘breach of discipline in this House, to my {mnd, is an internal rebellion
in the House. (‘‘Hear, hear’ from Opposition Benches.) Breach of
discipline in civil administration will create enemies, and if Honourable
Members take grievances from discontented sub.ord.mates in every depart-
ment without considering whether really public interests are served in
any way and put questions, then it is the duty bf every Mamber of
.Government to protect his own department. . . .

Sardar Sant Singh: I rise to a point of order, Sir. How is this vele-
-vant to the matter under discussion ?

Mr. President (The Honourable Sir Abdur Rahim): T.et the Honour-
-able Member go on.

tain Sardar Sher Muhammad Khan: To paralyse the civil admin-
'ist.rg;gn, we have only to create discontent and breach of discipline in
-the rank and file against the highest authority. The present case seems
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to me to be one of internal discontent, and the Honouruble the Finance
Member is within his right to resist any encroschment on secret files.
Even my Honourable friends over there, if they are in charge of any
big department, will not allow any outsider to encrouch upon their secret
files. (Interruption.) ,If officials or subordinates cun approach Honour-
uble Members with personal grievances and if Honourable Members can
have wceess to these Government files, the matter will not stop there.
We have heard of some leakage in the budget proposals, we have heard
that some people have benefitted by that. If such things were allowed,
Honourable Members must know what the result would be. It has been
the custom of the House to keep the secrets of any department which
are ndf to be divulged. but if they are to be obtained through these
methods, that must be deprecated. 1f Honourable Members on the
opposite side. who have great sacrifices to their credit in the cause of the
country and who have suffered heavily both in physique and comforts and
financially during the last fifteen years, are to be a party to such a
thing as this-—it is reully very unfair for them to be such a purty. T know
they have come here to give as much trouble to Government as they can,
but onec never appreciates the use of underhand methods. This is & worst
case to enable subordinates to get the upper hand of the Legislature.
No cxcuse cun tolerate such n conduct. A study of the history of the
Europeuan countries shows that. wherever democracy has been abused, the
result has been to place » dietator in charge of the administration. 1 hope
my friends would not like democracy to be replaced by a dictatorship.
Now, Sir, without being personal and withoult meaning any disrespect to
any Member of the House, 1 appeal to the good sense of the House to
support the dignity of administration. 1t would be more dignified for the
Mover to withdraw this motion, but 1 know the personal element has
come, and it is rather difficult for Members to vote with their conscience.

Mr. P, B, James: I think that a certain amount of irrelevant material
has been imported into this discussion, and 1 wish, in the very few
words which I desire to speak, to bring the discussion back to what T
understand to be the real issue involved in this adjournment motion. In
the first place, I understand that no question of privilege is involved. . . ..

An Honourable Member: Good munners!

Mr, F. E. James: . . . . and, in the second place, 1 understand that
the merits of the particular question which formed the subject of the
question and answer yesterday are not in the picture. If the merits of
that particular subject were under discussion I would say unhesitatingly
that. on the merits of that point, guite apart from the precise wording of
the answer, the Honourable the Finance Member has performed a public
service of great merit in dealing definitely with the subject-matter of that
question. (Interruption.) On the merits of the casc we certainly are pf
his view that one of the most serious dangers to decent administration n
Indin or in any other country. . . .

An Homourable Member: Is himself!

Mr. F. E. James: . . . . is the habit—one of the most serious dangers
tr, decent debate in this House is the interruptions of my Honourable:
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friends—we vcertainly agree with the Honourable the Finance Mewmber in
his view that one of the most serious dangers to decent administration
In any country is the habit, where it exists, of invoking political assist-
ance in the interests of individual Government servamts. My Honourable
friend, Sardar Sant Singh, quoted a case which was, if I may say so, not
comparable to the case which was the subject of this particular question.
It is certainly improper for any Government servant, whether he is.a
subordinate, or whether heis a superior, while he is in service, to invoke
political assistunce in the redress of his grievance as long as there are-
remedies laid down and as long. as. he is under the discipline of the ser-
viee of which he is u member. I do not think that anybody can pos-
sibly complain about that. As I say, if the merits of this question were:
under consideration, that is the view that I believe frankly would be
‘tuken by most Members in this House to whatever party they belong.
But, Sir, unfortunately, or perhaps fortunately, the merits of the question
from that point of view are not now under discussion.

The Honourable Sir James Grigg: Yes, they are.

Mr. F. E. James: Perhups my Honourable friend will allow me to pro--
ceed; he will have a chance to reply afterwards, But, as 1 understood
the point of the discussion this morning when you were pleased to admit
this motion, it was to be limited to the question as to whether a certain
extract from the answer to the question yesterday cast a reflection on a
Member or any body of Members in this House.

Mr. Pregident (The Honourable Sir Abdur Rahtm): There is also-
ancther passage as regards political assistance:

“In my view, one of the most serious dangers to decent administration in India is-
the habit of invoking political assistance . . ."

The Chair has included that aut the instance of the Leader of the-
Opposition.

Mr. F. E. James: Then that mukes no difference whatever to my general’
argument. I have already dealt with the second extract, namely, ‘‘In
my view one of the most serious duangers to decent administration in India
i« the habit of invoking politica]l assistance in the interests of individual’
‘(tovernment servants.’’ We stand by that, by everv word of it. We
helieve it is absolutely true; we believe it is absolutely necessary in any
countrv which pretends to have any sort of decent administration, and I
may say I believe that my Honourable friends, if and when they assume-
n'fice unywhere, will want decent administration under their supervision
and will come to preciselv the same conclusion.

Now, Sir, with regard to the other extract, the words T have before me:
are thoge ‘which are contained in a copy which is, I believe, the report
from the Official Reporter’s Office:

“7 should like to take this oppnrtunity of protesting against the habit of some:
Honourable Members giving publicity to all kinds of unfounded and improper complaints
from subordinate Government servants.'’

Now, Sir, it is suggested that those words are in fact a reflection upon
Honourable Members of this House. The Honourable the Finance Mem-
ber this morning was quick to withdraw any suggestion that words which
he had uttered were meant to convev eny reflection upon you, Sir. as the-
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-occupant »f that Chair and as the custodian of the dignity and privileges
of this House. 1 cannot believe that it was the intention ot the Honourable
the Finance Member to cast a general reflection upon Members of this
House. It has always been the tradition in this House that when we call
.one anotber ‘Honourable Members', we assume for each Mei:ber honour-
able motives; und I cannot believe that my Honourable friend, the Finance
Member, willingly cast o general reflection, on . . . '

An Honoursble Member: Let him say so.

Mr F. E, James: . . . the propriety of the conduct of Mewmbers of
this House. 1 would ask him, if that is not the case, then surely the
remedy would not be a difficult one. 1 would ask the House that if in
suvcordance with these particular words there were some indication from
the Honourable the Finance Member that no general reflection upon the
-conduct. of Honourable Members of this Houge is intended, then as far
as that part of the extract from the Honourable Meinber’'s answers is
-concerned, the matter may be dropped. 1 would only say in conclusion that
it is easy in the cut and thrust of political argument sometimes to over-
vmphasize a point of view. It is true thut these particular words are taken
from a written and printed statement and, thercfore, it 1s to be assumed
‘that they have e deliberation which perhaps is not invested in words which
are used in answer to supplementary questions. But I am reluctant to
helieve that there is, in these words, any intention to do what I believe
to be improper, namely, to cast a general reflection upon the Members of
this House. If that is the case, then I do hope that the Honourable the
Finance Member, in this respect, will make some modification. Surely,
‘this reflection which appears to have bheen imported into these words by
the interpretation of various parts of the House might Le withdrawn and
‘the matter might be dropped.

Mr. 8 Satyamurti (Madras Citv: Non-Muhamrmadan Urban): Mr.
President, in more senses than one, T genuinely regret this debate. T had
hoped that the Honourable the Finance Member would speak, and T would
follow him; but quite unusually he is keeping very silent, with hisz tongue
‘in his cheek. 1If he fol'ows this example oftener than he does, then it
would be better for him. ana for this side of the House. Mr. President,
this is an unusual debate in more senses than one. Here are a set of
gentlemen whom we cannot remove. We defent them week after week,
month after month and yet nothing happens to them, and thev it there
and ficurish, as the green-bay tree. Here we are representing tens of
thousands and lakhs of our countrymen and having their mandate, and we
can do nothing and we get nothing out of these people. If human nature
were to assert itself, then we should Le throwing books, ink-bottles and
order papers at them, and you should be calling us to order, whereas they
in the consciousness of their strength, should at least put on an amiable
nppenrance; but whom the Gods wish to destrov. Mr. President. they first
turn mad: and I think the Honourable the Finance Member’'s malady
is symptomatic of the decay of the Government of India. They know
they are going, and, therefore, they sav these things. But, frankly. T am
not .surprised. I am reliably informed that the Honourable the Finance
‘Member -once told His Excellency the Viceroy: ‘“Your Excellency, vou

are talking through vour hat.”
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Mr. President (The Honoursble Sir Abdur Rahim): The Chair
not think these private talks can be l‘e;erred t:), ahim): The Chair does

Mr, 8. Satyamurti: I was simply commenting on the habitual I
of la:nguage of my Honourable friend, );he Finance I%/Iember, and, themz)gf:
I think he really has made the position worse than it need have been, had
ht_a followed the sedate, wise, calm and deliberate advice of my Honourable
friend from Madras. Now, Sir, I would have no quarrel with my friend
from Madras, if ‘the Honourable the Finance Member had either yesterday
or today seen his way to modify his answer to the extent to which this
House has a right to demand. You, Sir, in the generosity of your heart,
were willing to give him an opportunity this morning. He did not take
advantage of that opportunity. He had only one lucid interval, in his
angry madness, and that was when he apologised to you. I congratulate
him on that. We have vindicated the honour of the Chair. You are the
custodian of the dignity and the privileges of this House: We look to
you and to this House to vindicate the dignity, the honour, and the privi-
leges of this House, against thesc attacks on its privileges by an occupant
of the Treasury Bench, '

Now, what is the point at issue, Sir? I shall read only the answers
to the question. He says with regard to (a), there is an instruction;
(b) and (c). In his view, the Deputy Secretary did not use language of
the nature suggested. That is a matter of opinion. Then, Sir, he has
used the word ‘‘misrepresentation’’ not once, but twice. He did it yester-
day. He did it today. I regret I was not alert enough to call your atten-
tion to the unparliamentary nature of that word. Now, 8ir, I shall draw
his attention to May’'s Parliamentary Practice. I may as well read that

sentence :

““The use of temperate and decorous language is never more desirable than when a
member is canvassin~ the opinions and the conduct of his opponents in debate. The
imputation of bad motives or motives different from those intended, misrepresenting
the language of another or nccusing him in his turn of misrepresentation, all these are
unparliamentary and call for prompt interference.’

Then, my friend talked of the English Civil Service and various rules
thereof. May I ask him one question? Is there a committee called the
Whitelv Committee there on which (Government servauis are also repre-
sented and their intcrests are safeguarded? Is there any such committee in
this country? Was there a demand? Was it turned down? Ts he satis-
fied that all the subordinate servants get absolute justice and that there is
no injustice at all? Does he think that people who suffer injustice ought
not to ventilate it? T do not encourage the habit of public servants seeking
the assistance of legislatures; and if my Honourable friend had used tem-
perate language and criticised an Honourable Member’s varticular question
in courteous, mild and decorous language, things might have been dlﬁer-
ent; but T do strongly object and the House strongly objects to my friend
taking the opportunity of answering a question to use unparliamentary
language. You have ruled consistently, and we have always obeyed your
ruling instinctively, that question time ought not to be used for any purpose
other than putting questions, and getting information, but my friend

deliberately says:

“] should like to take this opportunmity of :
5 p.m. Honourable Members giving publicl‘:.y to all .k'mdl
improper complaints from subordinate Government servants,

rotesting against the habit of some
of unfounded and

G
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Before I comment on that, I want to draw your attention and the
attention of this Honourable House to two Rules, or Standing Orders rather,
on that question which are a complete answer to this cnargs. The first
Standing Order is Standing Order No. 15, which simply says in part (2):

“In order that a question may be admissible, it must satisfy the following
conditions, namely :

* * - L3 L]

(2) if it contains a statement by the member himself, he shall make himself
responsible for the accuracy of the statement.'’

An Honourable Member: Read the next.

Mr., 8. Satyamurti: My Honourable friend asked a question of my
Honourable friend, the Finance Member, viz.:

“Is it a fact that the Deputy Secretary wrote the word ‘stupid’ against the note
of a gazetted officer of his Department?"’ )

He simply asked a question: if he really made a statement, and, on
that, proceeded to base his case, that would have been a different matter.
At that rate, we can ask no questions, if we have got complete information
on all the allegations made. What is the use of asking questions, then?
T know all about it, and you will naturally rule it out and say: ‘“You can
not give information, but only agk for information.”

The other Standing Order is Standing Order 16 on which T also rely:

*16. The President shall decide whether a question is or is not admissible under
these standing orders, and may disallow any question when in his opinion it is an
abuse of the right of questioning or calculated to obstruct or prejudicially affect the
procedure of the Assembly, or is in contravention of these standing orders . . .”

Now, Sir, all these questions have escaped the eyes of the President;
that is to say, the Chair is given the power of disallowing questions which
are an abuse of the right of questioning. My friend says, on that, in spite
of it, some Members indulge in this habit; now that is undoubtedly casting
a reflection on the Members,—that they somehow manage to escape the
eves of the Chair and indulge in a habit which the Chair is bound to pro-
tect the House against. I submit, Sir, that that is wrong, and T ask my
friend to suggest what is the percentage of questions or which he can
honestly make this criticism. Then, Sir, the next sentence is not relevant,
bocause vou have ruled it out as a matter which cannot be taken up during
this debate. But the next point T want to make is this. 1f my Honourable
friend had added:

“Honourable Members sometimes unintentionally give publicity to thesc
allegations”’,

might have been something to be said for it; but, as I read it, it is
:hz{l?;rgegof a deliberate moral turpitude on the part of Honourable Mem-
bers, that they intentionally put questions which they know are based on
unfounded and improper complaints.

The Honourable Sir James Grigg: That is not at all what T said.
Mr 8. Satysmurti: Wait; I know you will go to ruin. (Laughter))

i i v of an Trishman who said: ‘T will be drowned, vou
?llnl;llul:z?gz :n;thl):i'ly;g for me’’. Sir, in spite of my friend from Madras,



MOTION FOR ADJOURNMENT. 1536

Y know what will happen. (Hear, hear.) If the answer had been: “S8ome
Honourable Members sometimes unintentionally give publicity to these
unfounded allegations’’, the feeling aroused wouid not have been 8o great,
but my charge is, a8 I read the Honourable Member's answer, that it is
an allegation and imputation on his part of moral turpitude of some Honour-
able Members of this House. Sir, we cannot stand it, and we will not
stand it. Then, Bir, he said in the last sentence of that answer:

“In my view one of the most serious dangers to decent administration in India is

:lol: vallllatl:l’t of invoking political assistance in the interests of individual Government

I agree, Sir; but may I ask my friend to turn his eyes to the members
of the Heaven-born service. Sir, there is no political service better orga-
nized than the I. C. 8. Every time their case gets heard first, it is their
interests which are protected first, and the views and interests of the people
of India count for nothing at all. They are allowed to organize them-
selves, to send representations, to carry on agitation, and to bring various
kinds of pressure to bear, and will my Honourable friend dissolve all those
Associations and stop all those activities? (Hear, hear.) Therefore, it
seems to me that to put this responsibility on us of encouraging Govern-
ment servants to seek political assistance is to blame the wrong quarters.
1 think the I. C. 8., for instance, is grossly guilty already in this matter.
‘Moreover, T want to draw your attention to one ruling in the Extract from
the Rulings of the Chair which are printed in this book which, although
not ad idem with this point, still throws some light. At page 860, it says:

“The Chair is not concerned with the private opinion which one Member holds
regarding the good faith of another; but when private opinion finds public expression
in the suggestion that officials mislead the Assembly by not being straightforward, we
are perilously near the point where reasoned discussion hecomes impossible owing to
the intrusion of perscnal feeling and personal charges that are not easily proved or
disproved. To this the Chair cannot turn a deaf ear. To pass in nilence expressions
-of that kind wonld ecreate a precedent which would open the- straight road to recrimina-
tion and consequently to disorder. Hence the rigour with which expressions, commonly
called unparliamentary, must be scrutinised by the President.”

Sir, amending those words and applying them here:

“The House is not concerned with the private opinion that my Honousable friend
holds regarding many of us, but when that private opinion finds public expression
in the suggestion that some Honourable Memhers mislead the Assembly by not being
siraightforward, we are perilously near the point where reasoned discussion becomes
impossible owing to the intrusion of personal feeling and personal charges that are not
easily proved or disproved.”

I, therefore. appeal to all Honourable Members of this House on
whatever Benches they sit, including the Furopean Benches, to help in
nrotecting in this matter the dignity and the prestige of this House.

1Loud Applause.)

Then, Sir, there is onc point on which T want to make a few remarks
%n order to bring home the rule to the Honourable Member. This morn-
ing we had a long discussion between you and the 'Honom:ahle the
Finance Member when this matter came up. Then, Bir, he said:

“T am entitled to say that information must have beeq obtained by improper
means, either improper on the Honourable Member's part or improper on the part of
those who gave }l)nim the information,"’ 9"

a
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and he persisted in that, Sir, and although you suggested to him, more
or less broadly, that he might see his way to withdraw the expression,
he insisted, and he persisted in that course. Tt seems to me, Sir, that
the position of Honourable Members in this House who have got to do
their work under terrible handicaps will become almost impossible, if
Honourable Members occupying the Treasury Benches are to hold a threat
to us, or to abuse us under the cover of privileges of the House, and
also suggest that we are in the habit of obtaining improper information,
and using it in order to ventilate individual grievances. On behalf of the
non-official Members of this House, Sir, I want to assure this House
that we have no desire here except to do our best by those who have
sent us here; and if we have used the right of interpellation, it is to get
information, in order that we may explain to the people exactly the
actions and the motives of the Government. Reading the speech of the
Honourable the Finance Member of vesterday, reading his comments to-
day, and reading them all together, there can be no hesitation on the
part of any Honourable Member that this is a deliberate attempt on the
nart of the Honourable the Finance Member to coerce or frighten some
Honourable Members and to lower the dignity and the prestige of the
House; and, in the name of the dignity and prestige of this Honourable
House, T appeal to all Honourable Members to join with us in passing
this vote of censure on the Government, so that this scene may uot be
repeated hereafter. (Loud Applause.)

Several Honourable Members: The question may now be put.

The Honourable Sir Henry Oralk (Home Member): Sir, I join in the
Honourable the Mover’s hope that this subject, in the small time that
remains, may still be.discussed dispassionately, and, if possible, in an
impersonal manner, and I regret that the last speaker should have kept
his observations 8o very much on the personal plane. I vegret, too, that
he should have accused us on these Benches of treating him and his
friends on those Benches with discourtesy. T must say that that struck
me as somewhat ironical, because, surely, if you, Sir, are compelled to
2all the House to order, then eleven times out of twelve, your appeal is
directed to those Benches, and not these. The Honourable Member also
thought fit to inform us that the question hour was to be reserved and
devoted to eliciting information on questions of facts. For one  who
occupies three-fourths of everv question hour in a kind of police court
cross-examination of the Members sitting on the Treasury Benches, that
strikes me as a little ironical.

Mr. 8. Satyamurti: That is the courtesy which Government show us!
The Honourable Sir Henry Oraik: Why not?

The Honourable 8ir Nripendra Sircar: The Honourable Member called
us pettifogging and doing ‘‘dirty tricks'’.

Mr. 8. Satyamurti: Then let us be quits!
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The Honourable Bir Henry Oralk: This question has an importance
far greater than its personal aspect, and it seems to me that there are two
points of view from which it should be approached. The first point of
view and that which has been prominent in most of the speeches delivered
this evening is from the point of view of the rights of Members of this

House.

Now, S8ir, it is not denied, I do not think anybody has denied for a
moment the rights of Members of this House to ask questions on matters
of public concern. That right is general and restricted only by the exclu-
sion under the rules of certain subjects and by the right of the Chair to
decide what is or is not a matter of public concern. That right, Bir, is
undoubted and was never for & moment denied and that point is not in
issue at all. But, Sir, there is another and in my opinion a far more
important side to this question and that is the importance of safeguarding
the efficiency, the discipline and the purity of public administration. Tt
is from that point of view that I. in contrast to other speakers, desire
for a few moments to examine the motion before the House. 8ir, it is
well known to most students of English parliamentary history that for
many years down to as late as the end of the 18th century political
influence carried a very great weight in the inatter of appointments and
promotions in the public services and it was not till after a long struggle
lasting the better part of the century that the public administration has
been freed from that kind of influence.

Dr. T. S. S. Rajan (Tunjore cum Trichinopoly: Non-Muhammadan
Rural): What has this to do with the motion for ndjournment before the

House ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is speaking with reference to the second passage in the answer.

The Honourable Sir Henry Oraik: It was not till about the year 1860
or thereabouts that political influence was eliminated, not only in the
matter of appointment to the public service, but also in the matter of
what I may call generally promotion in and th%: ventilation of grievances
in fhe public administration. Tt was, 1 think, in the year 1867 that the
Treasury and certain other great Departments issuqd an order or an mstz:uc-
tion to their subordinates explicitly discouraging in the strongest posmple
terms the invocation of any kind of political influence in order to bring
it to bear upon a matter of departmental or service grievance. The ten-
dency for the Legislatures to interfere in service and departmental matters
came into prominence very early in the history of reforms in India, and
that very eminent Parliamentarian, Sir Frederic Whyte, who was the
First Speaker of this Assembly, soon after he assumed his office, had
occasion to note on this matter. Writing some eight or nine months
after his assumption of office, he said ‘‘that he noticed that it is the
practice of clerks and other subordinate officers in Government employ-
ment to approach Members of the Legislature and to ask them ‘t() air
any grievances they may have on the question paper of the TLegislative
Assembly. There is an administrative rule in England by which all
candidates for office under Government are warned that any attenpt to
enlist the influence of Members of Parliament in favour of their candi-
dature may entail disqualification and certainly will not promote their
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success’’. That was the view of the President of the Assembly, &
gentleman who was selected for that great office by virtue of his intimate
acquaintance and close study of parliamentary conventions and procedure.
He went so far as to suggest that questions on these subjects should be
disallowed by the Chair. That suggestion was put forward tentatively
and was discussed by him at a Conference of the Presidents of other
Legislatures in India. After that conference, he noted:

““We agreed that questions likely to interfere with the discipline or proper working
of a Department were undesirable and one President (that is to say, President of
une provincial Legislative (ouncii\ went so far as to say that he disallowed them as
not being of public concern. I think this is a sound view. There are presumably
means wherebhy subordinates can approach the Heud of an office when they huve a real
grievance : If so, such questions cannot become ‘of public concern’ unless and until
the preecribed method has been tried and failed—and I would add, unless the
grievance is substantial.”’

Mr. Abdul Matin Chaudhury (Assam: Muhammadan): I understand that
the Honourable the Home Member is reading from the proceedings of the
Presidents’ Conference. Is it in order for him to read from a confidential
document ? It is always understood that the proceedings of the Presi-
dents’ Conference are to be kept confidential.

Mr. President (The Honourable Sir Abdur Rahim): That is so. The
Proceedings of the Presidents’ Conference are confidential documents.

The Honourable 8ir Henry Oralk: This is not a quotation from the
Proceedings of the Presidents’ Conference. This is a quotation from =
note that the President of the Assembly sent to Government.

Mr. S. Satyamurti: On a point of order, Sir. Can my Honourable
friend quote from a document which is not an official document and
which is not available to Members of this House. He must place it on
the table of the House, if he wants to use it.

Mr. President (The Honourable Sir Abdur Rahim): Ts the Honourable
Member willing to place it on the table of the House ?

The Honourable Sir Henry Oraik: T am quite ready to do that. T quite
understand that such a ruling from so eminent an authority is not alto-
gether palatable to Honourable Members opposite.

Mr. S. Satyamurti: That is not the idea. We only want to see what
the document is.

The Honourable 8ir Henry Oraik: The suggestion that was then tenta-
tively put forward by Sir Frederic Whyte was that such questions should
be disallowed. That was not ultimately done as that would possibly
have been too great an interference with the right of interpellation.
(Hear, hear.) But it was decided that such questions were most undesir-
able and should be discouraged so far as possible. And with that object
in view the Government issued many years ago instructions to their
Departments designed to discourage as far as possible their employees
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from attempting to get such subjects as their personal grievances venti-
lated on the floor of the House. That, I think, is a perfect healthy and
perfectly sound principle. It was from that point of view that my
Honourable friend the Finance Member expressed his strong remonstrance
with the question that was put to him by the Honourable Member from
Rohtak yesterday. It is, I submit, Bir, a matter of even greater import-
ance than the right of Members of this House to ask questions. 1t
involves the vital principle of securing the complete impartiality and the
complete freedom from political influence of the administrative services.
That is a far more important question than any that has been raised so far
in this debate.

Sardar Sant Singh: May I know if it overrides the Standing Orders

and the rules laid down ?
(

The Honourable Sir Henry Oraik: I have tried to explain the position,
but apparently my Honourable friend was not able to follow me. I
have said that a suggestion was made to disallow questions regarding
individual grievances but that suggestion was only tentatively put for-
ward. It was decided that such questions were most undesirable and
should be discourged; and thut has been done.

Now, 8ir, let me also remind Honourable Members that if they enjoy
this very wide right of interpellation on matters of public concern, that
right surely carries with 1t a corresponding obligation, namely, that the
right should be used with discretion and with a due sense of propriety.
And I submit, Sir, that some Honourable Members occasionally appear
to forget what is a very firmlv established convention in Parliament in
England that any member making any allegation, specially an
allegation against a public servant, in the course of his question is re-
sponsible for the correctness of that allegation. That seems to me a
perfectly essential convention. It is embodied in our own standing orders
and it should be fur more generallv respected than it is. Only this
morning & supplementary question was addressed to me when I was
asked ‘‘whether a certain officer, because he had published in the
course of an official document certain remarks, was not pushed out of
his appointment and sent back to an inferior appointment". That was,
1 submit, a completely incorrect suggestion which ought never to. hnye
been made; the fact being that the officer was at the time acting in
a higher appointment for another officer on leave and that he simply
reverted to his original appointment in the ordinary course ‘when t_,he
permanent incumbent returned from leave. If that convention which
I have quoted were more strictly observed, that the questioner agsumes
responsibility for the accuracy of anv allegation contained in his ques-
tion, no such question could or should ever have been put.

this that greatlv as I respect and 'desire to !naintntm
the gg‘?ﬂ:};‘;“; {)fmllellembérs of this House to ask questions and "t:gefdt,]:o
enjoy the other privileges which they do enjoy, ‘Indo rgge:lt eu. ! ;
ventilation of petty personal grievances, especia Vl; w e;on on ’z .uart‘
think I can fairly say it was dqgg 1(111 :{nz’ i(:t};lse;‘ og?'i etv :n . ew don :otpadd
o un(t;;stg;l scf: t:’;lg;tocf,fﬂ?ﬁ .'&sl:elmli)ly? The washing-of dirty linen in
t e ot easant spectacle for the spectator. We have provided &

. t 1 0
It)r‘:c:)c}ll:énlesr\l" ° f:r pthe redress of grievances. The Honourable Member
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from Madras asked if there is a Whitley Commission in this
country. Of course there is not, but there is the Public Service Com-
mission which is the proper machinery to investigate, or to advise on or in
some cases to adjudicate on’service grievances. So long as that body
exists, 1 venture to suggest that the proper way in which redress should be
sought for grievances is through the machinery that is provided and not
in public in this House on the strength of unsupported and completely
untested statements. Now, Sir, on that view of the case.........

Several Honourable Members: The Honourable Member has exceed-
ed his time.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should finish his speech now.

The Honourable Sir Henry Oraik: I submit that the view of the case
which I have put before the House is one of far greater importance than
the view put forward by the preceding speskers: and I venture to
suggest that on that view the person whose conduct should come under
review is not myv Honourable friend the Finance Member but the person
who put these questions without in any way taking the trouble to
investigate or test the completely untrue allegations made to him by an
interested party.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, it is difficult indeed to speak on a motion like this.
1 have no doubt that the motion has been put in a veryv clever manner.
As soon as the question of casting a reflection upon the Honourable Mem-
bers of the House was introduced in the motion, naturally it created a
wave of emotion amongst the Members. 8ir, we have, no doubt, got cer-
tain privileges, we have got certain rights, and certainly we ought to be
very jealous and very scrupulous in safeguarding our rights and privileges.
In fact you, Sir, are the custodian not only of our rights and privileges but
alro of the dignity of this -House. At the same time, 8ir, we ought to
know that as we have got certain rights and privileges we have also got
certain responsibilities upon our shoulders, and we must remember that
to the extent to which we realise and discharge our reeponsibilities, to
the same extent will our rights and privileges be safegnarded. Now, Sir,
we should discuss this question very coolly and calmly We should not
be carried away merely by sentiments or merely by the phrase that the
dignity of the House has been attacked or that reflection wus cast on the
Members of the House. Sir, we must do unto others ns we with to be
done by. If we go into the proceedings of the House from day to day,
il we look into the interjections and supplementary questions, the eajoling
and hampering which Honourable Members of the House receive from
Honourable Members on my right when a speaker gets up and speaks
something which is not palatable to them, T think cvervhody will agree
with me when 1 say that we are not realising >ur responsibility us we
ought to, and we have not on occasions behaved in a dignified manner as
Members of this Honourable House ought to do. Sir, we have got to see
now very calmly and dispassionately whether the words vced by the Hon-
ourable the Finance Member really cast a reflection upon the Honourable
Members of the House ns such, whether thesw can be interpréted as



MOTION FOR ADJOURNMBENT. 1541
)
casting any reflection upon the bona fides of the Honourable Members of
this House. Now, Sir, the words used by the Honourable the Finance
Member, to which exception is taken, these:

“I should like to take this opportunity of protesting against the habit of some
Honoun;able ‘_Momben giving publicity to all kinds of unfounded and improper
complaints ‘rom subordinate Government servants.'

Now, if the allegations contained in this statement sre correct, if it
can be prgved that certain Honourable Members abusa the right cf put-
ting questions and base their questions on information which is not cor-
rect and credible, then I think the Honourable the Finance Member was
perfectly justified in making the remarks which he did, and we ehould
OHnly thank ourselves for the indignity which we have brought upon this

ouse.

The Honourable the Home Member has just quoted an exumple of a
question which was put to him this morning. My friend, Mr. Gauba, asked
us if in the list of 800 and odd questions there was a single question of
the pature complained against. I will point out to him only one ques-
tion, because T do not warnt to take up the tine of this House—but if I go
:l};rough the bundle of questions 1 can show bim more than a dozen of

em.

Mr. K. L. Ganba: On a point of personal explanation, Sir. It is not
that un individual question has to be shown; it is the habit of Members
that har to be established.

Sir Muhammad Yakub: Quite right, IProbably my friend krows that
custom can only be proved by quoting numerous erawnples of the act
leing done by individuals. As I said. the Honourable the Home Member
quoted one example. I will, with your permission quote another example.
My friend, the Mover of this motion, this morning, ssked a number of
questions about broadcasting in Delhi, and he was so much led away by
his anti-Muslim mentality that he went to the length of saying that five
members of one family were employed...... :

Sardar Sant Singh: Not a single question of mine confained a wora
“‘Muslim"* or “‘anti-Muslim'". My friend is absoluteiv wrong. Irobably
he got his cue from the broadcasting station.

Sir Muhammad Yakub: | knew what he meant and cvery Member of
this House knew what he......

Mr. President (The Honouruble Sir Abdur Ruhim): The Honourable
Membey disclaims any such intention.

Sir Muhammad Ysakub: In putting that question, he was stating a
fact for which there was abosolutely no foundation; it was hnsed on—I
should say—the creation of his own imagination and nothing more. If in
{wo speeches you can point out two queetiong which were based on this
gort aof information, you will find, if you scrutinise this bundie of ques-
tions, dozens and dozens—cven hundreds—of them based on mere imagi-
nation and meagre infsrmation. T ask: ‘‘Is it right, is it. proper, is it digni-
fied, on the part of Honourable Members, when they claim to be fully
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qualified to shoulder the responsibilitv of gcverning our eocuntry, and are
going soon to take the respomsibility for the government of this country in
their own hands to ochave in this way and then to say that their dignity has
been assailed?’’ (Interruptions.) From the interjections which are
beiug made by Honourable Members on my right, one cun see like day.
iight that they make false aspersions, attributing motives to the Honour-
sble Members of this House, and then thev do not say that the dignity of
‘the House has been assailed.

The other point to which exception was taken hy Honouruble Mera-
bers supporting this motion is this. The Honourable the Finance Member
said :

“In my view. one of the most serious dangers to decent administration in India is.
the habit of invoking political assistance in the interesis of individual Government
servants.’’

Now. I cannot understand how there can be amy :aspersion in this om
Honourable, Members of this House. On reading this I thought that the
Finance Member wanted to show that there were certain Government ser-
vants who iuvoked the assistance of Honourable Members of this House
--it was a remark against the Government servants and not agninst the
Honourable Members of this House. Therefore, it connot be said that he
meant anyv aspersion on the Honourable Members of this House.

Sir. several Honourable Members have laid stress upon the fact that
you passed these questions and that if the Honourable the President admits
n question, its propriety is guaranteed. 1 beg to subwnit that r:ere admis-
sion of a question by the Honourable the President does not mean that the
question is based on authenticated or full information. In fact, the Pre-
sident has only to see that the question is within the fcur ecrners of the
rules and regulations. It is not the responsibility of the President to find
out alzo, whether questions are based on proper information or not. Hon-
ourable Members are, perhaps, laying a great burden on the Chair if they
expect the Honourable the President to scrutinise every guestion in the
way they want him to do.

My friend, Mr. Satyamurti, of all Members, reminded us that the ques-
tion hour should be devoted only to putting questions and giving answers.
1i he will kindly read the supplementary auestions which he puts every
day and the number of argumentative questions which so cften you have
to disallow,

Mr. 8. Satyamurti: Often!

8ir Muhammad Yakub: It is difficult for the Honourable the President
to stop, every minute, an Honourable Member who puts argumentative
questions and supplementary questions which have nothing to do with the
main question. "It is surprising that an Honourable Member like him should
point out that” the question hour should be devoted to questions and ans-
wers only. Example is better than precept, and I hape that my THon-
oursble friend, Mr. Satyamurti, from to-morrow, will act upon the sermon
which he has preached to us and will not take so much time in putting
irrelevant supplementary questions. -

Several Honourable Members: His time is up.
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Mr. ‘Pro‘nident (The Honourable Sir Abdur Rahim) 7The Honourable-
Mewber's time is up.

Sir Inhtmmaq Yakub: I think we would be stultifying ourselves and
we would be lowerin;y the dignity of the Houee if we were to push a motion-
like this to vote. With these remarks. T oppose the motion.

8Severa] Honourable Members: The question may now be put.

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Sir,
Ido not desire to deprive my Honourable friend of the right of reply under-
any crcumstances. I regret, I have to take part in this debate. I am-:
cne of those fortunate persons who never put questions. . Therefore, I can-
speak without being challenged from the other side. I trust my Honour:
able friend will not misunderstand my speaking today or believe that it
1s due to the few words that passed between us the other day.

To come to the point, and not to side-track it, as has been attempted:
by some Honourable Members, the point is, should g Member of Govern-
ment, in answer to a question, lay down the law to Honourable Members
on this ride of the House? (Opposition cries of ‘‘hear, hear’’.) That is
one of the issues. Whether he does it politely or in the rough and ready
manner, usual with my Honourable friend, is another question. The
whole point is, should he do s0? By all means, he is entitled to lay down
the law amongst the clerks. There he can. But let me remind my
Honourable friend that it is most unusual to try and lay down the law
to Honourable Members on this side of the House. (Opposition cries of
“"Hear, hear’.) Now, I fully realise—and I say it honestly and sincerely—
the luck of experience of myv Honourable friend. (Laughter.) I realise
that he has not been in a House of Legislature for very long. I would
beg of him to try and emulate the manners, the ways of speech of his.
great predecessors, some of whom were mentioned today. T.et us get
back to the davs of Hailey, Muddiman and Vincent on the (Government
Benches. Let us get back to traditions of those days and let there be:
u better atmosphere in this Honourable House, which is much more need-
ed today than it was ever before. We shall not get that better atmos-
phere if we get answers such as we have received, and if the rules are
violated in the manner we have seen. Now, there is not the slightest
doubt from the unswers given today that the Honourable Member meant
to sav that there are some Honourable Members on this side of the House-
who deliberately put questions knowing them to be unfounded and based
on wrong facts. . . . . .

The Honourable Sir James @rigg: There is nothing about ‘‘deliberate-
Iv’" in my answer at all.

Sir Oowasji Jehangir: Your answer was read out todsy and also what
you said this moming. . . . .

The Honourable Sir James @Grigg: I will read it again.

wasji Jehangir: What the Honourable Member said this morning.
wass?eu(c’lo out-.l Let me read this out and there can be no other interpreta-
tion of the words used: :

" d like to take this opportunity of protesting agsinst the habit of some-
honoir:ll:]o:lmel::bin giving publicity to all kinds of unfounded and improper-

complaints.”’
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If those complaints were unfounded and improper, but if they were
innocently made, there is nothing to complain about.

The Honourable Sir Jamesg Grigg: Indeed, yes.
Sir Oowasji Jehangir: They may be unfounded and innocently made:

then there can be no complaint.
The Honourable Sir Henry Oraik: Certainly

Sir Oowasji Jehangir: There could have been a cause for complaint if
it was deliberately improper. .

The Honourable Sir Nripendra Sircar: Nothing of the kind, it may be
‘irresponsible. '

Sir Oowasji Jehangir: That is exactly what mv Honourable friend
-said. Tf that was not so, what did my Honourable friend mean to con-
vey: why does he not say so and apologise? Why does he not withdraw
it Why does he not withdraw the insinuation which this side of the
House contend his words imply? Let him follow the advice of my
Honourable friend, Mr. James, from Madras, and let him say openly
‘that this is not what he meant to do: he did not mean to hurt anybody’s
feelings and he would be the last person to do so. Knowing my Honour-
-able friend as T do. sometimes he can be rather rough with his tongue.

“The Honourable 8ir James Grigg: But not patronising: never.

Sir Oowasjl Jehangir: That is exactly what he is. That is what is
‘resented. In our private houses, my Honourable friend and I can say
what we like; but when it comes to speaking in this Assembly, he must
forget the language people are accustomed to use amongst themselves
-and adopt the langunge of Members of the front Treasury Bench. Let me
now appeal to him that if that is not what he meant, if he did not mean to
‘hurt the feelings of anybody, let him withdraw it: the thing is over.

Several Honourable Members: The question may now be put.

The Honourable Sir James Grigg: You, Sir, have ruled that this dis-
cussion must be confined to two quite narrow grounds: first, the remarks
1 made about some Members of the Assembly, and, secondly, my promise
to punish Government servants under myv control.

Mr. President (The Honourable Sir Abdur Rahim): Not that one:
thie sentence:

“In my view, one of the most serious dangers to decent sdminisiration in India is
the habit of invoking political assistance in the interests of individuals.’

The Honourable Sir James Grigg: Very well, Sir—the habit of indivi-
fiuql Government servants invoking political assistance in promoting their
individual fortunes or ventilating their grievances. But, with your permis-
sion, Bir, I should like to repeat one assurance which I gave this morning.
The idea of my having been represented as casting reflections upon you,
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Bir, has caused me great distress, and as I said this morning, if anything
I said has been 8o taken by you, I unhesitatingly withdraw « it and apolo-
g:se for having sgid it. You were good enough to accept this assurance this.
ruerning and I am very grateful to you for that, particularly as it relieves
we from having to combat the attack that has been sought to be pressed
behind the shelter of your inviolable person. Now, we will come to the
first part of the discussion. Under Standing Order 15 (3)—if I may read
It out—"if it contains g statement by the Member himeslf, he shall make-
himselt responsible for the accuracy of the statement’’. Now, I will also
quote again the ruling of one of your predecessors, which I quoted this
nmcrning: these passages are very relovant.

““I observe.from the supplementary questions that have been asked that there is a:
certain amount of feeling in the Houmse regarding the Honourable Member’s question.
I may say I considered the matter very carefully before admitting any of these
questions as to whether they were matters of public concern. I gave the Honourable
Member the benefit of the doubt. 1 would further add thut 1 hope every Member
of this House, when he proceeds to ask questions about individuals, will exercise
more than usual caution in not casting reflection upon individuals unless he is very
sure of his ground.”

To reinforce that, perhaps I may quote Erskine May:

““A quesiion may not contain statements of facts unless they have been neceesary:
to make the question intelligible and can be authenticated.”’

Further on, on the same page, 242, he says:

“Nor is it in order to ask merely whether certain things such as statements made-
in a newspaper, are true'’, '
and this disposes of the argument of the Honourable the Mover of the:
motion that fishing inquiries are perfectly proper:

“But attention may he drawn to such statements if the Member who puts the-
question makes himself responsible for their accuracy.’

So much for that. On the first point therefore I conceive that all I
have got to do is to produce cases in which Honourable Members have
not satistied themselves of the accuracy of their accusations. First, let
me quote my exiet words—'‘T should like to take this opportunity of
protesting against the habit of some Honourable Members giving publicity
to all kinds of unfounded and improper complaints from subordinate
Government servants’’. The opposition has sought to give these words a
juuch wider generality than they 'possess or tl}ey were intended to possess.
Mv remarks were not to be taken ag meaning more than they actually
sav, and for me to prove they are justified, I have only to produce a
sufficient number of instances in which they are literarily justified. T can-
not believe that my remarks have causqd pain to that' majority of Honour-
uble Members to whom they have obviously no application and can hs\.reﬂ
no application whatever, and that those Honour.able Members, as I said
the great majority, could have been under any idea that reflections were

being cast upon them.

two other causes of misunderstanding. I am not quite
Lﬁ]::]:hgflilgze}lonoumb]e Member from Madras,—well, T had better
?::-,;e pay anything which may be taken by that sensitive soul as casting

reflections.
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Mr. F. E. James: There are two Members from Madras. Do you
nean me?

The Honourable 8ir James G@rigg: No. The Honourasble Member
-opposite from Madras gave currency to two other misunderstandings
which I would like to clear up. The first was that I considered it as
‘improper or that Members on this Bemch eons‘der it as improper for
Honourable Members of this House to ventilate the grievances of whole
‘classes of civil servants or of a large body of civil servants. That is not
80 and the whole discussion, in so far as it relates to the question of
rrinciple, has been based on the question of ventilating individual grievan-
ce: and individual claims, and T want to make that absolutely clear. The
-gecond is the question raised by the Honourable the Baronet from Bombay
‘in which he made a great point of the deliberate accusation that Honour-
‘able Members came to this House and deliberately made misrepresntations
which they knew ‘to be untrue. My words do not bear that meaning. The
whole complaint is that Honourable Members, as I have said three times
‘already, give currency to stories without taking themselves the trouble to
‘verify their accuracy.

Mr D. K. Lahiri Chandhury (Bengal: Landholders): How can they
vdo it?

The Honourable Sir James Grigg: Don’'t ask me questions.

‘Mr. D. K. Lahiri Chaudhury: Will the Honourable Member repeat what
‘he said?

The Honourable Sir James @rigg: I will come to you later on. My
complaint is that curreney is given to these accusations and the grievances
of individual Government servants ‘without Members troubling themselves
ito verify their accuracy. If some Honourable Members get out of my
‘words, what the Honourable Member from Bombay says that he gets out
-of them, words which quite obviously mean what I am now explaining
-that they do sctually mean, if the Honourable Members get out of them—
an iotention to accuse Honourable Members qf this House of deliberately
giving currency to what they know to be untrue,—well, the Honourable
‘Baronet can rend more into fhe English language than T can. As T said
just now, the accusation 1 make is that Honourable Members do not make
themselves responsible for the accuracy of their statements, which is not
only the letter but the spirit of the Standing Orders, the rulings of the
Chair and Parliamentary practice here and in Great Britain.

Well. Sir, we will now come along to the cause of all the battle. The
Honourable Member who is the cause, the prime cause, or as I am the prime
cause, perhaps I should say the secondary cause of all this battle, has
not himself spoken in the matter. .

Mr. M. Asaf Ali (Delhi: General): We gagged him; we did not allow
him to speak.

The Honourable Sir James Grigg: T gave him an hour and three
«quarters, but he did not get up. Now, let us read the questions. I will
wead in particular parts (b), (¢) and (e).
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Some Honourable Members: Let us take the vote.

Mr. President (The Honourable Sir Abdur Rahim): Let the Honourable
Member go on.

The Honourable 8ir James Grigg:

. () Is it a fact that a European Deputy Secretary of the Finance Department
‘has in several cases in the past been found guilty of using objectionable language in
«official files and has so far been doing so with impunity?

. (¢) Is it & fact that high officer of the Home Department strongly objected to the
indecent allegations and insulting observations made by the Deputy Secretary referred
to in part (b) against the Office Note of the former’s Department?”

Again, this is what is asked in part (e).

“Is it a fact that a few days ago, the Dexuty Secretary wrote the word ‘stupid’
:against the note of a gazetted officer (Indian Assistant Secretary) of his Department?!

Leaving out of account the thin-skinness of people who can really go
to the length of having questions asked in Parliament as to whether a
certain officer or his note was called ‘stupid’, leaving that aside, there are
‘three definite allegations. 1 have the file here, and I see that I said in my
answer that those allegations were a gross misrepresentation of facts. If
the President informs me that ‘misrepresentation’ is an unparliamentary
word,—-I gather that the suggestion has been made here,—I will certainly
withdraw it and substitute for it ‘grossly inaccurate’. I also repeat,—I
will quote what I said about it in actual worde—*‘The suggestion contained
in part (¢) of the question is a misrepresentation of what occurred’’,—I
ain quite ready to substitute for that ‘‘an entirely inaccurate account’'.
“(e) and (f). The suggestion made in these two parts is & most gross mis-
representation of what actually oceurred.”” There, again, I am quite
eontent to say that the Honourable Member’s allegations give a grossly
inaceurate picture of what actually occurred. But as I have pointed out,
al] this raises a very serious issue. The Honourable Member purports to
be telling the House or asking me whether certain things which he says are
in a certain file were there. How did he know about it? Who told him
about it? Has he seen the file himself? T repeat—have you seen the
file yourself?

An Honourable Member: The Honourable Member must address the
Chair.

The Honourable Sir James @Grigg: Sir, T ask vou whether the Honour-
able Member has seen the file?

An Honourable Member: No.
Another Honourable Member: Not- necessarily.

The Honourable Sir James @rigg: How then has the Honourable Mem-
foor satisfied himself about the allegations?

(At this stage, there were several interruptions from the Opposition
‘Benches.)
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Has the Honourable Member seen the file himself? How has he
managed to satisfy himself that the allegations for which he makes himself
responsible are true? He ig on the horns of a dilemma, Either he has
committed a gross 1mpropuetv in having access to Government files or he

has accepted,

Severa] Honourable Members: We would like to have the decision of
the House.

The Honourable Sir James @rigg: . . . . without verification,
statements made about the contents of a file to which he can have no
access, and as I said in my answer, the disclosure of which to outsiders
brings the person concerned within danger of dismissal. Well, Sir, it is
rather unfortunate that the time is so near. I was going to quote a num-
ber of other cases in which allegations have been made without verification.
I will repeat the one I read out this morning in case Honourable Members
ghould be under any misapprehension. The questions were asked in this
case by a Member:of the Independent Party who comes from Bengal,
who has been interrupting me and various other Members in the course of
this debate. This question contains a number of instances. .

Mr. President (The Honou;'able Sir Abdur Rahim): Order, order. The
House stands adjourned till 11 o’clock tomorrow.

The Assembly then adjourned till Eleven of the Clock on Wednerday,
the 26th February, 1986.
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